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LOK SABHA DEBATES

LOK SABHA

Mond eyy August b, 1977/Sravana 17,
1599 (Sahu)

The Iok Sabha r1et ar Lleven of the
Clock

[Mr Spraxur i the ¢ han]

QUFSTION Of PRIVILEGE
AGAINST  MINISTFR Ok IN
FORMATION AND BROADCAST-
ING AND CIITEL FDIIOR, NEWS
SERVICLS (} NGLISH),AIR

Mr SPFARFR  Onthe sth August
1977, Shrt K P Unmik 1shnang e ntice
of a questt n of pivilege agunst (1)
the M mstur of Int 1mat 0 and Broad
casting Shn L KA Advam and (2) the
Chuef T itor NMews Scrviws (I nglish)
All In ha Radio on the groundthatinthe
English Nuows Bullcun broadeast by the
All India Radio at 9 0o P M on the ﬁh
August, 1977 it wissaidthusom ot hus
remarks made in the IDuse on that day
were expunged by the Speaker whereas
none of lus remarks were expungid

T refurred the mattar to the Munister
of Information and Broadeasting for hus
commentsandalso called fora cipy of
the transcript f the sard News Bulletin
broadcast by the All In hia Radi»

The Mimstry of Information and
Broadcastng has wath the approval ot
the Mimster, informed me as follows

In the 9 PM Pnglsh bullun

oadcast on August 4, 1977, the
follo passage occuis at the
end of the news item pertalning
to the discussioninthe Lk Sabha
on the Congress motion seeking to
dmpmvetlgzcoudunomwl-[ome
Minuster

‘During the swrimomous debate,
fresh charges were flung by Con-
freeu members Reacting sharp-
g to one of these, Mr  Charan

l.nﬁ-chnllenpd the relevance
of the charge and offered to
if 1t 1s proved correct e

§ m‘:sd with han and
e gk g ey Vot
will speakon the motiontomorrow *

There 18 no doubt that All India Radso
hed erredinreporungtius particylar jtem
From the uncrected vopy of the day’s
procecdings of 1 ok Sabha it appears thyt
the hon Spuaker has used the words, 1
may expunge ' Unfortunatedy, the
ATR respondent understood this t
be*Luwpunge st Tt was incumi ent onthe
ATR Correspondent to have checked
with the cffiuid Reporters bufore men
tloning 4nv cwprnging® of remarks, |ut
n his anxtety 10 beat the deadline of the
man ¥4y PM Hindi andg

PM Enghh Nows Bulleting  th
ATR Cuoirespndent overlooked this
Important procaution

he nustabe was  however, unminten
tional and v regictied  Switable instruc
tions are bung 1ssued 10 AT R Corres
pondents to b mare careful witha view
to enswing, avorduice of recurrence of
such mustakes

Theie wiv however no question of
any wilful musrcprosentatun by A TR
Under these urcum tances 1t 18 reques
ted the Privilege Mouoen may kindly be

drnppld "»

In view of the explanation end the
regret expressed, 1 o gIve my
consent under Rulc 222 of the Rules of
Procudure and € onduct of Business 1n
Lok bSabha The mattet 15 trated s
closed

I hopt the accredited (‘nrre&romdenu
in the Press Gallery, particularly the
Corr spondents of an official agency like
the All India Radio, will be more careful
in tuture Whenever 1n doubt, they should
check up with the offical  record
of the proceedings of the House

1108 hrs.
PAPERS 1 AID ON THE TABLE

MoTITICATION UNDER MOTOR VEHICLES
ACT AND A STATEMENT

(BB AR g
o
the le{o—- o

A copy of the Delhs Motos Vehicl
) A oY Chimendaont) Rukes, 1909
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! Papers Laid

Hindi and English vcmun ub-
%uhcd 1n N tification No Sﬁ&ﬂ-

9)/ Tpt ,' 1783,1:: Delhs G-m:ne
B

h Fe y 1977,
under lub-lecuon ( o ucnon
133 of the cles Act,

1939 tugethet wnh an :xphnatory
memorandum.

(2) A statement (Hindy and En?].uh
Versions) s reasons for
delay 1n laying thy abuve Notufica-
tion,

[Placed in Library See N+ LT-970/77]

NOTIFICATIONS UNDER ALL IMDIA

Services AcT, 1951

g R (o wew Fag)
v, ¥ ooy s & wfew wradrr
o wfufegs, 1951 &7 @vq 3 #
Iwra (2) & wang fefafam
wifrgaame (ferdy auy wielt aeweT)
# ©F oF Wy @A 929 T @
g

(1) wreda swarafas aar (F47)
araar qungs faaw, 1977 WY fearw
19 oTE, 1977 & Wi & UwwA
¥ wiaga w®T Ao Ao fe
531(2) & wwifor g

(2) wvefr swvafes &ar (wat
¥ gz ghrafor)  wmEar wwee
fafraw, 1977 & femm 23 ek,
1877 & W@ ¥ T9va ¥ wlager
geqr o wo fo 940 A wwifi
gTa
[Placed n Library. See N» LT-971/77]

STATEMENT CORRBCTING ANSWER TO
UNSTARRED QUESTION No 4874 DATED
26-7-1977 re ERBCTION OF FFRTILIZER
PLANTS ON THE BASIS OF CoAL AS A PEED
STOCK AND PAPERs UNDER Com-
PANIES ACT, ETC

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA) : I beg to
lay on the Table—

(1) A statement correcting the reply
Even on the 26th ]u.ly, 1977@
74

nstarred
Shri Am&:gughndeﬁmd-

AUGUST 8, 1977 §

Papers Laid 4

ing erection of Fertilizer Plants
onthe bams of coal as a Feed Stock.
Placed in Library See N.LT-
972/77]

(2) A y each of the following papers
cop and Englsh versions)
u.nd.:r sub-section (1) of section
619A of the Compames Act, 1956 —

the Government

(1)(a) Review
on the ngof the Hindus-
tan Petroleum Corporation
I.-lmsued, Bombay, for the year
197

13 (b) Annunl Report of the Hindus-
Petroleum Corporation
Lumtad, Bombay, tor the year
1976 along wﬂ:h the Au ted
Accounts md

the comments
of the troller and
Auditor Guneng thercon

[Placed tn Library. See N> LT-973(77]

(u)(a) Review by the Govern-
ment on the working ot the
Brnidge and Roof Company
(Indi4) Lamated, Calcutta, for
the yiar 1974 §

(b) Annual Report of the Bridge
and Roof Company (India)
Limuted, C-:imm, !;Er :.11::

19 Wi
mtgd?“ﬁcmumﬁn and the
comments of the Comptroller
and Auditor General t

(m)(a) Review by the Government
on the working of the Bridge
and Roof Company (Indi)
Lmu“t;d Calr:u;u for the
period from 1st January, 197
to 315t March, 1976 )

(b) Annual Report of the Bridge
and Roof Company (lndu)
Limuted, Calcutta, for
period from 1st January, :9—;5
to 31st March, 1976 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General

[€)] Twho ltuemcnu (Hmd: and
delay 1 lmns the
oned “at ttems () () and Cut)
[Placed wn Library, See N+ LT-974/77)

PAPERS UNDER COMPANIES ACT AND A

TURE G ATION  SHRT
SURJIT SINGH >: 1 beg to
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(r) A each of the follown
i e e L]
under sub-secuon (1) of section
619A vfthe Compamcs Act, 1956 —

(1) Review by the Government on the
working of the Karnataka Agro

Industries Cu-g:nnnn Lamuted,
Bangalore, for the year 1974 75

{u) Annual Report of the Karnataka
Agro Industries Corporation L
mited Bangalore for the r
1974-75 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon

f2) A sw:tmenttfllmd: and Euhfsh
8 or

delay in laying the above papers

[Placed w hbrary Sec N> 1T 975/77]

(3) A copy of the Rice and Paddy
(Southurn Zone) Movement C n
trol (Amendment) Order 1977
sumch and Fnglish verss ins) pub
ished 1n Notilication N3 50
2390 1n Gazette of Indin dated
the 3oth July 1977 undir sub
section (6) of secun 3 of the
Essential Commodities Act 1955

[Placed in library See N 1T 976/17]

SHRI HARI VISHNU KAMA1H
{Hoshangabad) I will take up all these
together In regard to item (3) mn the
last part «f 1t 1t has buen smd
statementsshowing rewonsf rdudw
The House has g t used t thys sub item
‘Reasons for delav® It hus been a duly
feature during the wh le sess: n practs
cally I would hke to request you to
give adirectivet the Parhamentary
murtee onthe Papers Laid on the Iable,
and fthey mﬂmﬁ‘be war:dfﬂt‘
summon or invite former Mimster of the

Government, because the delay
g:l been due to rerussness n the part
of the predecessor Government
Therefore, the comm rtee should have
powers to invite th;xmm%ﬂ oht; the b;::;-
vlous government might have
responsible for this delay and your kind
directive 1n this regard will be helpful

In Item No 3, you will kindly see that
sub-jtem (1 to corrections 1n Sche-
dule IV oE Delimitation of Parhiamen-
tary and Assembly Constituencies Order

g
2
g
:
&
:

With regard to sub-item (32.—]'“
Commussions Report, I believe the Law
13s100% term Or tenure is comifig
toanend Iwould like the Law Minster
to tell us whether there would be a new
Law Comr misuon or will the present one
be re-consileted I would like to have an
avsurance fgpom the Minister that the
Chaitman of the Law Co>mmission Justice
a}ném oy m\:;lo used to -atoutly
e the inte emergency with a
Zeal worthy of a better cause would o,
berc appointed and he should be repl

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA (SHRI
SHAN ITBHUSHAN) So far as the
Law Commussionis concerned 1

MR SPLAKER
dibate
Table

NoTIFICA1I0ON  UNDFR REPRESENTATION
OF THF PEOPIF Ac1 Sixmy THIRD AND
S1¥ry FouRTH RLPORTS 01 LAW COVMIS-
SION AND DRAFT ORDER UNDFR CoM
PANIFS ACT r« NSIC Lt

THE MINISTFR OF 1 AW JUSTICE
AND COMPANY AFKFAIRS (SHR1
SHANTI BIIUSHAN) I beg, to lay
on the 7able —

It cannot be a
You please lay your paper on the

(1) A copy of Notification No § O g61
(P) (Hamdy and Fnglish versions)
published 1n Gasntte of Inda
dated the 15th July, 1977 under
sub section (2) of scets n g of the
Reprusentation of the Pecple Act
1950 making certain correct on in
Schedule of the Delimitation
of Purhamentary and As emblsy
Constituenctes Order 1976 1n
respect of the State of Assam
[Placed n hibrary Ses No LT-

977177)

(2) (1) A copy of the Sixty Third Re-
port (Hindi and I nglish versions)
Taw Cymm ssien on the

Interest Act 1839

(u) A statement (Hindi and Cnglish
versions) showing rcasuns for hay-
ing the abive Report

(30) A copy of the Sixty Fourth
rt (Hindi and English aer-

s10n8) of the Law Commussion on
the Suppression of Immoral Ty
ffic 1n Women and Girls Act mr

(u) A statement (Hindi and sh
versions) show: ng reasons for delay
in laying the above Report

[Placed n library SeeNo LT-97§!77)

A of Draft Order No ~ 33/56
(O”EE I (ﬂwmmar?%

Papers Lawd 6
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sions) to be 1.sued under sub-
Eecuon (4 gt 1cmo2 81 of the

1es Act, 1956, ing
ot A 1930 S
uif-m to cmvemon{ . 111’1;0“{ m,ty
share capital part of loa 8
Nauomr Small Industries Cor-
poration Limited under sub-
tection (6) of section 81 of the
said Act [Placed sn hbrary See
No LT-979(77

CERTIFIFD ACCOUNTS AND AUDIT RFPORT
OF INDIAN INSIITINE OF TFCHNOLOGY
KANPUR, TOR 1974 75 AND STATEMEN1S

THE MINISTFR OT' PARI TAMFN-
TARY AFFAIRS AND LABOUR(SHRI
RAVINDRA VARMA) On behalf of
Di Piatsp Chandra  Chunder, [ hegto
lay on the Table—

(1) A copy of the Certifiud Accounts
of the Indian Instirute of Iechno-
logy, Kanpur for the year 1974-75
along with the Audit Report there -
on under sub scenion (4) of see
tion 23 of the Institutes of Tech
mlogy Act 1961

(2) A ~tatement (Il ndi and English
ver 1on Jonplaining the reasons for
not  laying  simultancously the
Hindi ve ~1¢n of the above paper

(3 A statemuent (Hindh and FPoglhish
version Jshowing reasons i« r deley
in laying the paper mentioned at
1t m(1y [Placed tn hbrarv  Sec
No LT-g80/77]

NOTIFICATION UNDLR INDIAN RAILWAYS
Acr

SHRI RAVINDRA VARMA On
behalf of the Miister ot Railway (Skn
Madhu _Dandan ate), beg to lay
on the Tible a copy of Nnuﬂmtn nN
50 2162 (Hindr and Faghsh versions)
published 1n Gazerte of Inda dated the
23rd July, 1977 1ssued under sub- cction
(2) of section 56(R) of the Indian Rail-
ways Act, 1890 [Placed i hibrary See
No LT-981/77)

TBA (AMFNDMENT) RULES 1977 AND
REVIEW AND ANNUAL Rrrort oF TEA
TRADING CORPORATION OF INDIA LTD

THE MINISTER OF COMMFRCE

AND CIVIL SUPPLIES AND CO-
OPERATION CSHRI MOHAN DH&-

RIA) I beg tolay onthe Table—

(1) A copy of the Tea (Amendment

) Rules, 1977 (Hind1 and English
\mmmm%t published 1n Notfication
No GSR 921 in Gazette of Indu

th June, 1977, under

lub-aec:mn ) of section
.’,;'en Act, lgi.‘l 3 (Placed 1n Lmry
N

L3

AUGUST 8§, 1977

Papers Lawd 8

(2) A copy each of the following
(Hindi and English wer om)
under sub-section (1) of section
619A of the Companies Act, 1956 —

(1) Review by the Government on
the working of the Tea Trading
Corporation of India Limited,
Calcutta, for the year 1975-76

(1) Annual Report of the T1ea Tradi
Corporation, of India Limated,
Calcutta, for the year 1915-76
along with the Audited Accunts,

and the ¢ymments of the Comp
troller and Auditor General theie-
m [Placedinlibrary SeeN LT-
983 771

ANNtAr RLPOFTS OF RUBBLR TFOARD
AND CaARDAMOM BOAID FOR 1 ¢ 5 6

-

SIIRIMOHAN DIIARIA I beg tolay

(1) Avopyofth A mual Report (Hinds
and Faglish ve Si0ns) ¢n the acti-
vitie of the Rubber Board for the
vear 1975 76 [Plico 1w il rary See
N+ LT 984 77]

(2) A oopy of the Annual Report (111
I ngh hver won )onthe work
g of the Cardimom  Boar i
C chin for the jear 1975 76
[Plicd i hbrary See N LT obs/

—
]

RrPorTs UNDFR ARTFILIF T§1 OF THE
CONSTIIL 110N AND NOTINICATION LN=-
pER CInimal IACIsis AND SALT ACT

THI MINISTER OF FINANCE AND
REVENUL AND BANKING (SHRI
'!I!. bIM PATFL) T beg to lay on the
al
(1) A copy cach of the following
Reports (Hinds and Lnglish ver-
sions) under article 151 of the
ConsLitutione—

(1) Report of the Comptroller and
Auditor (seneral of India for the

11 Repori of the Compzmller and

w uditor Gen~ &l of India for the
vu.r 1977==Urlor Government
(Commercial)—Part I—Introduc-
tion [Placed in hbrary, See No
LT-987/77).

(2) A oop{lof the Central Excise (Bigh-
teenth Amerdment) Rules, 1977
(Hind) and English version. )gﬂr
Inshed in Nouification No, GSR
1008 in Gazette of lnd:q dated the

a% y 1977, under sub-section
scmon 3.8 of the Central

lf::ﬁ nh&m Su No LT%I



SRAVANA 17, 1809 (SAKA)

RE ATROCITIES ON HARIJANS

MR SPEAKER : The Ieader of the
Opposition wanted to say something.

SHRI YESHWANTRAO CITAVAN
(Satara) : As this 1s the last day of the
scss,0on. probably, we will not have an
opportunity 1o rawse this question I,
therefore would like to draw the attention
of the Home Minister. For a4 couple of
minites, I would beg for wour attene
tlon—Mr, Home Mim.ter.

There 15 a wave ot atrocities on the
Harnans., When I was about ti leave for
the House this morning, pcople from a
village near Hardwar came with cloth
full of blood, and I tlunk they have called
on the Pnnm: Mimster also I got a
telenbone call Last rughe tuoe, the, Leadet
of t itior in the Madhya Pradesh
Assembly that n a willage near Ratlam
nearly 70-8¢ peuple went gnd attached
the Haryan. Ji possessed them of the
land they got rueently and that fow
people were hilled on the spot

There 15 4 news 1tem to-day about an
incidentin Gujarat I donotw nt to go
anto the details of ur.

Sir, there 15 some sort of a wave of
atrocities. These aie not merelv indivi-
dual cases  There scems to be some sort
ot a deliberatc and planned atrack  Orly
the have-nots have, now, come 1nto their
own Thnose people who have been feudal
warlords ~o far controlling the souadl
and economic life of the rural arcas are
trmg to be violent and this 14 something
wi requires the attention of the Cen-
tral Goveroment. If you merely tell us,
<Please refer at 1o the State Government,
this State Governmen' or that State
Government’, 1t 1s not enough It a
ve]:? very sad phase 1n our national hife
which we should take more seriously 1
would, through you Sir, draw the atten-
tion of the givernment very scriously to
this matter. Unless this sitvation is »
stubbornly and very severely dealt wit
this thing will not be stopped. It s,
really speaking, the tewt of any g 'vernment
which wants to rule in this country for
the betterment of the people.

SHRI M.N. GOVINDAN NAIR

rivandrum) :**

SHRI JYOTIRMOY BOSU (Diamond
Harbour):»*

CHOWDHRY BALBIR SINGH
(Hoshiarpur );**

MR. SPEAKER : It will not go on
record.

Re, Atrocities 10
on Har{jans

SHRI C K. CHANDRAPPAN (Can-
nanore): [ am on a point ot order.

MR SPEAKER : What 14 the point
of order >

SHRI C K CHANDRAPPAN
Please see lust para of the proccedings of
6-8-1977—debate on atroeities of Haryjans,

The hon Home Mimister sa J- 1 had
suggested o the gentluman (Mr. Chairman)
who was presiding here buuvre you
(Speaker) that to cope with this, if neces-
sary, the discusvion might be tponed
to the next session One full day may
be given for the discussion, but vnly one
dav and not more than that.”

Your decision was 4~ under @

“Now that the Home Mimister has
agreed to have one Tull day for the
discussion 1n the nest session,
thure 15 no point in sittng further
to-day. We will take this up 1n
the next session an s duc time.
The House now stands adjourned ™

At that imy therc was nw tormal motion
before the House There should have
been motion betore the House 1o end
discussion.

There was no motion and ne motion

was put to vote  You never asked the
House whether the House agrees withat.

MR SPFAKER  Therc 1+ no point
of order.

SHRI JYOTIRMOY BOSU »*+

MR SPEAKER . Nothingis being
recorded.

MR. SPEAKER No further dis-
cussion. Nothing 18 being recorded

(Interruptions)**

#8Not recorded.



11 Re Atrocities
on Harijans
SHRI SHYAMNANDAN MISHRA

a1) Iam rasnga point of order.
y day-before- y the subject
was discussed w oughly If
Leader of the tion wanted to bning
10 those points, he could have doae 1t at
that tume

MR SPEAKER It 1s not a point of
order

oft fow wogqw (wedkt)
SHRI SHYAMNANDAN MISHRA.**

(Interruptions)s®

MR SPEAKRER Notlungs recorded.
Will you all hike to hear the Home Minus-
ter or not ? MNothing 1s recorded except-
ing the [Home Mimster's statement 1
;!m not allowing anybody Now, the

ome s

THE MINISTER OF HOME

AFFAIRS (SHRI CHARAN SINGH)
Speaker, Sir, just after the hon
Ludcr of the Opposinon had fimshed
I wanted 1o rise to give a
re }y to um  But, I have not buen
allowed to doso I reallyfeltit I can
only request the Leader of the Opposiuon
to advise his triends to let the proceedings
roceed further I have a nght to do
was absolutely no question of
raising a row  Everybody seems to be,
1n rage and passion and are flinging their
arms and fists was the occasion

for at ? (Interruphions)

What I was saying has now been con-
firmed by the 'bl.. Members who
stood up and started finging harsh words
Through you, Sir, I was simply drawing
the attention of Mr Chavan to this
If this goes on no proceedings can be
carried on

Aaformyw;rirtohnnmmewthe
overnment may assure ham—or
?muy tell um—that before he made ths
statement I had asked my office already
1o send for reports from the Uttar Pra-
desh government ding the Hardwar
:nudemurepurmthehmmda
letter from the correspondent about the
situation 1n Gujarat gifnudgethud
uestion cofcermng incident near
%l\opllﬂrklﬂnmummd that has
not come to my notice I am not able to
go:hrou;hdlthcnmpnpmﬂﬂlybut
hnmmm:{mee T wll ask
the for a from
there position

AUGUST 8, 1077

Re BOH. 12

has been pleased to remark that the
situation 1s from bad to worse
Sir, as soon as the Janata Party took over
( ++ oInterruptions)

Sir, why are they finging harsh words
wt me ? They should address the
Sir, I was saying if there are
still feudal warlords extent in the country
then who 18 responsmble? For God
sake let me know who 18 responsible 1f
there are sull feudal warlords 1n the
country ? As for the number of crimes—
as my hon'ble friend, Shri Shyamnandan
Mushra was trying to say but was not
gllowed t: b h ard—I dnllafé ha.\';:mtha
figures in my pussiss 0 not Know
this question will be raised otherwise
the offictal figures wall show that 10 the
second quarter of 1977, that 15, Apri to
une, the figures of incidents agmnst the
ryans have gone down n every State
except the State of Maharashtra to which
my hon friend, the Leader of the Opposi-
tion, belongs

(Interruptions)

MR SPEAKER Nothing to be
recorded He has called for the records

RE BUSINF5S OF 1HE HOUSI
11 30 hrs,

.

SHRI B RACHAIAH (Chamaraja-
nagar)  Sir, I addressed a letter 10 you
requesting you to allow me to rame an
urgent matter of public importance under

377

MR SPEAKFR [ have not allowed
it

(Ghandbinagas) i, Y have & pomt of
an 1L, t a pownt o
otder A hittle whale ’lao. today, when

h:rpan :.nmed your attention
m what

on Samrdny
evening mm)ﬁl
nterruptaoms) 1 am not nny
political speech n{
point of Order Ifyoudn th.atlhere
18 not point of order, then I wll sit down.

MR SPEAKER Now, this has
become the House of Pounts of Order

I1’11'.0}’ P G m:oth:deh
amnatmakmsmy tical speec
Saturday when the debate on Sche-
ﬂnlchnmmdSchd Tnbuwg
coming to it an werein t
S Rad o seid et oo
mthwghtth:tm;fﬂaeﬂome

*sNot recorded

——



i3 Re B.OH.

were to extend its !ltu:*:{mehm,
from 700 PM to 8:00 s probabl

the debate would not have emdudeg
because a large number of Members would
have been sull left out Therefore, the
Home Mimister ted to the Char-
man who was pres over the House
at that tume that perhaps the discussion
mught be %gomd to a day in the next
imlon you came and said and

quote

* Now that the Home Minister agreed
to have onc full day for the discussion
in the next session, € 13 NO point 1n
siting further today We will take up
this next time m the next session The
House stands adjourned ™

Two pomnts arse from this Ome,
m yourself said that the Home Minster
agried to postpone it The Home
Minstur or any other Mamter m hus
8 h mught have made a suggestion to
the House thr the Chair that he
was prepared to have more discussion
onthis But there was no mds-
cation fiom the Minster of Par!
Affars whose business it is to tell the
House that a particular motion or dis-
cussion will take place in this or that
session  That was not comung from the
Mimster of Parbamentary gﬂ-m It
came from the Home Munster But the
Minuster of Parllamentary Affairs who 1s
intharge of the business of th. House
has not so far confirmed 1t Sccondly,
there was no regular motion under Rulc

340,

SHRI VAYALAR RAVI (Churay-
mnkil) ‘The report 1s there

PROF P G MAVALANKAR Rule
340 says

“At any time after a motion has been
made, a Member may move that the
debate on the motion be adjourned ™

Now, as far as this matter 18 concerned,
I thunk that either the Home Minster or

Motion stands , it conunues because
there was nomeotion for its postponement
You said 1n the house “the House stands
adjourned ull 11 oo O'clock on Monday
the 8th August 1977 "
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Home Minuster come with a reply about
the action which government want to
take with regard to seeing that those
atrocities do mot take place Between
now and the next scssion some months
will pass We will have more ume to
discuss but we are not interested in
merely discussing the matter, we are not
witerested 10 oUr voice goIng or DOt goung
on record, we are inlerested m secing
that there 18 no recurrence of these
atrocIties , we ate interested in seeang thar
there s no record in the newspapers of
the country that the H,,";ﬂm' are being
victimised, killed or murdered If you
feel that my pownt 1s correct t:dwmﬂ? 'y
kindly tcll the hon Home Minster that
later on mthe day,say st 4or sor6 pm
he might come and tcli the House what
he wants to say by way of action taken,
wll::t]ml he wnnt(x to come ;mh Ilome
white paper interruprions, am
botheied about implementation [ re-
yuest your ruling on this pomt

MR SPEAKER  So far as the first
puint 15 concerned, the Mimster of Parlia-
muntary Affars wes not there But the
responsibility 18 joint responsibiliny and
any Minister can say that Therefore,
that question docs not urive  As far the
second gqueston that there was no formal
mouon Prof  Mavalar kar s correct
But T put 1t to the House and I took the
sense of the House that was the view ol
the [Touse nobody objected to the ad-

journment Sc, that point 18 over-
rufed

—
1z 37 hrs.

CAI LINGATTINTIONTOMATTER
OF URGFNT PUBL ICIMPORTANCF

Coca Cora CoMPANY’s RIFUSAL TO
FULPIL ITS EXPORT COMMITMFNT AND
TOPRODUC F BLVERAUE OF WHOLLY  INDIAN

ORIGIN

SHRI JOYTIRMOY BOSU
(Damond Harbour) 1 call the attention
of the Minyster of Industry to the folluw-
ing matter ot urgent public importance
and request that he may make a statement
thereon

“Present situation of the Coca-Cola
Company, 1ts refusal to fulfil its export
commitment and to produce beverage
of whollv Indian onigin and the closure
of 1ts fuctm:;ﬂu;;\;rms about 15 lakhs
of ple e or un-
empolyed *

-

THE MINISTER OF INDUSTRY
(SHRT GEORGE FERNANDES) The
acuvities of Coca Cola Company
M India during the last 25 yesrs fur-
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msh a classic example of how a mulu
national Cor, on operaing 10 a
lu:r—pﬂm g;;-proﬁt arca 1in a de-
veloping  coun attans  runawa

growth and, in the absence of llermuz
on the part of the Government concerned,
can sufle the weaker indigenous in-
dustry 1n the process

Caoca Cola came to India in the early
fifues when four botthng plants were
set up at Bombay, Calcutia Delhi and
Kanpur bastd on 1m of coneen
trates worth about Rs 8 lakhs per
annum on an actual user bams In
1958, the Coca Cola Compiny WUSA
was permitted to set up a branch
pany 1n India under the name of C ca-
Cola Export Corporation for the manu
tacture of concentrates from imporged
raw matcrialy, ostensibly for the pur
pose of saving foreign cxchange spent
on the import of concentrates by the
4 Indian botthng plants Tt was
allowed to manufacture the concen
trates withun the coungrs on the spua-
fic condition that the quantum of pro
duction wwld be such as to meet the
ruqurements of the existing four plants
only What really happcned was how
cver very different ing advantage
of the facts that the manufacture did
not require an industrial beence and
that the Registranon C rnficate did
not stipulate any approved capacity, the
Company expanded its capaeity enor-
mously witnun the next few years from
3 lakhs to 26 lakhs kg of concentrates
per annum without seehing any formal
approval from the Government  Ths
cnabled the Company to supply con
centrates to 22 Indian botthng plants
whach had come up by 1970 m various
parts of the country and to attwn a
domunant position 1in the
industry

The Company was enabled to 1m
port raw material for the concentrates
with & liberal export replerushment
entitlement of 20 per cent, even ﬂmuich
a subsequent study showed thar t
:)lnnron content 1n the concentrate 1s

y about 45 per cent When the
import entitlement was thereafter re-

tshkhpermnumonthamoﬁ:'a
performance 1n 1973, 1n tion to
the export replenis ent entitlement of
4 § per cent ltmhmde&du,
1o consdes pablic  presure
exerted in the Parhgment and outside,®

g
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to scale down the Actual User 1mport
heence by 11 per cent and the Ex
Replenushment enttlement by o5 per
cent every two years from 1973-74

Export was stated to be another ob-
jective for settung up of the Coca Cola
Export Corporation, as its name would
umply The total exports made during
1958—76 1ncluding goods not manu-
facturcd by the Coa;}{pany amounted to
Rs 11 12 crores owgver, the Com
pany giwe up  exporhing goods not
manufaciurcd them in 1976 after
1t was decided by Government to take
into account only the ex of the
1tems manufactured by the pany for
purposes of fixing a caling on ther
u:gmts and other remuttances he
Teal worde vh the Tapurs of concen
trates made by the Company 15 open to
doubt A swudy carned out by the
Government has revealed that 1t was
possible for the Company to adjust the
prices for the mmpoit of the ingre-
dients and the exports of the concintrates,
both of which were handled by the
different branches of the parent Com
pany and that the cntire opcrations
were closely dirccted by the Head
Office of the Company wn the USA It
18 thus n it perhaps surprising that the
exports have wirtually collapsed and
the Company has exported goods worth
about Rs 1 84 lakhs only in 1976 77

It 15 well known that the company
has carned profits and made remuttnces
in foreign uxchange totally dispropor=
tionate to its investment 1 India
The Company's onginal investment in
India by way of cash, plant and ma-
chinery was Rs 6 6o lahhs Dunng
1958-74, 1t has remurted Rs 6 87 crores
m for exchange by way of imports,
profits, office service charges
etc The amounts cla the
compnay as stll due to be remtted for,
the same period is Rs &Iﬁgmu,
making a_total of more than Rs 10
crores Ths sumof mceedm 8 the total
export earnings 9 92 crores
during the same period resulting m
& met o of foreign exchange
Flllﬁ.u:s for the subseguent years are
8 scrann, n view_ of the
restrictions imposed on the Company
cxmeed 50 Der cant OF the tonl xport

per cen total export

lléd that the value of mo-f
ports 8 not exceed § per cemt
the total 1t has not been 1ble
to issue furher import licences raw
materials to the company

Problems have also arisen in the uce
of the foraagm br names

‘Coca Cols® by the Company  Acccr-
ding to the licence agreements entered
into by the company, no royslty or
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other consideraticn is peyeble by the
user. It has, hcwever, been held that
the restrictive clause in the zgreement
confining the user only to the concen-
trates supplied by the Company wculd
amount to ‘consideration’. It has also
been found that the concentrates are
sold to the Indian bottlers with a very
high margin of profit (ranging about
400 per cent) which would include a
very large portion of hidden r yalty.
These matters are nNnow engasging the
attention of the Reserve Bank which is
considering the applicaticns fcr  the
c-ntinued use of these brand names.

I now come to the important matter
of the application of the previsicns cf
FERA to this Company. The Coca
.Cola Export Corporation is presently
a fully-owned branch of the Coca Cola
Company, USA. As it is engaged
in a low-priority industry not re-
quiring  sophisticated technolegy end
with little export potential, the Reserve
Bank of India has issued crders i
April, 1977 requiring the _Cerperaticn
to convert itselfinto an Indizn Cc mpeny
with foreign equity not exceeding 40
per cent within one year, that is by April,
1978. The Coca Cola Expert Cor-
poration has agreed t0 ferm the Indizn
company, but has qualified it acceptance
by proposing that it should be allcwed
to have a “Quality Contrcl and Liaiscn
.Office” of the American Company in

" India to protect the “confidentiality”
of the “carefully guarded trade
secrets’””> of the formulaticns of the
American company.  This propcsal 1s
not in consonance with the provisicns of
the FERA, since the proposed Indian
company would not in reality be tzking
over the operaticns of the Coca Ccla
‘Export Corporation but would merely
function as a selling company of the
.concentrates which would still be under
the manufacturing control of the Ameri-
can company. Furthermcre, this ar-
rangement would also militate ageinst
the guidelines for transfer of technclcgy
into India, which provide that the tech-
pical know-how should be fully im-
parted to the Indian compnay within a
fixed time limit. The Reserve Bank
has, therefore, rejected the  appli-
cation by the Coca Cola Export Cor-
poration in this matter. It is ncw fer
the American Company to decide
whether it would fully comply with
the provisions of the FERA and trans-
fer to the proposed Indian ccmpany
all the present activities including the
technical know-how and the blending
operations of the concentrates or whether
‘in the alternative the American company
would prefer to close down its opera-
gions -in India.
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Government are committed to the
policy that the manufacture of beverages
should be indigenised and that there
should be no outflow of foreign ex-
change on this account. Government
consider that it would not be desirable
to permit a multi-national Corpcraticn
to operate in this field in the country
to the detriment of the Indien com-
panies, Government have, therefcre,
been encouraging reseerch and de-
velpoment for the manufacture of whelly
indigenous beverzges based upcn In-
dian technical kncw-hcw. I am heppy
to announce that the Central Fced
Technolegical Research Institute, My-
sore, has been able to develop a suitzble
formulation which is pow available
for commercial expliotation. I am sure
that the Indian botiling comparies
would take advantege of this develcp-
ment and arrive at satiffactcry arrenge-
ments for the manufacture and sale of
indigenous beverages bafted on this
or cther * suitable formulaticns, If
these arrangements can be made with
expedition, I am ccofident that the in-
vestment of about RS. 10 crcres mede
by the Indian bottling ccmpanies can
be saved and the werkers, numbering
about 6000, presently emplcyed in
these plants kept cn their jobs. Go-
vernment would be willing to consider
proposals for suitable assistance to the
Indian manufecturers of beverages and
the Indian bottling plants for rapid
indigenisation of this industry.

SHRI JYOTIRMOY BOSU : This
Coca Cola is a Yankee Coca culture. It
is a US-owned multinational racket as
a result of whose operation in this coun-
try, our industries in the small-scale
and cottage sector producing soft drinks
and beverages have gone out of
existence. If you look into the diction-
ary, you will find that ‘coca’ is a Peru-
vian shrub and the leaves of shrub pro-
duce narcotics. Therefore, a person
who drinks Coca Cola is always inclined
to drink more of it and at a fixed time
because it has a narcotic effect. In this
company, many fishy things are happen-
ing. The  Minister has chosen
to divulge many things for which I am
thankful, One Mr. William Kerske, U.S.
Operator and Lobby Man cameona tou-
rist visa in June 1976 at the height of the
emergency—all glory to that regime—bur
stayed for on year under the garb of legal
adviser. But when this Government came
into power and initiated certain moves,
he ran away. So you can understand what
he was doing. I want to tell the country
through you, Sir, that this is positively
harmful to health. It not only causes tooth
decay but the report of the Nutrition Re=
search Laboratory—Annual Report for
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18t October 1961 to'as‘m mbmé;

7.
mﬁnwchﬂdr:n and young people of
growing age. It says :

“The results which are presented 1
Table 29 indicated that the gan 1n body
weight of snymals consuming Coca Cola
was mpgnificantly lower than that of the
other three . Ths aredtobea
direct result of the low food intake
1n thus group Ammals recen;nl; Coca
Cola consume about twice the volume of
the flwd as those dnnking tap water . . .

Levels of haemoglobin were not diff-
erent in the various groups but serum
alubumin levels were ntly lower 1n
the group consuming CocaCola. . . Anp-
lysis of Cola revealed that 1t had a
pH of 2+7, a total solid content of 12%
and contmned caffeine.

Sir,this1s o drink that hss been
sold freely extending beyond proportion
during the last s0 many years Al h
1t 18 a synthetic product, It 18 mmtlg
the garb of a frwt product and the con-
ditions of frust products clearly stipulate

t those were amended to
swt the ditions of
Coca Cols. The man who was having the
largest research insutute in our m:gn:g,
Dr. Gopalan, tried to_t wi e
earher report on the lm.gu

MR. SPEAKER : No, no. I would
not allow it.

SHRI JYOTIRMOY BOSU : S,

do not sllow us to say anything

ut 1 am sure you understand what 15
national interest.

MR. SPEAKER I do, but I have
to protect the individuals also,

SHRI JYOTIRMOY BOSU : What
happened to the Grape Fanta > Were they
not using unapproved colouring matter
whuch 18 seriously harmful to the th of

people who are msmn? t
he =m the prosecution ? They are
so powerful. There are so many ticians
n power y role. very
comfortably out of the whole
thing, First, the omn could not be

I
i
§
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lakhs, Thus is an item wholly in the non-
priority sector, yet there 18 no restriction
on and 9o percent of the business
18 ﬁ onlbtml Mr. Snbrmmu .
1n has reply to Unstarred Question No.
281 had stated .

“PForegn e and subsidiaries
and branches of foreign com-
pantes will be eligible to parti-
cipite in the mndustries s
1n Appendix I along with other
applicants ™

What are those ? If you look at the
Appendix there, you cannot find this
Yuu only find clectrical equupment, trans-
portation, machinery, industnal machi-
nery, machine tools, m:ﬂwnl:u.rd
machinery, earth-moving nery and
industrial instruments, but  you cannot
find the sofr drinksand beverages, Yei
they were allowed to grow beyond
every proportion.

The Minster has already given the
actual remittances [t 1s more than Rs.
10 ciores, Visil Jy there are some invoices.
But there are other methods. I cannot say,
but 1t may be Rs. 25 crores In 17 years the
growth of production has beengoo per
cent, Ad hue import hcences were given
by our glorious privious regme., ey
were shedding crocodile tears all the time
In one year, 1975 Rs 3024 lakhs worth of
ad koc import licences were granted,
I would Like clanficanon on the same.

Now, Coca Cola raised the price {from
25 —1I do not consume it much,
1'seldom consume 1t—to Rs 1-25 paise,
Now, what hapﬁ:d # It 18 much more
expenuve than which has a heavy
dose of excise duty 1n it. The cost of Coca
Cola 15 the dearest of all beverages in the
country, c and non-alcoholic,
The umt sales have gone down, but the
D ey e i
important . 1w 3
Mnister here 1n this context if he can
E:: & clear and categorical . In the

tral Food Technologica! ch
lmmugg'rk d:i r::::ch wa m:\ied
mn pe;ecl years ago. Is
nnrgg?’unotafmthuunder orders of &
commander of the erstwhile
Government m Delhi the research perfec-
tion was put into cold 1t was
never allowed to be
ption of the people ?

I would like to have a eiurl;?ly
from the Mimster in this regard, and to
know whether government is giving a
categorical assurance before the House
that withina target date they are going to
prohibit the g::d-unhn and mirketing
of Coea-Cola in this country, and bring
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out at the same time, a national bevera
which wnll be wholly Indian-c wned, ms':
aged and contyolled,, and at the same time,
1t mill be a which willm t be
8 hazard to health

Onc mere p int  what achon 15
government g 1ng to take « n the defiance
with regard to complianc ¢ f the Fe reign
Exchange Regulitu ns Act > They had
kept sitting cver 1t fcr 3 years  They
have given a qualified cinsent as the
Minster saxd  The company wants to
have a hmson quahty conrre] flicer, n
crgamzati n which will g« and bnte the
Eople in pwer, 50 that Coca CtIe can

leftoutoffocusinthis country Whoet
does the Minister want t¢ say abc ut the
firstand sec nd questins ?

SIIR1 GEORGE TERNANDES
Several questions have been rmised by
my frend Mr Jyourmcy Bisu I
thi ught that after the very exhaustive
stetement th it Thad made allfears abcut
Coca Cild and all gu su ns would have
been sct at rust

MR SPEARER  You have under
estimated hus abilaty

SITRI GEORGE FFRNANDES

He refirred to  the rep rt «f the Na
tonal Nutntu n Labe r t 1y at Hyder
bad, ab¢ ut the harmtul effcct <1 Cica
Cola ¢n il th s¢ wht otnsumed 1
particulaily gr wing chuldren Itisa
fact that the rep rtisthere and ity Laid
1n thus report that apartfr m the nere tic
effect, thus drink dues have a hirmiful
effect on growing children Cirtain
tests were conducted , and the results have
been analyzed in the course of this
report My friend, the hkn Health
Minster 13 here in the Jicuse Itasfor
hum to take action

SHRI VASANT SATHE ((Akola)
He believes in uri-cola

SHRI GEORGE FFRNANDES
1 am sure my friend the Healtt Mims
ter will mist certainly investigate inte
this question

MR SPEAKER  Nrctto-day

SHRI GEORGE TFERNANDES

Not to-day Now,Mr Jytimcy Bosu
referred to a f resgner who was alliwed
entry into this country on a tourist visa
1n June 1976,~when mestcf us on ths
side were1n jall—and who stayed ¢nuill
about 2 months ago This gentl-
man, onc Mr Wilbam khertesky was
allowed to stay on till aftur the Janata
government assumed cffice

we g tto know abc ut this we drew the
attention of the External Affairs Mins-
stry to 1t And a hittle later, I think
about two mcnths age, this _gentlemen
applied to our embassy 1n Washingten
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for a visa to go to India to take over the
ons of the Cica-C la Export
wpimtin QOur d ubts and fuapi-
cions that dunng the «ne-year penod
this gentleman was in cur country <n
tounst visa he was not here 85 a tounst
but was in fact concerned with the « per-
atwons of the Coca-Colacompany, have
since been co No question cf
Eving & visa to this gentlemen tv o me
to the o untrytc take cver Cooe-Cel
(perations niw anseg for two rersn
ustly there 15 h 1dly rny cperatun
leftjust ncw sec ndly 1t 15 the pelicycf
the Goveroment tc sce that & far as the
managcment 1n these arcas 13 o neerred
1t 15 completely indigemsed

12 00 hrs

Shri Bosu rnulorred t¢ the price of
Coca Cola  Itas truc that they sterted
with 25 paise and ncw I think1t 1 Rs
1 25 Tt alw true thit the por unie
ccnsumimnmt.mmdtun The figures
that I hiwve pertains t the calendar
years 1974 1975 ani 197€ pre
duction 1n mullions ¢ b ttles are s
f llcws

1974 6og 29
1975 452 10
1976 462 19

Itis bwi us that wath the ingreese n
price the ¢ver all unit  pr duction he
gine d wn ‘That1s a motter fcr the
bottlers and the CGica Cila Company
With the increase 1n prices the  pre firs
arebiundtc g up end they have gone
up

Itas truc that the Central Food Tech-
nological Research Institutc started re
scarch inte pre duang Indan ot ncen
trates 1n 1973 and ccmpleted thur
research m 1975 What were the cir
cumstances in which the redults of thear
off rts wore not made kn wn, o r wereme t
made available for o mmercial expleit
ti n 15 8 question which wall have to be
mvistigated

1 can assure the House that we shall
go into this question

SHRI JYOTIRMOY BOSU My
question was specific ' Was 1t on ¢ rders
by the supreme o mmander in Deltu ?
I have pcsuve mnfcrmatcn Kandly
confirmit

MR SPEAKER
nto 1t

SHRI GEORGE FERNANDES
Very often my bon, friend has more
information than we have But I can
assure the h»n  Member and the Houre
that we shall look into thus, we shall

He will enquure
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make defimte 1nvestigations end find
out the circumstsnces 1n which the pro-
duct did not come to be exploited ot m-
mercally,

He has also atked me to state very cate-
goncally whether we are prepored te fix
o time-limt fer complete indigeniaticy
I would like to make 1t very clear that the
CFTRI r¢re ready with ~their coneen-
trates and 1f the Indian bettlers are pre-
pared i« morket this beverage, we dre in

a prin n to provide them with all the
concentrates

I think I have answered all the ques-
tions,

o wiw foy oo (f=er)
TON wA F X oY gwe e & wg
ot TR ) e qRfg & @
97 g ®T GYEAT A | EXET w07
T WY Nfqaew aw 7g & Ad 2
it g ow fadelr 37 & Afgw
IFT g w1 37 faar W@ xW
v it wrwr frwe s g
OF TAT IGIT TEE A e A el
T T # um e AT Wga
T TG AN A OF wrew a7 #
T X TN W N AT A9 § 9
W Aqa g gt & 1w
WM 9T ZW W9 e W OBIS
7w @ wawm wfw s
g Wt 3w, wEr gk Ox
s &), W & ST gwow
a¥ vl WX B T A N enf
® g arf oY af garR et
M mmagdw ¥ e
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e w=AT ot Wit &5 gu & o ofY
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ot wof wwinfew  wemw wERw,
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13,07 hrs,

“STATEMENT RE REVISED AND
LIBERALISED POLICY FOR GRANT
OF PASSPORTS

THE MINISTER OF

PAYEE) : Mr. Speaker, Sir. In the
coumse cf my réply 1n this Home during
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the Debate in Foreign Affairs, I had
mentioned that ever since I tock ¢ fice, T
have been considering the question of
how best to reduce delays in the issue of
passports. I am fully sware of the im-
portance of this questicn to which many

Hon’ble Members have drewn my
attention,

T had committed myselfto undertaking
a complete review of the present pro-
cedures for issuing passportsin order to
determine how far we could simplify exist-
ing proceduresand reduce to a minimum,
the inconvenience and  hardship to
applicants, specially those frcm the
weaker sections of cur pecple.

I would like to draw the attention of
Hon’ble Members to the fact that there
has bzen a very extracrdinary increase
in the number of passports that we have
been 1issuing from vear to year. Fer
instance, in 1972, we issued only 1 6 lakh
passp~rts, but by 1976 which is the last
year for which complete figures are avail-
able, the figure alm~5stcame up to 6lakhs.
The estimates fcr the current year are of
the order of 8 lakhs and if this trend
continued, it Seems a reascnable assump-
tion that within the next ccuple cf years,
we shall be issuing over 1 million pasc-
ports a year.

It is against this backgrcund that I
would like to acquaint Members with the
new simplified procedures which we
propose to introduce,

In future, endcrsemerts will be given
for travel to all countries with whem
India has diplomatic relaticns. This
would naturally exclude countries like
South Africa and Rhodesia whose pre-
gent Governments we do nct recognise
because of their illegal or racialist charsc-
ter. Secondly, the present process cof
verificaticn leads to delcys in the isue of
passports. Upto ncw, the zutherity to
give a verificaticn certificate hes been
confined to Government and  Judicizal
cfficers of ‘a certain jevel. I feel that
Members of Parliement who zre repre-
sentative cf the pecple and are in clcse
touch with the pecple of their constitu-
encies should be enabled to give such
certificates of verificaticn. I, therefcre,
propese to introduce a £ystem by which
Members of Parlicment would be fully
comperent to give verificeticn  certifi-
cates. Hcwever, in this ccntext, m:y
I express the earnest hepe that Members
willtake every care end preceuticntc see
that they issue certificates cnly cn the
basis of perscnal kncwledge, and further
when theyare requested by the Passport-

issuing Authority to confirm thet such a
certificate has been given, they will
spzedily reply to such queries.
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As faras police verification pre cedures
are concerned, we propose to introduce a
uniform system which  will be derigned
to elicitsimple and basic infcrmeation, so
that there will be no need to prcbe into
an individual’s life and his antecedents
and thus become a source of haressment.
With this end in view, we are initiating
consultations with Stzte Gevernments
who are primarily responsible for the
issue of police werificaticn certificates.

Passport application forms at present:
are available only from the Regional
passport offices and the District Head-
quarters. We now propose that pass-
port application forms should be avail-
able also through the network of post
offices against a small fee to cover
printing and distribution costs involved
in the process. I would like, in this
context, to express my gratitude to the
Posts & Telegraph Board who have
agreed to cooperate with us to introduce

this system on a selective basis as a trial
measure.

I propose to’introduce the new lLiber-
alised endorsement policy with effect
from the 15th August. Itis possible that
there will be administrative delays in
bringing about the changeover, but I
have given instructions to see that these
delays are cut to the minimum and the new
procedure is implemented as speedily
as possible.

I would like to mention, as a matter of
prudence, that I propose to watch the
effect of the new policy in all its aspects,
and ensure that there are no adverse
effects on our citizens at home and
abroad consequent on the simplified and
liberalised procedure for the issue of
passports. I, therefore, intend to review
the working of the new policy after a year
and in the light of the experience gained,
changes if required, will be made to
correct any absuses or difficulties that
might come to light.

I would like to close this statement
with an earnest appeal to all concerned
that the new and simplified procedures
should not become a cause for the ex-
ploitation of our people by unscrupulous
elements. I haveissued directions that,
when a new passport is issued, the
holder is suitably cautioned about the
need to familiarise himself with the entry
regulations in foreign countries and to
get whatever visas are necessary. If the
passport-holder seeks to go abroad for
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employm:=nt, hs should ensure that he
hay a firm employm:nt contract or 1s
sponsored by a cl relative who will
take som: responsibility for hus main-
enance  We must ensure that passport-
holders are not duped into travelling
abroad on the basis of spurious offers
trom foreign countries 18 & matter
on which public_ opumon should ever
Temain vigL V4

SHRI K LAKKAPPA (Tumkur) :
H had promised on that day that a
regional office at Bangalore will be
opened May I know from him what
steps he has taken in thus regard > Wil
he kindly tell us about 1t ?

SHRI &4 £ GBORGE (Muakernls-
purlm} The hon Minster was kind
cnough to pant out that between 1972—
76 the number of p.mpom 1ssued had
g e up from 1 6 lakhs to 8 lakhs

SHRI K LAKKAPPA The Mimster
1s not attentive whun we are rasing the
HSuUL

SHRI ]YOTIR\&OY BOSU (Dia-
mond Harbour) Yes

SHRI A C GEORGE] Evun then I
am thankful to im

MR SPEAKER Mr, I'oreign Mini-

ster

SHRIA C GEORGE 1 am thanking
you—MVanuster  In 1977, he1s expecting
that th number of passports to be
155 4 would b. n.arly 8 lakhs  Ihe
hru s show and tne Foreign Mimster
13 guaite aware that out of mix lakh pass
ports 1ssued 1n 1976, more than 1 5 lakhs
that 15, 25 p.r c.nt was from Kerala
alme Tnere 13 a heavy rush at Erna-
kulam offi = and in view of th* fact that
mre than 25 par cent of the total pass-
ports 1ssu~d 1n th whole ot the country
was from Ernakulam office, I am thank-
ful to hum for th: b_nefit for alj the Iibsr-
ahzanon on bzhalf of the M.mbers

concarned, upeca!l{“ Kerala If
1h bznefit of this hberahized procedure
18 really to go to the people, the number
of staff must be increased and one more
office has to be opened at Calicut or at
Trivandrum

SEVERAL HON MEMBERS rose—

MR SPEAKER One Member at a
time can speak though 1t 15 not allowed
No answers m given under gzl:‘.
(Interruptions) 1 m!l call you.
Shyamnandan Mishra

SHRI SHYA‘MNJ\NDAN MISHRA
(Begusara) t.now what 18 the

of the of Esternal
Rﬂ'am, so far as the impounding of the

passport 18 concerned? Since the hon.
Mumster has been pleased .  (Inter-
::ﬂ:gw&l&g, Yu, it does Since 1&
issue of pasyport an

th whe-

merely a service Mi or 1t exercises
checks and scrutiny wy g regard to the
impounding of the passport because it
has been reported, Mr Speaker, that
certain  recommendations made by cer-
tun  Mimstries with r d to the
economic offenders, had heeded
by the Munstry of Enr.tnl.l Affairs
So, some of the economic offenders have
got away with the passports and their
Emspom d not be impounded.
Interruptions)

MR SPEAKER [ cannot call all of
you together. In fact, nobody should
be called but, anyway, now that it has
started

PROF P G MAVALANKAR
EGmdhmmr} I do welcome
Interruptions)

MR SPEAKER Itlooks asif under
372 no question can be asked DBut,
anyway, as a hberalised method, we
allow you (Interruptions)

SHRI JYOTIRMOY BOSU It s
a free day for al

PROF PG MAVALANKAR Ido
welcome the statement by the hon
Minuster of External Affwrs In fact,
many of us 1n the House and also out-
side have been waiting for thus kind of a
liberalised policy [ want to make a
few points One 13 that although it 18
true—as the Mimster and you also said—
that within a couple of years, the people
wanting to have a passport will a
million mark or even more than that—
the mere fact that more people want to
get pnspons .hlm'ilnnm mean that the

ple o1 so
loose that some dufficulties or dangers
mught later oncropup . (Interruptions)
There are two points One 18 with
regard to Members of Psrlimcm sign-

ing the pass) apphcation notice
that nuny us, while he was m.nkms ']
statement, at that point of time, cheered

him up. T also welcomeit. 1 want this
assurance be?mer slt. o
tubeuer: aDeputs ecretary of a
::-wer : Department can the
passport, why not a Member of Parlia-
ment? And it will cut a 1
HDmer than's Deputy Secretary.” That
2
18 4 good thing.

MR. SPEAKER °* You represent
more than that.
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PROF.P.G MAVALANKAR We
do represent much more than that We
Tepresent nearly a million voters and many
more people. But we cannot know
every one dir Therefore, the pont
1sthis  Oncent 5 10 operate, it will
be dufficult for us What will happen
18 this. As soon as an individual comes
to a Member of Parhament, the Mrmber
of Parhament will write ro the S 1 ora
higher authority of that area askuyg, for a
clearance report about that individual
because he would not know about all the
individuals and their records And if
we sign without a verification and the

as§port 18 imn, we will be 1n difficully
]g herefore, I want this to be operated with
acaution When we rifer acasefor veri-
fication, the SP or 1 higher authority
should reply to us quickly

Secondly, he has mentuned that the
apphcation forms for passport wall be
available, apart from the Regional Pass-

rt Offices, from the Post Offices also

o far so good But my pownt s this
The Regional Passport Offices, including
those 1n major cities like Bombay, Delh,
Calcutta, Madras and alse Ahmedabad
are suffering from inadequare staff and
absence of fullfledged tonal Pass
port Officers for a long time, alvo the

ersons working 1n those offices do not
Enow the I:zfl.l.uf. of the region  This
18 the difficulty So, while simphfying
it, I would like the Mimster to take into
account all these points and see that the
staff there 15 adequate and know the
language of the area, alvo fullfledged
Passport Officers are appointed thure

st mi wtw (faseix)  wemw
HENT, TF AT TAT SR FT AT_T
g fw wfesr ¢ @
P M wR e § R ®
T ¥ o T@ wA ¥ plA A=
¥ uw gy fawn Aifs s o
IHT TETT @ 9 fraw F fag
wrowx Wy 7 (vwwm)

MR SPEAKER Let me read out
thus rule There are several new Members
They are probably not fully aware of
the rule %fls 15 Statement under rule
372 Rule 372 read as follows —

“A statement may be made by a
Mimster on a matter of public impor-
tance with the consent of the S
but no question shall be uh.;g at the
2ime the statement 1s made
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AN HON MEMBER . You have
already allowed a few Members

MR SPEAKER I cannot allow all the
540 Members

(Interrupnions)

Wt Fwkw (Wfar) o
wew & mwm ¥ oww oo w@er
BWE ) AW wy g ¢ fn
WY Wt Fg7 6 wq fraw 372 %
g AAT ARt awrsy § &)
Ja o A femr am avar 40 &
;m?rmwt AT KWW H@
g fraft =% sz 7 v ¥
T 7 W A A we Tw
T ¥ W A awd & ar
m‘?

MR SPCAKER Ewcnf a statement
1s not clear, you cannot ash for amy
clanfication under rule 372 You may
raise it at @ later date 4y a separate motion
tor discussion at the proper time I will
not allow any turther quistions because
this 1s being conwvirted 1nto 4 debate

SHRI A BALA PAJANOR (ponii-
cherry Several Mumbers have been
allowed 1 want to congratulate—

MR SPEAKFR You can go and
congratulate him later

SHRI A BALA PAJANOR  Smnce
some Members have been allowed to make
cectain observations, I should also be
allowed to make some observations ..

MR SPEAKER No; please sit down.
If esch Member wants to congratulate
the Momster ...
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SHRI A. BALA PAJANOR : Party-
wise.

MR SPEAKER : No, not even Party-
wise.

I am notallowing any further questions.
Kindly =it down.

SHRI SAMAR GUHA (Contan* Sir,
u have allowed me to say a few woids:
only want to draw attention to

MR SPEAKER - No please, T have
mmﬂed yu I am not allowing any-
y.

SHRI ATAL BIHARI VAJPAYEE-
Sir, some clamficanions have been sought
by the hon Members ..

MR. SPPAKFR* No, you need not
give them otherwise, therc will be
any number

SHRI ATAL BIHARI VAJPAYFFE
But.in the form of a clanhcation. Mr.
Shyamnandan Mishra hay made a
dehmite allegation and T must be given
an onportumty o refute 1t He has no
bu.ine s to ca't aspersions

SHRI SHYAMNANDAN MISHRA"
It has been roported and 1 can give out
the mame 1 you hike

SHRT ATAL BIHARI VAJPAYEE I
am gr:pnnd to place all the facts before
the House, but thir hardly arises out ot
this statement

SHRI SHYAMNANDAN MISHRA-
It 1« not for the Mimister tosay that
1t does not anse out of the statement
can ?nly make g submiscion. (Mnterrup-
ons).

SHRI A BALA PAJANOR The
Mimister must be allowed to amswer

SHRI JYOTIRMOY BOSU : Sir, all
the rules are being suspended today.

MR. SPEAKER : No, I have not
suspendrd any rules.

ot witcw st (wga)

=
&
]
P
E|
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o yoran ¥ o Ed & owgw uiR
w& garew freew @ oa W
oY SEwT B agw fmr | WA
e A s AL R R
R IR Ty T welr WK 9w
gt AaTATR fawad | ax O
I o O wEear W e 1 &
9E &THA TEAT Agar g f ag dw
e wT A § 1 (squwR) WIS ey
" wifgar % gardr  safat &)
ToTaEt # fs FHa & Tl we
AEA & | ANTA AT TOTAT T AR
& WY & | W 39 a9F ¥ IR
T 785 wFT & S e it ot
wgA ¥ fr A g & o
a=Ta T & Wy T s o wEA
¥ gafa og gaw gear g & W
¥ F7 wqrva, TfFEE A quAT W
& form qradte §Y sqaedT @ &7 &
W, T WA w4 & fAg wg aRar
AT AT A WA fagw awd
T Aifa &Y a6 #E ToA 9T T8
dar w7 A agm wWgw wATTW
¢ ot AT B T FHS G )

SHRI §. KUNDU (Bala*ore): Mr.
Speaker, Sir, most rey ully, T would
submut that you have the power to allow
members to ak questions and seek
clarficaion MNobody can take away
gm: t‘.p;::v\'«'ea-; nadlaﬂ:r:ry much 1nherent.

ut having us t power once, you
st ?Imn:l:e Atop h.qlf-m.kNot m:ltl J::
544 Members want to ark questions;
Lherl.; Tn: only f]ive or six. gawmtld‘ most

ymbiy appeal to you € you may
kindly give one minute to cach of them.

Secondly, Shr1 Shyamnandan Mishra
mede some statement and Shn  Atal
Bihar1 Vajpayee smd that he feels that
there has geen some allegation 1n that

st hum and he wants to make a
g:nﬁunon. You may kindly consider
givang haim a chance to do that.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : On & point of order . ..



33 Poliey for Grant SRAVANA 17, 1899 (SAKA) of Passports (Stat.)

SHRI S. KUNDU:: Sir, yowmay kindly
reply to my point of order first.  Once a
point of order has been raised ana you
are seized of it, nobody should be allowed
to come in between. That sort of
procedure must be maintained.

MR. SPEAKER : So far as this point
of order is concerned, carfain suggastions
have been made......

SHRI SHAYMNANDAN MISHRA:
With your permission, Sir, on a point
of personal explanation, I would only
take half a minute, ...

MR. SPEAKER : I am replying to his_
point of order; you can do it later.

So far as Mr, Kundu’s point of orderis
concerned, under Rules 372, no question
is allowed, but sometimes some clarifi-
cations are asked, but once the question
takes the shape of the debate, the Speaker
hes the right to control it. As it has
takern the form of a debate, I am not
allowing any further questions on this.

As regards the second point, Shri
Kurdu is right; if there is any personal
accusation made in respect of any allega-
tion made in the course of the remarks,
the Minister for Foreign Affairs will be
given an opportunity to explain his
position.

SHRI SHYAMNANDAN MISHRA:
May I make my position clear. .

SHRI SAMAR GUHA : 8ir, If you
permit the hon. Minister to make a

statement, I would like to draw attention, .

MR SPEAKER : I am not allowing
the hon. Minister to make any clarifica-
tion, only I am allowing him to expalin
the personal accusation made. Beyond
that I am not allowing:

SHRI SAMAR GUHA : I will not
take more than two minutes.

MR. SPEAKER : Itis not a question
of minutes.

SHRI SAMAR GUHA : You know
the relationship between West Bengal
and Bangladesh. Thousands of people. .

MR. SPEAKER : I am on my legs;
please sit down. = If senior Members do
not cooperate, how can we conduct the
business of the House. My regret is
that it is not the mew Members, who
are ohstructing, but it is the senior
Members.

SHRI SHYAMNANDAN MISHRA :
Sir, under Rule 357, I wanted to make
my position clear. I want to draw your
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attention to the fact that earlier 1 had
given notice of a question on this subject,
which was not allowed, seeking informa-
tion on this very matter. Today, what
I sought to do was to seek a clarification
wirth regard to the impounding of the
pasports, which is a subject connected
with this. I did not -.ay that this is,
in fact, the po ition. I said that it has
been reported that certain persSons
probably involved in economic offences—
probably I used the words some economic
offender —have not away with that and
the Ministry of External Affairs did not
heed the ' recommendations of the
Ministries which had made those recom-
mendations. Now I want the position
to be clarified. I said, it has been
reported. May be, I would like to add,
this is wrong but I want the position
to be clarified because certain names were
mentioned in this connection and they
are very much in my mind.

MR. SPEAKER : Only on the question
of personal allegation. Other points I
do not allow.

SHRI KANWAR LAL GUPTA : I
rise on a point of order.

You allowed certain Members to seel
clarification and certain members wanted
some clarification— 1, 2, 3, 4 and 5.
It is entirely in your discretion to allow
or not to allow. Now, it is the right
of the Ministerto give clarification. But
once you allow the clarification—you
please see the rules—If the Minister does
not give the clarification. .

MR. SPEAKER : No, please, I am
not allowing.

SHRI KANWAR LAL GUPTA -
Unl»ss the Minister clarifies it, thereis
no point at all. There is no point in
asking a question if the Minister does
not clarify it.

My submission is that when a Minister
makes a statement, it is your right to
allow members to seek clarification or
not. .

SHRI VAYALAR RAVI (Chirayin-
kil) : There is no rule.

SHRI KANWAR LAL GUPTA -
There is no rule. But ence you allow
members to seck clarifications, you must
allow the Minister to reply. Otherwise,
what is the p-int in asking for a clarifica—
tion ? ..(Imterruptions) He is only
allowing the MiniSter to give reply to the
allegations. Aboutthe print raised by
my friend there about Kerala and alt
that and some points were raised from
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here alsn, the Minister is supp sed to
clarifv all these things, nct cnly the
allegation. That is my p-int,

MR, SPEAKER: Itis only a suggesticn
and n~t a print of crder. Yeou  kindly

reply to the allegaticn,

SHRI ATAL BIHARI VAJPAYEE:
I am s 1ry that I.. ;

AN HON. MEMBER : made a
Statement

SHRI ATAL BIHARI VAJPAYEE :
...lost my temper for a minute while rep-
Jying to my hon friend—he is an esteemed
member of this House—Shri Shvam-
nandan Mishra. Obviousiy habits persist.
But I would like to assure Mishraji and

through you, the entrie House that
the Ministry of Home Affairs and the
Ministry f External Affairs have been
working in close co-operation on  the
question of impounding ¢ f pass ports.
But my statement related to the liberalisa-
tion, n¢ t to issuing of passp rts. That ig
why I said. . . (Interruptions) There should
be no misunderstanding ¢ n that score.
Whatever has been published in the
papers is not correct. There is perfect
co-ordination between the two Ministries.

MR. SPEAKER : Shri Verma.

SHRI VAYALAR RAVI . On this I
want a clarification.

MR SPEAKER : No further clarifica~
ti'n. I am not allowing. .(Interruptions)
1 am notallowing any more clarifications,
I have called Mr. Verma.

SHRI VAYALAR RAVI : I want a
clarification on item No, 12.

In this very House Mr. George Fernan-
des when he was in charge of this Minis-
try made a policy statement. Acc rding
to Constitution, Art. 75(3) it is the
¢ llective responsibility ¢ f _he Ministry.
When Mr. Fernandes made a statement
of policy on the Communicrtions Minis-
try on the floor of this House, we believed
it was the policy of the gnvernment.
Now, the Minister has chenged. Here
it is stat>d “‘some .aspects’ and not a
change., You are within your right to
change the policy. I am not questicn-
ing. Here, the order paper says “scme
aspects ~f the policy”. Itis nct a new
policy ~r a change in the prlicy but Some
aspects of the policy. My pcint is
whether the government can change
policies according to the change in the
Minicters.

\Policy for Grant AUGUST 8,01977 |Policy Aspects re. Postal & Tel. 36

Services (Stat.)

MR. SPEAKER : There is 06 ‘point
cr order. It is always cpen to the
government to change itS policy.

12.40 hrs,

STATEMENT RE. SOME POLICY
AND TELECOMMUNICATION
SERVICES

R &t (o W @™ A ) ¢
¥ A gATET F1 F18 gEaT  Afaa
¥ AR R 9% 9§ et 79
# 9 @E I GAAT qoAT A
AT ATEAT E | AF I F AHT AR
fred ol ¥ AR AR Iw
gfeaeit & fasm o o g Ay
=9 giaeml #1 93z a9m = #fgF
et faar smom )

T qF & AT & AP SATHA
i are gfaud o+t St qa-fediemt
qEEl AR STl & G-I
1T I9 Tgl § el FETET 10,000
Fafur & T G 4 | 3w FH|
frdwr 2 fear & fe avfior st & fom
SEL H WA 5,000 a7 I9F  wfaw
2r 7T faes #1T @y 2nFl 7 faa
SET FI ATATET 2500 FE T Jhaw
2l S SRE ¥ o1 ZAEN WX aR
FT gagng 39 FT ASET TAHFT FH
o X fear s AT F g
A JIl FT ST FAA & U
a7 g1 aTelr FEAT A
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fF g grr ar 1 I AT & F09
2000 L 7T Wl §  ZATHE &
TTo HTo HTo WX FTEUL T ST |

THIT FATET § QET SRl § AT
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are #r glaamt #1 TR F0 6
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R & AT AT gfa| 9 g |
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SHRI VAYALAR RAVI Sir, Insc
n a punt of order

MR. SPEAKER He 15 (n a pomt
of order. What 1s your prnt cf «rder ?

SHRI VAYALAR RAVI My punt
of crder 15 this, Just nc w the Mina‘ter
said about the extension «f the interna-
tiona] subscriber dialing telephe ne service
1o the whole of UK Only a few da
agn when the House 15 m sessun t
hon, Mimster made & press statement on
the same subject—a week agn « utside—
and today he makes a pohcy Statement
‘That 13 my p« int of order He made a
Press Statement last week.

MR. SPEAKER You could have
Taised the privilege questkn ond met
a point of ordes. You cannmt rpise a
p'mt ¢ f prder that he cannr t m.ke hiy
S arement.

dlnnl Hfrqarp ds this svﬂm
as e

%Eo he)reeewu s nght mp:nw-

privilege motion.

MR. SPEARER - That 15 a different

matigr, [ have alreaoy ruled out hw

point of oxder.

SRAVANA 17, 1880 (SAKA) re. Postal & Tel, 42

Services (Stat)

SHRI §. KUNDU tope) ¢ Sir
rise on a poat (rughuy int of
ogder is chat when the hn.
of the ton rase peints cf ¢ rder,
s g b:;tth:uten that they are
g a vilege
That is what Tobjectto,  + o
MR SPEAKER ‘ I think the rules
requrs to be chenged., When the
ponts of order are ratsed scveral Mem-
bers should nct rae them evey dry

PROF I' G MAVALANKAR(Gandhi-

Nug rirose—

MR SPEAKER Is it a print «f
trder 2 Any other thirg was ne t allc wed

PROF PG MAVALANKAR Kindly
Iisten t« me When the hon Minister
was making 4 p licy tatument he had
gone 1nto other questycny

MR SPEAKER Thatis mc1 a p int
of order You shr uld have said 1t earlier,

PROF P.G MAVALANKAR Sir, I
am «nly making my suhmissin The
hon Minister, while making & statement
has gone into the entire gamut « { the
working « f the various departmen: in
hus Mimstry last weekh  Iwe uld be brief,
Sir, Last week while the Minister was
replymng to spectfic questr ns, you had
permutted supplementaries.,

MR SPEAKER Under what rule
you are making your submussions >

PROF PG. MAVALANKAR Sir,
I wrote tfbyrn Seeking o ur permustion
befi re 10 Oclock 1 touk care t¢ write 4
letter to you secking permissun esrlur
to §

MR SPBAKER You canm t do that
Rule 372 does not provide for thae
That 15 why, n thl.: particuler crse, Jast
time, a certwn indulgence was given,
And’ everybody had  Stareed m. king
sabmssic ns  Hence, 1 am nc t alicwing
it now,

PROF I G MAVALANKAR Under
Rule 377 I have a nght,

MR SPEAKIR N please. The
hon Miniter m.y ccnunue mw

oft swerw wwf o g
ot veer oy ok freely oY oo &
dre artaefie Qe fo #re (waviw
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PERSONAL EXPLANATION BY
MINISTER

mw‘:ﬁﬂn Lo
(sfy ow wroww) - wreof wen
gy, fmF 4 woed, 1977 B W

AQGUBT 8, 1977

Ezxplasution 4“4

awt ¥ ey wew qx i gy ofF
g ¥ qy et qu At feex
sfiRrTe, ST QY G Ty AT
& 3 firea & o feafly eqee arear wag o

e o dYo firg o Wurdy amgw &
grx § fafoes wegaw & wdw §
IYW 24 AT, 1972 ¥ st sy
& Gz 1 woww firar oY 9w aetee
¥ 27 oF dFETF SET IR WA
W T T S 28 WY, 1972 Y frere
faar war 1 ww v ¥ g aw 4
i, 1072 ¥ ¥o THo WITo qIEH
A I auw fafaveT aeere & aot
faurr & ggm ¥ o To Ho e
faw @t 3w g7 wegare & Fafecar
weftww &, WY 7 @ vz & fwo
o Reo Fro Mﬁwmw
94T | WE ¥ O WaAT % yyy ¥ fav
A F W 9T qeeTT AE-
frdws & frfafan feoofy o -

‘Staff Nurse, Kumu Kutty, who rebeved

staff nurse, B A , duvring the
coprse « f ¢« peration on Shri Kateshwar
Nuhat 1 35 pm. has 1n her state-
ment admu that the surge< n at the
time the cperatt n ended had asked
routinely 1if every count wer O K
and that she answered “Yes”.

Staffl Nurse Kutty 15 aces rdingly
responsible fcr having mussed tn
count the number of instrument which
mmmbk with her after the ¢ pers-
ton

1 eonsider that the responsibility fe e
the mushep 15 of the nurses whe
as7asted the surgeon in the operaticn,”

o fYo fAg 1 W wEmTEwE ¥ fog
wif  frdard w wfewrfal ¥ wodr
qgelt wiw ¥ Wt wit | qomefy wY
A & e gt & fn o wer o oy
¥ ¥ wre ge we wifean, g
afeww vt fafomay weramr,  poft



45 Personal

w8, wrs o, ywtm fadey, e
Wrmlﬁ:mm
o WA, WIS A6, wTeowT fadeg
g8 ¥Mo Ro dte fag, dfme  webr,
fafrre gevam & o fag Wi

3
:
!

T fr wwo Ro dte fag, frg
s fear qr, I faeerd WY
W heaw g N e 1 g A
ST WA KT ¢ fE 4@ weAr & s
4 W & W, wwe-fafr & g,
wafF TwAfas sawaiel oy 9w
grfed o ey o a9 a1 @ R
9= AT g 1 fofewwr W, o
¥ AT B o e ¥ o Wil ¥ gemaT
™ WR WMo Fo Gro fag Wy,
forrer firefy o wfierd & wor H
g W & amw Anfy A owr W,
4 ¥ ¥ gFTes w9 @ faar
o % a7 gaw fawrs aga ff
& sy we g

Mo o dYo fag ¥ wyd faex
W WA wrQer & fawn ¥ ouw agw
firey sremie e WX Ik SRTATT
¥ BTl & a7 5@ wAT W, wafe
siwfat ) goe-fafy 1 waw
STAT T 4T, FratEg ¥ woA A feme
14~7-76 & ¥re Ko dlo Fag =Y
Awewr <X w7 g faar o 19-7-
76 ®1 7 gfew & ot 7y o & fs
W AWA Fr gArew w1 ¥ wigw 1
19-7-76 W dgwr wew & ool

BRAVANA 1V, 1800 (SAKA)

Explanetion
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feoft % forwr fv wy @ fs
wre o Gio fag WY ff W AN ¥
fag ot aog & frdo syoar ot
W&“:ﬂﬂﬁ"l‘l‘ai‘nﬂofﬂ[ﬂ
e difes St @ & fag

foar | 21-7-76 ¥ qEFTHIA

¥ agrfders 7 oY g wrT wnly o
3~8~76 ® To Ty wEREE ¥
o uw frea W § agw afew
Ty % awew fear sEw gae faw,
wa 4-8-76 %\, TwTw afew &
agfrew qa s afer *F @ o
waga firar Wk g ferar e St
wMo fag At wfem dfrer & 7wk
wry | g va g fa ol aeeR

7 WA g Tlo Fo Yo g Wy wiew
qferer 7 el frar w1 ww of
w¢ faar

13.00 hrs,

1o fag ¥ awr mdw & ficg uw
sffe oaT FORTT & a & quir oY
s dY | aw after g evafer
ag 7 W fer f5 970 Py ¥ wfm
gfosr & 9 Yl <&t mf §, fawr

w1 AW A 7 W e gy W fedr
guTar & govi i afew ¥ i qp fawfor
N fr 7 ¥t e sfa dfeer
¥y g ag W Frar e
e Fo dYo fow uw Faw ufwwrlt
& vt oY wwir gt Ay I Afew @1y
¥ Ay & wyow g€ 1 e Judwer
srter feorft & gt g &%
Freafafar aw  fear —

& afex & ™ ¥ o
Wt wiea ofer & 7wy ay”



® Seresnsd

{ = ox wow ]
W W aw R e W oy o e
i &Ko dro fay woor Tag & fodare
g ral Fofto § WX 7wl wew
g g wal Age v
T

i frer ¥ g e § fo
BT ®o dro Fag ¥ fasg
q¥ safigns  egsy SO ¥ o
fiear nar famwr oforels s

g A, wdar v @ ) W frew W
el g ¥ g & vl fiedt T
o W€ iy A w afes

Ay ov froume ardw Wy

SHRI K. P. UNNIKRISHNAN
(Badagara) : rospe———

MR. SPEAKER : Iam motallowing
any debate.

SHRI K. P. UNNIKRISHNAN :
1 mu.t b= all>wed to make a Statement,

MR. SPEAKER * N, nothing of the
ort,

SHRI K. P. UNNIKRISHNAN :
He has referred to me.

MR. SPEAKER : Tam not all
Shri Unnikrighnan nr anybody to
now and nothing will go on rec.rd.

SHRI K. P. UNNIKRISHNAN ,...*

——

ALGUST & 1Y
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a1 On s polar o order, T

SHRI K. P. UNNIKRISHNAN : On
& pant of vxder.

MR. SPEAKER : The pointoforder
will go ¢n rec rd.

SHRI K. P. UNNIRKRISHNAN :
Under rule 3,;7 & member may with the
permussion « f the Speaker make a per-
sonal cxplanauon alth igh there 15 no
questi 'n bef re the House but no debat-
able maiter mnY be brough! f rward end
no debate w uld arise. MY contention
18 that according to the rules he has to
submitan idvancec p¥; I have a grievance
also that if that 1s ot tramslated, I
cannpt f 1l w what he saxd abt ut me ¢ r
ab>ut « ther members «f the H we
What he sard 1% bacically dibat ble
matter

MR. SPEAKER . N:.

SHRI K. P. UNNIKRISHNAN
That 1» my c¢'ntent1 n  Scc ndly, m
between upart from what 13 ¢~ ntuned 1n
his written statement that he had
submutted t Youin advance, he has been
speaking ex tempore 1n between which has
gone into the record.

MR SFEAKER : Whatever such
interventicon 1% there, I wll expunge it.
1 have only allowed hum a wntten
statement and I had a copy of the
statement. In my judgement there was
no debatable matter. Therefcre, 1t 18
not o to question, If he had saxd

m re thanthe writ*en s.atement,
it was not tted and therefore 1t will
go out of records.

SHRI RAJ] NARAIN : According
to the rules of the House, a Minister can
wdd to his statement.

MR. SPEAKER : Which rule ?, .

#Not rec rded.
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He has used an unparbamentary w rd
He ms‘ behaving like this in Rajya Sabha
also, He used the words—

esHe 15 a responsible Minister and
heis wrong, We are not going to tolerate
thus ssess

MR SPEAKER Plaese do not record
anytiung

(Intrerruptions)%,
I shall g~ through

mg t0 expunge

;:' Jubuhoum. I am also notallowing
mﬁm; the ongnal statement
1 have ﬂm orifinal Statement
Thereis nothing debatable 11t Bxcept-
ing thll.:, :u:n‘:l‘unn: nlln;d;ny:bm:

veryt §o out o record
%o ih:tl?:t discussicn 15 allc wed

(Interruptsons)%
MR SPEAKER . Please do not record

(Interruptions) %,

Personal SRAVANA 17, 180 (RAKA) Pohee Commiiesioner 3

in Delhs (Stat.)

MR SPEAKER : 1 am mot allowing
any further submussions to be made
Thereis noqnuuonoh:gpwmofotder
In the guive of pornt of order, every-
body wants to speak on both sides—I
am not refernng to one side only—
more erpecially the semior members
1 am not allowing any point of order

The Home Min ter will now make
2 utatement

SHRI VASANT SATHE (Akeli)
Is there any «upplementary list of busw-
ness ? I do not find anything about the
llome Mimuter mehing & slatemcnt
in the List of bu iness

MR SPTAKER TheHome Mimicter
wrote to me thi« moming that he wants
to make a latement sbout/1) Intw ¢ ue-
ton of Polic Commisauier sy.em
inDdhrand (2) Publicationof a photostat
copy of a MISA warrant dated 26th June
1975 1 sued by the then Depuny -
missionc: of Delln I have allowed
him to mahe the statements

13 16 hrs.

STATEMENT R} INTRODUCTION
OF POLICE COMMISSIONER
SYSTEM IN D

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH)
Sir, The Police 10 Dellv have been
mremndbyth: provisions of the Indisn

1ce Act of 1861, which provides for the
general superintendence and comtrol of
the District Magistrate over the
of the police question of introduc-
g the Police Commussioner system
10 Delhi has been under comvderanon
of Government fo- the last 20 years ever
since the Estimates Commuttee made a
recommendatton to +this effect Sub-
sequently, the Delh' Police Commussion
also knowr as the :g;:nlu mum
mats submitted 1 2 50 re-
mnm.[ the introduction of ths
system 10 Dellu

2 The idvantages aod disadvantages
of a change-over to the Police Com-
mmstoner _system had been considered
in depth from time to ime It1s no
doubt true that not only the quality of the
personiniel but alsothe system underwhich
they fuﬂcuon:g, wmldmlr decisive 10
determuni ency performance
'I'hca-'llr;‘ thm.‘hcns, therefore, was that
gg ba!l&oc ‘ﬁl::n—our Dury ht;:

vour a mg
Emergency, however, 8 deation was taken

ordcred by the Chair.
';"ﬁ'ﬁ'm" by
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[Ski Charan Singh)

in  November, 1976 that the recom-
mendation of the Khosla Commission

should
mulchmm be

3 Government have recomsidered the
matter i the light of the complexities
of the task of police and the new
challenge~ faced by them with progressive
urbanisation of the Umon territory of
Delht and rapid growth of population
The Police ssioner system has
been obtaining 1n the former Pre 1dency
towns of Bombay, Calcutta, and Madras
night from the incepuon of the modern
concept of policing and it has been operat-
10g to advantage 1n other metropolitan
arcas of  Hyderabad, Bangalore
Ahmedabad, Nagpur and Poona, where
it was introduced subsequently The
duality imherent 1n the gmempolme—
magistracy system nhibits the police
1n quuckly responding to situations and
affects ther effic 10 their primary
tark of erime control and maintenance
of law & order It 1s also indicative of a
lack of trurt 1n the police and
curbs 1ts nItiative efficiency  After
conmdering all aspects of the matter
and 1n the of 'mpro
of the efficiency of the police an this
capital eity, Government have decided 1o
switch over to the Police Commys~ioner

tern  Steps are being  taken to sec

the change-over to the new system
15 effected as carly as possible

Sir, with your permission I may add
thet the Government has dec: to
adwvise the State Government of Uttar
Pradeth also to introduce this system
in their metropolitan city of Kanpur

13 31 hrs.

STATEMENT RE PUBLICATION OF
A PHOTOSTAT COPY OF A MISA
WARRANT DATED THE 26TH B;UJ}':I‘BA;
1 ?i 1SSUED BY THE THEN D

f.?O ISSIONER. OF DELHI

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH):Sir, the publs-
catv n ¢ f & photostat oopy in the ssue
of Indian of 28th  July, 1977,
of a MISA warmant slleged 1™ hrve
been 1gsued by the former Deputy

e ner £ De hion the 26th June, 1975 was

in the House dey before yesterda

and with
vm:ﬂ,::t ¢ subject todey

The publication f this document

which did not contain the particulare cf
the person to be detaned naturslly caused

He his Isined that 1n a meeting
convened br:me then Lt Govern rin the
everung of asth June, 1975, the Lt Go-
vernor gave Specific «rders that senior
Laders f the opposition as well ag
their foll wers should be detained under
MISA immedistely and that the Depury
Commuss: ner should igsue orders «;
the bagis flists to be furnished to him
by the prlicc He has alse stated that thera
was conting us from tbe Lt Go-
vernor as wellas the then Prime Minister's
house thet 1sue of warrants « f arrest
should be exredited. He ha® aleo stated
tha. each detent1 n was approved by him
personally Five ¢'pies « f warran s had
ty be red in each case. In scme
cases, h wever, forms of warrant were
signed by hum and given to other persons

SHRI VASANT SATHE (Akol):

The mat“er 15 sub ] Shr uld
this not all go there ? is producing
more ewidence, )  You

want all evidence to praduced
here. But when we talk of Belchs, you say
‘stop’.  Thats all  The matter 15 b
3¢ N w you have Shah C mmussu n,
y do you not produce all this evidence
there ? A statement made by ‘ome police
Officer about what orders were 155ued 1o
hum— Is 1t not a_matter for enquiry 2
Kindly tell me, Under rhe gmse «f a
Statemen® here 15 an evidence being
duced to_prejudice the mind of pub-
ic and als0 bnng pressure on the judge.
Thas wall ell appear 1o the presstom mow,
Is 1t not ? You cannst have double sten-
dards When Belchs was being discussed,
why did you not allow a diccussion cn
Belchu incident ? (Interruptions)

I want your ruling on thi, I have raised
a prant ¢ f order, (Interruptions)

riends
their Rovernment by shoutings here.
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SHRI VASANT SATHE Isthisan
answer tc myv questicn ? (Interruptions)

SHRI CHARAN SINGH Warmnntsof
arrest had to be 185ued 1n each case

MR SPEAKER I wll give a ruling

SHRI CHARAN SINGH It 1s not
a sub-yudice cose (Interruptions)

MR SPEAKER I have got to give
alivlirg Ple e

SHRI KANWAR LAL GUPTA
(Delh: Sadar) The villaan ¢ f the prece 1¥
the Lt Geverncr He sheuld be errested

SHRI CHARAN SINGH Five ct pies
of warrant had to be prepared m each
case (Imterruptions)

SHRIVASANT SATHE The excesses
¢ mmutted relsted to Emergency

MR SPEAKER You din't want me
tc give & ruling ? Allmght Then I am not
gwving the ruling

SHRI VASANT SATHE Whot 13
¥y wur ruling , Sir ? I was only speaking

MR SPEAKER N, no Yu were
sh uung I wanted to give a ruling Ycu
did n t allow me to do it

SHRI CHARAN SINGH In some
cases (Interruptions)

SHRI VASANT SATHE Is this the
wey , Sur?

MR SPEAKER I wanted © give 2
ruling Y.u dad nct allow me tc do 1t

SHRI VASANT SATHE What dud
I do ? I was « nly answering

MR SPEAKER You were not answe-
ring anything

SI-IRIVASAN'I'SJLTIE If you want
an apology to you, I will a geksne But
give a ruling 15 n t the way to go
on Kimndly give 2 ruling, Sir

MR SPEAKER Have you finished ?
I am on my legs Pleass sit down I was
about to nveuul.tns Even when I was
&ving the ruling, Mr. the went on
shouting lﬂme ti’lcr was not
allc wed to give the rulms I the ught
M., never wanted me 10 give &
ruling on the pcant Otherwise he would
have all wed me to give a ruling

{Interrupnons)

MR. SPEAEER MNowplesgse 1
told you I wanted to give a ruling You

54

never allowed 1t Have you get the patience
to listen to others 7 HOsgE

SHRI VASANT SATHE Yes

b’A:R Smm?dm No s?’ far as the
objecticn ra 18 _concerned, a::snru
were ushtli’. m this iu!l;\huu lbo;:!: blank
warrant Papers published thrse things
They were asked, and the Home

was lshed about the blank papers Itis
in that connecti n that he 15 meking a
Statemert, because prpers pubn bed
certain thangr, about hllnk papers That
18 why, m the circumstances, he 15 making
astatement Therefore,1t hasn thing to do
with the enquiry Enquiries and state-

ady He has n t given any «
nzon He does n t express any opimon

m rely s1ys what report he has gct
That 15 what he 15 saying

SHRI VASANT SATHE Now that
You have givun a rubing, I don't want to
Say anything

SHRI CHARAN SINGH In some
cases however

SHRI VASANT SATHE Don't
apply double standards when Belchr
cemes ( Imterruptions)

SHRI CHARAN SINGH Mr Sathe
I expected better thungs from you

AN HON MEMBER Plessc ask
Mr Sathe mt to add fue] to the fire.

( Interrupisons)

SHRI VASANT SATHE Who will
decide the correctness of this

SHRI CHARAN SINGH In some
cases {Interruptrons)
SHRI VASANT SATHE 'Who wll
decide 1t? You bave decided already
you remove the Shah Commussion.
you remove 1t ([nterruprions)

MR SPEAKER On your own, you
can shout, but I am not allowing any-

thing
(Interruptions)

MR SPEAKER No submissions,
gnlypmntlofurdﬂ,md:benlwﬂ!

SHRI SOMNATH CHATTERJEE
) Ms.Sethe wunnezved. . ..
nmerruptions)



55 Lathi Charge is

SHRI C. K. JAFFER BSHARIEF
(Bangalore- North) : Sir, I rise on a

:iof orde:. You said that’the Minister
18 going to make & atatement just to clarify
what has appeared in the press and that
he is not going to refer to an with
regard w the Commussion. But now he
has come out with,... (Imterruptions)

SHRI VASANT SATHE : #»*

8 MR. SPEAKER : Please do not record
t.

SHRI CHARAN SINGH : In some
qmu.d lgaw:evhimer. ml:lorm of \::;unt were
signed by [ ven to other persons
to fill up names a'lglnther detals on the
basis of hvs caclier d »cision to detain various
persons, He has clearly admitted that the
gimlbﬂi\y of there being in exastence a

ank MISA warrant signed by tum on
26-6-75 cannot altogether be ruled out,
thnm he has also pointed out that for a
complete reply it would be necessaly for
him to see the original of the photostat
copy as well as all the other relevant docu-
ments. According to the Delhi Admins-
tration, 60 warrats of arrest were ssued
by th: Deputy Commissioner on 26th
June, 1975.

Needless for me to say that this 1s a
serious matter and deserves a thorough
probe, The Delhi Administration is being
askzd to ascertain all the facts relevant
to this matter and place them before the
Shah Comnmission of Inguiry for such
forther investigation as it may deem
necsasary. The Government, on its part,
will alss tak: such appropriate action as
may be necessary, on rcceﬁ of a detailed
report from the Delhi ministration.

13.35 hrs.

STATEMENT RE. ALLBGED LATHI

CHARGE IN TIHAR JAIL, DELHI
DURING EMERGENCY

SHRI KANWAR LAL GUPTA :
(Delhi Sadar) : Sir, Iwant toknow . . . .

MR.SPEAKER : The nal question
was an Unstarred tion. reply was
laid on the Table, Therefore, any further
om;&:blmn!minmmr&u. not
permi e. It is not permissible to give
any oral reply. So, I am requesting the
hon. Member to lay it on the Ill‘-hu.

SHRI KANWAR LAL GUPTA :
I lay on the Table a Statement rﬂ;rﬂml

AUGUST 8 117"  Tihar Joil (Stat.) 6

Statopgns

In reply to my Unstarred Question
No, repliedd on 220d June, 1977,
the Home Biinister stated that 5o taihd
charge was made in the Jail during emer-
goney.

In this connection, it is submitted that
I too was detained in the Central Jul
‘Tihar, Delhi. I can say irom my personal
knowledge that it is incorrect to say that
no lathi charge was made inTihar Central
Jail. As a matter of fact, many persons
detained in the Jail were imjured and
some of them severely wounded on
account of lathi charﬁlmde i the jal.
Even the record of Tihar Central Jal will
substantiate my contention. Those who
were 1njuiedd can be produced even now,
because thev gre the residents of Delhi.
Moreover, even the Home Mumister,
Shri Charan Singh ji, was also detained in
the jail at that ume and he must be
knowing this fact that theie was a lathi
charge 1n Tihar Central Jail.

It seems that the Dclhi Administration
has wrongly sent thus :nformation to the
Home Minister, I requestthe Home Minis-
ter under Speaker®s Direction 115 to cor-
rect his statement made on the 2and

une, 1977. It is further submirted that
may take action against those Officers
who misgulded him.

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH) : I lay oo the
Table a Statement in reply thereto.

Statement

Unstarred Question No. 1390 sought
information regarding the names and
places where lathi charge was made in
jails during Emergency. In my written
reply on 22nd June, 1977, I had stated
that replies from 15 States and Union

g
%Egg,ig 5
it
i

A

s}t recorded.
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7 Lathe
Tihar Jail (Sata.)
I
TSR i S o
scnt § notice to the ml m

Hence further inquines have been

made from the Delli Admimstration It
agun been stated by the Dellm Ad

mumstration that although there was a
scuffie on the 2nd October, 1975 where
the jaml authorities had to use mummum
force to control the situation no laih
charge was resorted to and that 16 persons
Mravadminaranuiiecaunne ahy oafi
On a cacful examination of the report
reeelyed from the Dellu Admimstranon,
I am not satisfied that all the rcley nt
facts have bsen mscertained The manner
1n whach force was used has not been clearly
brought out Nor has any satistactory ex-
planation been furmished for the mjuries
sustmined by 16 prisuners It would,
therefire b necessury to ascertain all
the relevant tacts by a thorough inquury
Accowrdingly 1 propose to institute a
yudicial 1nquiry into the matter

SHRI MANWAR LAL GUPTrA
We would libe to hear um I assure you,
Sir that we would not ask any questions

MR SPEAKIR Itis lad on the Table
We are circulating it today

PRO} DIIIP CHARRAVARTY
(Calcutta South) Unless the Home
Mimster makes a statement, we would
not know what he has stated and the
House will adjourn today Please permut
lum to make the statement

MR SPEAKER We arc circulating
it todmy

SHRI A BALA PAJANOR (Pondi-
cherry) As far the statementy which are
made m the House but not included in
the Last, are , we do not get
English translanon of thut Cirtmn
remarks are nged if we are not
supphed English translation of the

E

Statement, we would n t understand
that
SHRI R P UNNIKRISHNAN

Both Enghsh and Hindi
translations must be made avalable

MR SPEAKER Forevery proceedings
which 1z m %&ht uémhtm will
be supplied in I every pro-
ceedings whach 18 i En & lrans-
lstion wll be supplied to other Members

Charge In SRAVANR 17, 109

(SAKA) Mutery under
Rule 377
in Hindi, Wit thare may bé soine defay.

13 40 hrs.
MATTERS UNDER RULE 377

MR SPFAKER Today beingt he
last dav of the session [ have decided to
allow many matters under Rule 311'7
Ih s exception 13 being made on the la t
day of the sefs on  On other day only
oneor two matter  would be allc wid to be
raived 1 fUture depending n the ur-
gency and the o rtance of the marter
ought t1 be rar n‘:‘po

St C ina B su
hove alltwed Shn
Halder

(1) SHARING oF GANGA WATERS WirTH
BANGLADLSH THROUCH THF FARAKKA
BARRAGH

SHRI KRISHNA CHANDRA HAI -
DLk LDur\p}gnrJ Su I have given
nobet under Rule 377 on an urgent matter
of publicymportance

mt hery I
krishna Chandra

We want an honourable sectlement on
sharing of Ganga waters thmugh the
1 arakka Barrage with Banglades We
want to have friendly relatirns with
Bangladesh and other neighbow mﬁ coun-
tries At one t me, you know that the
Calcutta Port was considered to be the
most important port 10 the country for
export and import The experts have
given an opimon that the mmimum quan-
tity of 40,000 cutecs of water during the
Feagh the Famkcs Buragt 1o e

t to save the
Calcuttaport The density of population
inWe t Bengal 1s the highestin our
country  For the industrial development
of our country, 1n our national |nterest,
the settlement should be arnved at jn

ucha that the Calcutta poru s saved
If the Calcutta port 18 not raved and 1t 1y
allowed to die, the castern region parti-
cularlv West Bengal, will suffer 8o, I
want that 40,000 cusecy of water from
Ganga should be released to <ave the
Calcurt port i the interest of the coun-
try

1 would request the hon Mrnister con-
cerned through vou Sir, to make & state-
ment today in to thus important
metter people are amxious w
know what will be the fate of the Cal-
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[8hri Krshns Chandrs Halder] keting on wes also
cutty port and whether the minimum empowered 10 y food, seeds

Smn of 40,000 cusecs of water will be
to come from Ganga to save the

Calcutta port Today being the last day

of the seysmion, I would request you to

direct the Mimister of Parliamentary

Affairs or the Minister concerned to make

nd:mmm: today during the course of the
y

(1) OPENING OF SRINAGAR-RAWALPINDI
AND SUCHETGARH-SIALROT RoOAD®

SHRI BALDFV SINGH] ASROTHA
&l The plea to roads from
:murto Rawalpind: from Suchet-
gath to Sialkot 1n Jammu and Kashmir
sared 10 Hindastan Times newspaper
1<th July on account of the statement
made by Shr1 Mohammed Afzal Beg, the
Depury Chief Minuster of Jammu and
Kashmir This pertain« to a very impor-
tant matter of public interest, itical
1mportance and, as such, I would request
the Hon'ble Mimister concerned to make
a statement today on the floor of the
House regarding the action of the Govern
anent on the subject

13 44 hre.
[{MR DEPUTY-SPEAKER tn the Chair]

[m1) FINANCIAL ASSISTANCE GIVEN TO
KARNATAKA FOR DrouasT RELIEF WoRKS

e ) S MN?’N]ESHA GOW?R
984N, r Deputy-Speaker, Sir,
imldhke to draw the attention of the
Government, particularly, the
anme Minister tlux, 1n his rep y toa
uestion on 6th August regarding the
unds allotted tovarious States m
relief wnrkl u‘.'ulu‘ly to
he was :y that R8 4 5 crores
“Were re med or t relief works
In this context, I like to say that
during 1 3 nnd 1 74 there was
failure of rains 1n the te, 1N %0 R
dustriets, and there was no water ©t dri
no food to cat and no fodder for cattle
"That was the siuation Dunng those
years also the t of India was
pleased to send a Central team and released
crores of rupees to the Karnataks Govern-
ment to spend on drought relief works
While allotting money on drought relief
wrk, the Government of Ird:a took pains
ving money to Karnataka State also
It the Goverrment of India for that
But m that regard I would like to say
that he Government of India did not
mgched:weﬂhe exp~nditure made
by the States, particularly in Karnataka

During 1972-73 and 1973-74, 0 many
a.m;‘m;%pmerﬂ}‘wthu

PWD was empowered to spend
“monev on various works such as to pro-
wide labour in villages. The State Mar-

supply manure sad foodgrains to thme
ected areas did a lot of scandal 10 my
comezrned autho

Statr The oty gave
an order to them to qm!y free seed to
the poor farmar» who no seeds for the

next ¢ ming season forsowing purpies,
bscinse the ran was likely to come But
know, what happened was that the
¥D“ seed, which were to be supplied to
poor farmers were given to somebody
cllc aganst bogus names
MR DEPUTY-SPEAKER  Your
time1s up

SHRI S NANJESHA GOWDA 1
want some more time

MR DEPUTY-SPEAKER Nog be-
cauie mitters are b=ing raised under rule
an

SHRI S NANJESHA GOWDA In
that regacd, I am sorry 0 say that the
mon+y wa misused by so many political
leaders who were occupying high offices
They b~cime Mimsters Cabinet
Ministers 1n that Government [ am
sorrv to say that the Government of India
18 not taking any interestin having a check
over the money given to those States even
though swindling has takenplace  Thave
a record before me  Thas 1s the R
of the Pub''c Accounts Committee which
was concurred with by the Congress
Members also

SHRI K LAKKAPPA (Tumkur)
I am on a point of order

SI-IRIS NANJESHA GOWDA I
not know why that Reportis not
ommdemd

SHRI K LAKKAPPA Hets br ng-
msn;lthe ething ~—Congress (Inferrup-
tions

MR DEPUTY-SPEAKER He 1
only quiting for the Poblic Accounts
Commuttee™ Report

SHRIS NANJESHA GOWDA $»
far, no a~rion has been taken on thar I
request the Government of India and the
Financ~ M n ster mgmiculaﬂy to probe
nto this matter take an appropriate
action

(1v) REPORTED STRIKE For Two Hours
BY LIC EMPLOYEES ALL OVER THE COUN-
TRY ON 4-8-1977

SHRI DINEN BHATTACHARYYA

Serampore) With your runtmon.
gll‘, I want to mal‘
portance  Onthe 4th
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than 47,000 employees of the Life
Tnsurance Carporation of India through-
out the country demanded 15 per cent
bomns under the old agreement which was
modified by the previous Congress Go-
vernment wrongly and illegally T1hey
stopped work for two hours

This Janata Party, in their manifesto
also a surel before elections that anmy-
b that \.\!ru done ngt the weaker
sections or the emp ort sant
will be rectified ere 18 a ::Ee: whl?tr!
was discu sed here in thy  House in the
last Lok Sabha from both s1de< and unam-
mously 1t was taken for granted that the
Government of India had done some-
thing which was unprecedented in the
history of our country  Moreover, the
agitation that they started on 4th will
continue and the mtuation will further
deteriorate if Government doe not come
forward immediately with certain acticns
1 respect of payment of bonu 4 per the
agreement that the LIC employees had
with the management

1 also want to raise—as foday is the
last day-—=the ‘:Shueeuon of payment of mim
mum bonus which was taken awav by the
wrevious Government by an amendment
of the Bonus Act There have been re-
presentations irom all quarters The
State Governments of West Bengal and
Kerala have made representations to the
Central Government to come forward
immediately with a statement with regard
to their decision on payment of min mum
bomas The Durga Puwa m West
Bengal 1v coming, the Onum tfestival in
Kerala1 coming, Diwal11s alvo coming,
before these festivals, af the questicn of
bonus 15 not settled 1 the announcement
1+ nit made the workers will not heep
quiet and they will be compelled t  tart
an agitationon this I would request the
Labour Mamsster who 15 here to bs:.ILmd
enough at least to express to pell out
as to what 1 the desine of the Gowern
ment what the Government 1 going to
do with regard to payment of mimmum
borus and glvo uh:u; pi\iracm ulr bor ur,
25 pPer agreement, to the employees—
wl'gch was modified by the ous Go-
vernment A large num of MPs
have made a repre entation to the Finance
Mimster to do something in this matter

15 the last day We alwo

that should be a discussion on this
1esue  But nothing has been dome T
do not know what the Government »s
ﬁlmw do i thas matter The Labour

inister must reply, Sir  He 18 here

Rule 377 6a
(v) MAHARASHTRA KARNATARA BOUNDARY
Daseure
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SHRI VAYALAR RAVI (Chirayinkil)
Sir, wath your i34 n, mYy I draw
the attention of the Heuseand f the Hon
Miunister to an imp rtant problem regayd-
ing Kerala? There are about 40,000
Central G vernment employees in Kerala
where the fesuval f Onam 15 celebrated
It 13 an rtant festival which a1
Sectrons of people celebrate The
Kenala G vernment paves a Fesuval Ad-
vance t5 118 empl Yeer to celebrate this
festival but 1t 15 esther nct @aven to the
Central Government employees «r, if
gaven, the quantum 1+ less. I would
theret re appeal t¢ the Central Goverp-
ment and Finance Minster, Sinpe
Onam 15 now at the dod rstrp, t© 135ue
m tructl ns as carly as p-ssible to all the
cncerned authorines in Keral , includ-
mg the P & T and Commumcan ns
Department to 15sue Festival Advance
to their empl Yees to celebrate Onam

ASYST 8 1O

Rule #17 5

Otherwise, there will be s discrimination
tn(uu';'fm,u against the State Ge-

In this connectson, I may add that us
Mr Bhattacharya has mnfom, Kenila
15 also 1n the grip of agatation by wi rkers
and Government empl yees because they
are not given bonus, An all-Party dele-
gation has been entrusted, by the Kerala
Legeslature, with the job « f comng r Ver
here and meeting the Labour Manister
and the Home Mimieter and the Finence
Mus tr 1n regard to the bonus 1vsue,
but I am orasd they have n t been given
4any time » far All par 1e% sre repre-
sented by the delegaton including the
Janata Party, Maxi.t Party andcthers

MR DEPUTY SPLAKER Yis,
please conclude now, Mr Quresh:

(v11) RrPCRTCD DILAPIMATED CONDITION
OF THE ( RAVF OF LATE PRESINENT SHRI
FARHRUDDIN ALI AHMED

SHRI MOHD SHAFI QURESHI
(Anantrag) Iw uld hke t draw the
atteonn o f the Hon Mims tere  Jiung
here and £ g eSt them to eonvey my feel
ing and th icebng | the Houst o he
Prim M1 1 ter tn g rd v the following
matier  Jut er » Parhamat Street
laes the grave of the 'ate President Fakhr
vddin Al Ahmed If you sce the condi-
t1 n<frhe grave today,1t191n a dilaprda-
ted ¢ ndinon I was really pained to see
on last Friday that the entire grave 15 now
sinking  Itis a ‘kwrcha’ grave and 1t wes
then decided by the Gowvernmeit thic
they will erect n t a very expensive butr
modest m nument there to pretect hi
grave It1sjustacrrss Parliament Street
and 1t 1 oks odd to sce the grave of the
late P esldent in Such a dilapidatedc ndi-
ticn I would therefore suggest that the
Government should take some action in
this regard

§uu) RepoRTED Poor QuALITY op COTTON
s SUPPLIED TO FARMERS IN GUJARAT
RESLLTING IN LOSS Of

SHRI ANANT DAVE (Kutch) Sir,
I would like to draw the attenti n of the
Houseto the problem ot the farmers m the
Gupmrat State  Due to pror coteon seeds
buusn;ﬁ:dwtheﬁmthsm,
though 1t has been a Seascn cf grod
runs all « ver the State, the farmers are
nct able to rase their crop of crmon,
These farmers who produce ¢ *ton are
facing s bad situstion They have been
put to g lnss of lakhs of due o
these poor quality seeds. t pro-
duces a buge crop of ¢ tton every Fear
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but this year there will be no crop cf
cotton.  AS there was shrrtage of cotton
in the country, it was decided that 14
lakh bales of cotton will be imported,
but now there will be more shortage.

The farmers who produce c>tton Seeds
are not responsible for this but it is some
individual merchants who distribute the
seeds who are responsible.**

14 hrs.

MR. DEPUTY-SPEAKER : It will
not g> on record. I am very sorry; if
you make individual attacks on anybody,
who> is not a Member of this Hcuse, it
will not go on rec-rd.

SHRI ANANT DAVE :*#

MR. DEPUTY-SPEAKER : You
cann>t misuse the p:rmission given under
Rule 377 and attack some individual who
happens to be somewhere else.

SHRI ANANT DAVE : Our hand-
loom trade will not get sufficient cotton
this year and this is a nati»nal 1oss also.
I would like to know whether the Minis-
ter of Civil Supplies would assure the
poor farmers of Gujarat and nther people
that proper investigaticns would be made
and persons who have ¢ mmitted such
scandals would be punished.

(ix) ATTEMPTS OF MONOPGLY HOUSES TO

SCUTTLE Rs. 100 CRORE GOVERNMENT

SUPPORTED  NEWSPRINT PROJECT OF
MYSORE PAPER MILLs

St qoner MY (777€ 39¢) -
R T faer & FoE F oare § F
FB T4 IAN WEAT F AW F AN

g1 1975 # 75000 A ~WHE
THE F F argae faw oww oo
AT T faw &7 @1 T A oF
g §ET SNeE § | WX a8
SIS AFA &1 FA A g1 g
ar faeft qaT Y FTHr awa g awar
g1 gt w2 & @9 oy
73 fasw grsfew £ s, g

Rule 377 66

BT W fawers A e §
AR &= Fe W3 fiw s ae W@k
qrr A 8 ¥ e frew e e
frr ox Feom F & wfew w==
® E) FET T faw W o &=
TF FAIZH T FIIT 8| e
uTH ifear =mwdr & f5 SeEr o
qoF & Wi HWIR @ 9% Sy
STEs9 YEET A | Hfww g0 3w @
g 32 +0w &1 R oS @
T Wy 7@ = w7 faw
S AT ¥ dF & fawaw gre-
fom aga Fifowr =< @ & 1 @7 &
s U #efge 7 faor @y W
FIG FIAX T7 @M1 & 976 ¥ &
@ & 1 gfge deieEEst #r s
SEW ¥ wurEr gEfavedw I faam
™ §, A TELG 99" g9T aq
Fr g 5@ fF SEr 75 g A far
T™TE I ONFR ¥ U adfEe
FALT FLA FT FW AT T QT E
T FEAT § 6 AT BT TR ST
%%Imﬁ&)ﬁoa”hmﬁoﬁsﬁ?ﬂqm
Iaar faar s § ag ot gmer T8
frm wr & wdy ofdfafasy faeer
* grefom, dw #e W faes ar
T FSfEw, SN Zew #T A ¥
faer #T 21 3 v fow #r ST
WY 2, 1% 78 T A A A TF |
JAN wEr ¥ F ww Fear B oaer
e oA w7 far § fR aw defe-
1™ Fefaw &1 oW faww s #
TIT HIFT FEY T aF #Eq § S q&
feafa G=r &7 7 Fifaw Fr 5T ©¥
¥ IEFET AW A9 F @ AT 3@ 05
ZTAFT T FI9 FET T BTN

*#+N»t recorded.
Io13 LS—3.
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67 AUGUST 8, 1977 Sal. & Allows. of
Leaders of Opp. Bill
14°05 hrs. formation and Broadcasting willbecn e

SALARY AND ALLOWANCES OR
LEADERS OF _OPPOSITION IN
PARLIAMENT BILL—contd.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Irise on a peintof ordcr‘.

MR. DEPUTY-SPEAKER: On what ?

SHRI HARI VISHNU KAMATH: I
take my stand on the proviso to sub-rule
(2) of Rule 376 and Rule 80 and Rule 66.

At the outset I submit that this is a
major Bill and not a mincr Bill to be dis-
posed of summarily, and it should nct be
bull-dozed or steamrolled or road-rollered.

I submit that after the resurrecticn of
democracy as a consequence of the non-
viclent electcral revolution of March,
this Bill has emerged as a milestone, a
landmark, on our march to a m~del par-
liamentary democracy. I acceptthatand
I am happy that it has been intrcduced.
But it is rather ill-timed because there
is a 1ot of misery due to flcods in the
country and the people are suffering on
account of the flrod devastaticn. I think
it would be far better if it is brought at a
later date.

Why I do r.ise a point of crder is:
under the provise, you are well awere, and
the House is well aware, that this Billis a
bitof aninterloper. This Billis an inter-
loper in the sense that criginelly it was
not there;it was, T would nct say, smuggled
or sneaked in but intrcduced at a late stage
and brought to the notice of the members. .
(Interruptions). My friend here rays,
surreptitiously. That is perhaps a harsh
word. Id~ not know whether the Oppogi-
tion is impatient. I am sure the leader
of the Oppo iti ‘0 will not mind if this Bill
is taken up in the next session. I am Sure
they will not mind a three months® delay
because you are well aware that the hcn.
Minister of Inf rmation and Brcadcasting
Shri Advani, is waiting here for the last
S0 many days f r a discussicn on the
White Paper,—White paper cr black
paper cr red paper or whatever col~ur
youmy like, that paper has been put
down f'r discussion to-day and that bas
been all ‘tted 7 hours. Please 1 ok at the
clocknow. Itis §minutesor 1o minutes
past 2 and the H use has agreed to sit
only upto 7 O’clock.  So, there are only
less than five hours. I am sure this Bill
will take an hour or an hour and a half,
ifnotlonger....

SHRI DINEN BHATTACHARYA
(Serampore) : There are so many am-
endments.

SHRI HARI VISHNU KAMATH :
So, the time left for the Minister of In-

4 hours or even less. If the House agre ¢
to have a memorable day, a memcrab
night and have a midnight sessicn as w®
once had in the Third Lok Sabha—I do
not know....

SHRI DINEN BHATTACHARYA :
We got a good dinner.

SHRI HARI VISHNU KAMATH :
That makes it attractive, it acts &s an
incentive. If the House agrees to sitall
night or at least till midnight, then we are
agreeable that this Bill should be taken
up now. Otherwice if the Opprsition
agrees, then this Bill may be taken up in
the next session, That is my first sub-
mission. . ..

SHRI A. BALA PAJANOR (Pondi-
cherry) : Provided it is given retrospec-
tive effect.... (Interruptions).

SHRI HARI VISHNU KAMATH :
If you are agreeable, I will nct proceed
further..... (Interruptions). You do not
seem.to be agreeable and you are impatient
to have it passed....

SHRI HITENDRA DESAI (Godhra):
We stand cn nobody’s mercy.

AN HON. MEMBER : What is the
intention of the government ?

_SHRI HARI VISHNU KAMATH :
Sir, proviso to sub-rule 2 of Rule 376
reads as follows :

“A point of order may be raised in
relati n to the business before the
House at the moment:

Provided that the Speaker may permit
a member to raise a point of order
during the interval between the
termination of oneitem of business
and the commencement of
another....”

Under Rule 377 hon. members made
their submissicns. Between the termi-
nation of that item of business and the
commencement of the next business, I am
raising this.

MR. DEPUTY-SPEAKER : Thatis
why I am hearingit.

SHRI HARI VISHNU KAMATH :
Icometo Rule 80. Itreadsasfollows:—

“The following conditions shall govern
the admissibility of amendments
to clauses or schedules of a Bill;—

(i) An amendment shall be within
the scope of the Bill and relevant
to the subject matterof th e cl: uce
to which it relates.”
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How is it applicable to this Bill?
Please see clauges 11 and 12 of this Bill.

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). Itis not
under consideration.

SHR1 HARI VISHNU  KAMATH :
When you move the Bill for contidera-
tion, it will be toc late fcr me.

‘Clauses 1I and 12 are in effect amend-
ments to some other Acts which have
already been passed by this House.
Salary, Allowances and Pensicn ¢f Mem-
bers of Parliament Act, 1950 #nd the
other Act which is sought tc be emended
through the back door by this Bill—Par-
liament (Preventicn of Disqualification)
Act, 1959.

Please lock at the amendments that
are Sought to be made. They are nct
witkin the scope of this Bill.

Please refer to line 13, page 4. This
refers to the provision in the earlier Act
passed by the Parliament—where the phrase
“an officer of Parliament” appears.
Through the medium of this Bill that has
to be amended. That is outside the
Scope of this Bill.

Amendment to Clause 12 is cutside
the scope of this Bill becaure the Gcvern-
ment apparently tekes it fcr granted
that the House will pasS the earlier
provisions of the Bill. If the earlier
provisions are not passed, this will
not arise. Therefcre, the proper cc urse
is under Rule 66 which is as under :

““A Bill. which is dependent wholl
«or partly upon ancther Bill........ 2

“They want to by-pass this rule. What
they should have done is to get it passed
upto Clause 10 and then they should
have brought two mcre Bills—Amend-
ments to Salary, Allowances and Pension
of Members of Parliament Act. 1954,
and another Bill, an amending Bill,
namely, Parliament (Preventicn of
Disqualificaticn) Act, 1959. Now. Sir,
these two Bills could have been intro-
duced along with this Bill cn the seme
day and taken up tcgether after this
Bill had been passed, as I said, upto
Clause 10. Thereafter, the cther two
Bills could also heave been tzken up
and passed. Therefcre, what I submit
is this. This Bill t© be moved by
the hon. Minister is untenable =5 it is.
It is out of order. It shculd be
taken wup after properly regularising
the procedure, and I submit that this
may be taken up in the next session.
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Bill

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : Sir, it
1S always a great pleeSure t acct mpsny
the hon. Member frcm Hoeshangabad
back and forth threugh the rules of
procedure. I must say with 2ll respect
to the hcn. Member that the pcints
which he has made out, in my humble
opimion do nct prevent the House
from granting me leave to intrcduce
this Bill. Sir, this Bill has nct been
introduced surreptitiously.

SHRI HARI VISHNU KAMATH :
I never said so.

SHRI RAVINDRA VARMA : He
was on the peint of beorrowing that
expression from scemebedy else. I do
net accuse bim of using any such ex-
pression. I believe, Sir, this Bill has
found a place in all the statements
which I made in this honcurable Heuse
on Government Putiness ¢n mcre than
one occasicn. When I wss asked
whether I weuld be able to intr¢ duce
the Bill in this sessicn, I did reply,
the Bill was not ready, but we do hope
to bring this Bill before the session
adjourned. Therefere it weuld be totally
wrong to imagine that Government
has sprung ‘a surprise in this Hcuse.
It is before the Hcuse in the shepe
of Government’s intenticn to bring
such a Bill.

SHRI HARI VISHNU KAMATH :
Thar is why I used a mild language—
intecloper, I said.

SHRI RAVINDRA VARMA :I
am most thankful for his mild larguage,
which is characteristic ¢f him. There-
fore, Sir, I would humbly urge you
and the Hcuse to permit me to go
ahead with this motion.

MR. DEPUTY-SPEAKER : The
Minister for Perliamentary Affeirs has
given you a history of hcw this Bill
came into being. I think almest from
the start of the sessicn this subject
was raised znd they said, the Bill was
not ready. Now that the Bill is ready,
he has brought it befrre the Hcuse,
and it is listed in the List of Business
of today. There is ncthing wrong
in taking up the Bill. If hon. Members
could use scme self restreint we can
finish it in an hour. If there are con-
sequential amendments which arise out
of the Bill they can be introduced.

=t 9 & (Jafar) o swe
AR, dfF AW FIF T qE wEIA
g W § Wy § oF weEqw



71 Sal. & Allows. of

[ 37aa]
fawm = @t T = aw arwlr
FCO AEA E | AW wT

MR. DEPUTY-SPEAKER : You
cannot go on like this. You should
have taken my permission under Rule
377. It will not go on record.

5T U ¥

MR. DEPUTY-SPEAKER : I did
not permit anybodv, Nothing will go
on record, Now, the hon. Minister.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
LABOUR (SHRI RAVINDRA
VARMA) : Mr. Deputy-speaker, Sir,
Ibegto movet : '

“That the Bill to provide for the
salary and allowances of Leaders
of Opposition in Parliameni, be
taken into consideration.”

This is a very simple Bill and a very
short Bill. However, Sir, I would
entirely agree with my distinguished
and hon. friend from Heshangabad
that this is a very significant Bill and,
in a sense, it can also be deScribed &5
a histeric Bill. It is, as he said, a
landmark or milestone as far as this
Parliament is concerned.

SHRI HITENDRA DESAT :
Don’t call it ‘landmark’. Some of the
States have already such provision.

SHRI RAVINDRA VARMA :
As far as this House is concerned it
is—1I do not know why the hon. Membe;
should take an offence to such a simple
remark made in ithe maiter. It is,
in our opinion a milestone, in our
advance, along the path to fuller and
more effective democracy in this country.

Sir, it is a testimony of our living
faith in democracy,—our living faith
in the right of dissent in a democracy
for the Oppositicn, in the legitimate
role of the Oppositicn, in a rarlia-
mentary Demccracy and our faith in
the necessity fir the Government, as
far as all organs of public opinicn are
concerned, to provide the Opposition
with the mnecessary oppcrtunities o
the evaluation, formulation and expression
of public opinion,
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Sir, on an occasion like this, I think,

it would be wrong cn my part, to make
any jarring or marring observaticns
about the attitude that others might
have to the Oppositicn, I wish, ncbe dy
compels any reference to whatever
might have happened in this country
and whatever consequence the people
may, legitimately, ¢r, ctherwise, have
drawn about the attitudes of different
parties in the Opposition.

_ Asfar as this Government is concerned,
since this Government believes sincerely
and genuinely in the system of parliz-
mentary sysiem, it believes that the
Opposidion has a definite, distinct res-
ponsibility and role to play in a Palia-
mentary Democracy. It shall nct be
_gml;ﬁsr]lof n{)uzzling the Opposition;
1t shall not be guilty of extinguishi
the right of dissc_m}: =

Sir, it believes that democracy is
the rule of public opinicn and the
public opinion can be formulated only
if the instruments and means necessary
for the firmulation of public ¢pinion
are equally sawvailable tc all. When
there is the evolution or the expression
cf public opinicn, naturally, there
would be an attempt, aneffcrt madeto
discover a consSensus. But, it may
not be always possible to discover a
consensus. LC, Parliamentary Demo-
cracy, as you kncw, has to function
in ierms of the identification of the
majority opinicn and the minority
opinicri. Under such circumstances,
the view and the will of the majority

" has to prevail. The position of the

minority is equally sacrcsanct in a
Demcciacy. It is essential, therefore,
to provide opprrtunities, amenities,
and status necessary for the Opposition
to play its legitimute role in a Parlia-
menta;y Democracy.

As my hon. friend, the Rt. hon.
friend from Godhra said, it is not the
first occasicn that this matter is being
discussed in this ccuntry, nor is this
country the first country which is
addressing itself to this question.

Other countries like Great Britain,
Canada, New Zealand and nearer home
even Ceylon have made provisicns of
this kind. In ocur counuy true—as
he was anxious to remind this House—
meny States have adopted Similar legis-
lations. Therefcre, this iS ncthing new
but as far as this government here is
concerned we are quite conscicus that
even as the government has a role to
paly the Opposition has alsc a role to

Leaders of Opp. R"
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+ Moved with the recommendution of the President.
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play. We, therefrre, want to provide
every opportunity to the Opposition to
be effective.—to be legitimately effective.

The Opposition in a parliamentary
democracy is a symbel eof a naticnal
alternative, It is the frcal pcint round
which alternative views and policies
crystallise. It has a sacrosanct responsi-
bility in democracy to mount an eternal
vigilance on the acts of omission
and commissirn of the Administretion.
The Oppositicn, therefore,—which is
a genuine Opp siticn—is regarded al-
m-st as a national alternative and every
student of Politicel Science kncws that
the legitimate Opp sition, the authentic
Opposition, is alweys regarded =s a
potential or alternate government.

SHRI HARI VISHNU KAMATH :
‘The Opp-sition should be truly loyal
to the »nrinciples and practice of parlia-
mentary democracy.

SHRI RAVINDRA VARMA : Sir,
he is one of the fathers ¢f the Con-
stitution,

SHRI SOMNATH CHATTERJEE
(Jadavpur) : He is one of the unwilling
or reluctant fathers of the Constitution
as almo>st all his amendments were
rejected.

AN HON’BLE MEMBER : He is
a bachelor father.

SHRIT RAVINDRA VARMA -
Anyway he knows. Theref-re, Sir,
we are of the view that in the same
way we hild that the majority has
a duty to pr “tect the rights of the minority,
the minority has 2 duty to ensure the
prevalence ~f the right of the moj rity
to rule. If there is irrec-ncilibility
and if there is no granting of the para-
m uncy necessary of the will of the
majority as expressed by the electrrate,
then there may be no democracy of
th~ like we want t> establish. The
loyalty of the minority to the interest
of the cruatry is taken f°r granted
and should nsver be questiond. Sir,
I am n~t saying something  which is
light. When anybady who is in govern-
ment immediately wants to  write-~ff
the Opp 'sition by questioning its mr tive,
then things take the same shape as
they took very recently.

Sir, I do not want to take much time of
the H use because I do not think there
is difference of opinion as far as the
basic question is c¢oncerned. The Bill
seeks 1> provide the .Leader of the
Opposition in this House as well as
- thz >ther H>use with due rec-gniticn,
with status that should attach to an

Bill

important position like that of the
recognised Opposition. It also tries
to provide the Leader of the Oppcsition
with such amenities and facilities ¢s
he requires to play his rele effectively
in a parliamentary democracy. This
Bill does nct attempt to do enything
more. It tries to do what is basicelly
and absolutely necessary tc ensure that
due reccgniticn is sccerded to  the
Leader of the Oppositicn end te ensure
that he is provided with facilities and
the amenities necessary to pley an
effective role.

I do not want to say more—ss I
said earlier—because we are nct here
for recrimination or retaliaticn. We
are here to r~pen a new chapter. We
are here to try and Sece that new artitudes
are developed in this country. We
are here to see that every institution,
every attitude that vitiated democracy,
that inhibited democracy, is got rid
of and everything thet is necessary to
support democracy, t© Svustain demc-
cracy and to create bastion< of demecracy
in the minds of the pecple and ins-
titutions is promcted. Therefcre, Sir,
without taking much of the time of
the House, since I am confident that
this is a Bill which is above controversy
and which is based on a principle which
everyone accepts in this Hcuse and
outside, I would commend this Bill for
the consideration ¢f the House.

MR. DEPUTY-SPEAKER : Moticn
moved :

“Thet the Bill to provide for the
salary and allowances of Leaders
of Opposition in Parliament, be
taken into consideraticn.””

I am told that there are socme emend-
ments. Mr. Vinayak Prasad Yadav,
do you want to move your amendment?

SHRI VINAYAK  PRASAD
YADAV (Saharsa) : Yes, I move :

“That the Bill be circulated for
the purpese of eliciting cpinicn
thereon by the 4th November 1977.°(1)

SHRI M. V. KRISHNAPPA
(Chikbzllapur) : Mr. Deputy-Speaker,
Sir, I am glad to welcome this Bi]]
moved by the hon, Minister who was
once my colleague and whe is now a2
Minister in the present Moecrarjibhai
Government. By having moved this
Bill, he has shown a good gesture.
It is a good gesture which the Congress
Government would have shewn earlier.
But there was no recrgnised party
in the Oppositicn at that time. Certain
norms have been fixed to get a recegnition
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by a party I think 109 of the total
strength «f the House 15 necessary to
getrecognition, It was a latest federatun
of indiduals or the Members of a
party. A party which has been clected
on a mamsfesti, I think, 1» a party
that can claim reccgmitx n 1n this Hi use
And no party could get that mummum
number The Ccgnress Gevernment
could not rceogmise the Oppdmton
Otherwise, 1t 18 the Cingres , as a
mevement as an  organisatkn  that
fought for the frecdom of this country
and after freedom geve a sound eccn muc
bisic for the pri per wirkng « f demo-
cratic mstitutk n 1n s ccuntry Ow
tvunding fathers of the Cinstitunen,
one « f whem 1s, here, bad in mind thata
wiuld ¢ me when dem cracy
would work mn this country n fuil
swing Sir, we must also think «f the
peopw of this  ciuntry, beacuse,
ultimately 1t 15 their unct mmen « mmin
n~= that has brought the C: nstitutien
this country If you o mpare this
wuntry with the ney Uring ot untris
—Paki:tan  and Bangladesh—which
got independence a day ¢ rlicr than
this country, you will know what »
the system of Government they are
following So, the puwople of India
hive given a Givernment twday to
this ccuntry which are 1n a comft1table
majoraty to rule and they have given,
f r the first ume, a streng oppartun
to fight and bung to hight the drawbacks
ot‘ the Government in power  So,
le « f India heve chusen 4 path
s 15 g to Stay mn this o untry
It 15 nit new We had alrcady had 1t
mn vanhws firmy Thore wa a rui:
of Dharma herc in the days «f
ana Buddha Dharma 1s « wtrd w]uc.h
has nut eqwvalent w rd . Enghst
that keeps this universe in balane,
that 15, i Dhayma Dem¢ cracy alime
can keep this umwverse 1n balance
Democratic government alcne c.n keep
this country 1n balance This has been
reahised by the pu ple of this o untyv
and this las alx becn redected today
It has fallen tw owm kt hewoncaly
spe kg to dt this  Dunng 30 years
ne C ngrss @overnmunt lad firm
1 undativns on the o nomuc, scentne
and industrial frents fur g od woaking
«f democracy

SHRI HARI VISHNU KAMATH
Y+ u have destroyed 1t

SHRI M V KRISHNAPPA
71 hat party also gatve talent Yiu must
nt f rget that the talent which 15
sitng in front « f us today 15 the prn duct
«{ Congrets, the Frime Mimster 1
the product «f congress, the Hume
Mumster 15 the product «f Congriss
1 see almost half of my friends situng
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there are from Congress But f£ir that,
the people would n t have voted lor
them because trusted leaders «f the
C ngress_are there, pecrple wh were
m e Cnress have g oo there n
give leadership tt the country My
friend Shri Ravi Verma said that it
was a new chapter, 1T welcome the new
chaptesr  There sh uld decurum  and
decency 1n this House I welct me
that | can assure you on bchalf of
our party that we arc here t0 ¢ «perate
with th. government in a conftruc \ve
w1y and s that there wall nct be lack
of dec rum and decuncy But the
trouble start Mometime from the  ther
s1de because ¥ u are in bigger number.,
In the last chapter «f Mahabaratha.
Yaksha asks Dhirmaraja what was
the wonder ¢f w nders?

AN  HON MFPMBFR Indira
Gandh

SHRI M V KRISHNAPPA
In the hands of such people, dem cracy
has no future in this ccuntry Dhas-
meraja replied eviry day people arc
dying and still man dee. not believe
that he 15 g mg t dic ¢ ne day that
15 wonder «of  wonders
(Interruptions , If ¥y know that one
day you will have w ccme here then
an titude «f mind will be there
You think you arc gmg to be perma-
nent there (Imterruprions)

AN HON MEMBFR Onlv your
party thought so

SHRI M V  KRISHNAPPA
That 18 why vt u are behaving in such
1 wa¥ Oue doy some «f ¥y u wll
have « ¢ me tn this side all «f you
wnn t ¢ me becaust then you wall
be in p wer If ¥ 4 realise that, ycu
will ¢« nader 2]l things with due consi-
deratun that a matter deserves 1
thanh my friend and Shr1 M rarp
Dusins umnsyyy fir having  breught
this t rward 1. was S.ad that it was
n thing new We are foll wing the
M ther «f parbaments, that 15 HBnuch
Parlument In Englind and 1in many
vther countries with 2 parliamentay y
democracy working successtully  therc
15 this system In many state, in cur
countr¥ they have rtroduced this
It s nsam given to vut gmy tu establish
a strc ng democracy n iy country and
hust ry would repeat, it 1s only Congress
that would estabhsh a Sound demo-
cracy Tuday we have that pusitun
Net only the ree gmsud opp siton
party has buen given facilities, ¢ ther
opp sihon groups als have been given
facihines.

In Britwn, not only the recogmsed

Opposition party has been given faclitics,
even other groups have been given facils-
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ties by the Briish Government I

a day would come here also when

other Oggou:wn group leaders wounld

dm::tt facilities so that—Parhament

ary democracy would work well in this

country

SHRI KANWAR LAL GUPIA

ltu Sadar) ‘There 13 no need for any
discussion on thus

MR DEPUTY SPEAKER Mr
Kanwarlal Gupta, there are sin or seven
more members to spuak If all the seven
Mumb.rs agree we can pass 1t Anyway,
I appeal to them to take as little time as
poasible

SHRI IHARI VISHNU KAMAILH
Mr Deputy § y Sir, 1 shall not be
long Bocause I have given notice of am-
endments, I will have to speak agawn
I wnll not repeat the Illl.f“mm“ I wnil
not repeat myself 1 will now way what
I wall not say later on

MR DEPUTY SPEAKER May be,
can say now what you want to say
ater on

SHRI HARI VISHNU KAMATH
Put 1t any way you ke In Mahabaratha,
1t 1s sad

gzrAfg oo

gegifer ~ A7 wafag
It 18 Sanskrit Sansknt 15 the mother
language

1 was interested to hear my old colle-
i the Third Lok Sabha, Shn
Krshnappa talking ol the wvirtues of
democracy, how his party has been
5 hening the roots of democracy,
how lus y has been cngaged even
today in :ﬂ:xnlmdable taxk But I cannot
forget what happened during those twenty
months, really hideous monstrous twenty
months of Emergency It was dunng those
twenty months that those very friends—
who now talk so big of democracy who
now pledge themsel es to democi acv and
who now talk l:hout &2:1: wn'ml;beuuam
to democracy—who troyed the wvery
house whuch they sought to build in the
revious twenty or twenty hve years
f-ﬂ them nol:nmnk of dumocracy today
My hon fr there—Ilet them search
their hearts, let them search souls and
pledge themselves anew 1f they can,
solemnly, truly, truthfully and lovally
to the princaples and practices of parha-
mentary democracy
The Mynster of Parhamentary Affarrs

the right hon Gentleman from Ranchi—
he has travelled a long way from erala

mRuwhtl—tlh’hngp;gnthnheenapm
journey 18 happier 1n
than in Kerala

AN HON MEMBER  The Minster
18 not hstemung

SHRI HARI VISHNU RAMAIH
It was not anything derogatorv or
pey rative I sad 1t was pleasant journcy
—whdcther it 1% {rom Kashmur 10 Kanya
Kuman: or from Kutch to Kohima, 1t 18
always a pleasant travel throughout India
I am sure from ya Ruman or from
Kaladi to Ranchy 15 a very pleasant jour-
ney In this inspiring observauons while
moving the Bill, he referred to thisland-
mark or mulcstone I agree with hum and
I made a similar obscrvation while raising
the point ot order Unfortunately, I cunnot
say whether the mulestone or land-mark
that we are going to buld today by the
passage of this Bill will not be disfigured,
defaced or defiled agan I ooking at their
record for the last 20 months, I am
anxious that 1t should not happen.

What happuned last year ? The then
Congress President, Shri D K Borooah
made some statementand 1 was astounded
when I read that statement What did
hesay * I donot know where he 18 hidin
today or where 18 hus hude out  He said,
“The opposition 1s irrelevant in our coun-
try today I" And, they applauded hum
to the skis, thc‘F wah ed him and
agrewd withhum Theoppositon members
were then in jal bven the Rt Hon
Mumber from Rancha was 1n jul at that
time When all the opposiion group
leadirs were 1n jaml, they wire waxing
eloquent about democracy in this House
at that tome this House had
moribund and paralvsed When the then
Congress  President talked about the

tion being irrddevant, not one of
t raised their voice 1n prutest against
1t Iwas in Delhy at that time—I was be-
ing pr mueutud and persecuted also—and
I wa, rcading wvay warcfully all the
newspapers Not one voice was raised 1n
protest That was thur attitude If that
18 the atutude, where 15 the guarantee
that they have changed their stripes or
sports ? Tl eir saying %o will not do
Let them tell unnlemrﬂi,' let them assure
:l that they have really changed therr
earts

The it rmer Prime Minster had no
respect for the opposiion whatsoever
Di.u-mg the ten yﬁ: she was nhx;fmtu.na-
tely in YWET 1n ti Louniry, t pﬂ:lpl.c
an%smr:umuch Demy cracy was devalued
andd wngraded Democracyjwas slomly
eroded and finally destroyed W hat did she
say ? When the opposition tniedto forge
uniry 1n thus country during the 20 mon=
ths of emergency, she came out with an
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incredible, astounding, most auiacious,
most cheeky, and mast offensive observa-
uon . “The Opp wition has been subdued,
but not vanguished 1" Intoxication of

Power.

AN HON. MEMBER . Arrogance of
power.

SHRI HARI VISHNU KAMATH .
Not mere airogance, but intonication of
power, dementia of power, power-
demented. That was the spinit of the
then Prime Mimster.

There are—I do not know who
deseribed 1t so—four stages ol 1nroxica-
tion ‘The first stage 15 supposed to be
jocose, the second 15 belhicose, the thnd
18 lachrymose and the fourth 15 ¢ natose,
*L.achrymuse® means tears, croco lile tears.
‘Jocose’ means they ware very happy
T havs got so many cutrings here roday
whuch T h~d prepared for the discussion
on the Whte Paper. [ cannot read
now because T do not have much ume
Totase—2t 'rybody was lappy 11 this
country, all was pzaceful wnd 1wrmal
whan the Emergency wis nrolamed
and all weie quety gong abyut ther
normal 1w wations BEven Vir. B.K Nehru
mn London said  “Nothing has happuned
in this ¢uatry™ We hav. got evetything
mn the Whute Paper tself I will read 1t
at the proper ume, Our Ambassador 11
Amenca sad, ““Pioople were going on
with th+r normal business and they
were happv that the Emergency wis pro-
claimed Our Ambassadms and High
Commmnsimers staged 4 ¢y mnand pa=
formaincee  They were ashed 1o do so,
and thov did t That s why gcrhm«.
we cannot h ne much quarrel w th them,
though thev overdid then par thew
did 1t varh g zeal worthy of 4 better
causz  That 18 my guevance d4ganist
them that 15 mv charge aga st them
Tuest of all 1t way jocos —-virbo v was
happv. Then cim~ the belll »e stage.
Sh. went about saving * They are
subdusd but not vanowshod I have
not vangu shed them. Lt thom all come
1 will vanquish them.” This 1s hellicose.
Then lachrymose [ have got the entire
tape contumng the T.V. mtaviw of
Dawvid Frost with Mrs, Gandhi.

SHRI RAVINDRA VARMA What
15 the evidence ot lachrymose ¢+ What

evidence do you have ?

SHRI HARI VISHNU KAMATH -
1 said, crocodile tears. They also shed
tears. After all, man 1s a supsrior ammal.

SHRT RAVINDRA VERMA  When
the crocodile 15 1n water we do not know
what are tears and what arc drops 1n
the water.
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SHRI HARI VISHNU KAMATH :
Thuymﬂhlblms,mdmtheym
come on ] W00,

SHRI RAVINDRA VARMA: They
crawl any way.

SHRI HARI VISHNU KAMATH:
They are amphibious, There are croco-
diles even on that sitde [heretforce, lachry-
mose 1s when they start shedding tears.
She said “T am sorry”, that 15 what
David Frost quoted *‘that this thing
happened.” There 15 only one sentence
1 wall read, David Frost asked the former
Prime Munster *“Of al] the things that
happened during the Em :m.g, what
do you regret most *** What did she say ?
She sard  “‘Qae aaturally regrecs any
suffering ” Noturally, as our hon. Home
Munster saud the other day, lying comes
to her naturally, she seldom speaks the
truth Lying comes naturally to her,
as truth come natwmally to Mahatma
Gandh:  She told Frost “One naturally
rogrets any suftering or hardship to peo-
ple, and there was some”—some suffer-
1ng Jduring the Emerguncy—""tor which
T have expressed regret™—regret to David
“*Frost and not to us— and I am sorry™
—one more word “sorry’—*that this took
piadcc." “but 1t was not dehberate™, she
sad,

The nevt question was  “And that 18
the thing most ot 4l What about the
way 1n which the sterhization programme
became mach more enforced during the
Emergency ¢ In retrospeet would you
hive sad that was a major mistake >
The poor wor1an comes out with regret
She replies ¢ Fhe pustabe was that it
was lett to offic als largely, instead of
cizens”—Sarjav  and Ruksina pro-
bably—"" taking up and persuading peo-
ple The goveinment’s policv was not
cocrcton at all Somchow there was sort
of both things—on the one side perhaps
over-zealousness ot people™—like the
1.1 Govunor about ugnm we heard just
a litle while ago, and Shni Sushul Kumar
—* thinking they wiuld eachcompete
with the other 1n having more, and some-
umes people doing things deliberately
1n order to make the government and the
programme unpopular.”

The best piece, the piece de resistance,
of the interview comes next, about
democracy. 1 want completely to blast
what people ke Mr. Knshnappa said.

MR. DEPUTY-SPEAKER. I thought
you will keep somethang for a later
OCCASION.
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SHRI HARI VISHNU KAMATH:
That will come later on. The most
interesting thing is this. I am sure you
have read the full text. Mr. David Frost
asked a question: “‘Also, you were in the
middle of your crisis*® —when the Emer-
gency was proclaimed. She replies: ““That
was not much of a crisis because nobody
had any doubt that I would win my
case in the Su reme Court.” Have vou
any doubt ? &obody had any doubt,
she says. Then he asks, just as we are
asking now, David Frost asks: “Nobody
had any doubt ?** a cross question. She
says: “No, I don’t think so.”” Then the
next question is of Frost: “Well, why was
the law changed then ?** It is a very
deep probe that David Frost makes ‘““Why
was thc law changed on the sth August

** —he knows the date also—«. . . .if

you ‘would have won it any way ?” (inter-
ruptions) If you want to save democracy,
there is a duty cast on you; arrest her
and try her; then only you are true de-
mocrats.

15 hrs.}
SHRI K. P. UNNIKRISHNAN

-(ﬁfda"ara) What is the relevance of all
this ?

SHRI HARI VISHNU KAMATH:
You are not here to decide it; the chair
will have to decide it. I say you do not
deserve this Bill.

SHRI K. P. UNNIKRISHNAN:
Then withdraw it; take it away.

SHRI HARI VISHNU KAMATH:
“Why was the law changed ?”

Now comes the best of the lot. Shesays:
““Well, that was because they were
terrorising people®

' —who ? JP and others were terrorising
the people ?—

“including the Judges.”
—they were terrorising the judges !—

" ““The Judges were getting phone
calls”

—from whom ? From her—
“and so on. I think the”

—she fumbles a little, I think

<this was, that the Members of Par-
liament just got worked up, it was
™ certainly not my idea.”
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The amendment was not her idea. If
this is your democracy, to hell with such
democracy. We do not want that demo-
cracy.

Then Mr. Frost asks:

Changing of the law was not your
idea ¢”

She says:

“That particular part of it was not
my idea.”

It was done by Members of Parliament,
by the then majority party, it was not her
idea. If you feel your interests get hurt,
if you have got the truth in your heart,
say it was her idea only, and not your
idea, to make amendments to the Cons-
titution. Then only we can rely on you.

One last word, before I have my say
on the amendments later on. I think the
Minister of Parliamentary Affairs, the
right hon. gentleman from Ranchi, said
in the course of his speech while moving
themotion that several Assemblies,
several States,” have introduced, have
passed similar legislation. He has not
given us a list, or mentioned the names
of those States. But that is a different
matter. If I remember aright, the pioneer
in this field was West Bengal, Dr. B. C.
Roy in his time. That is why I have got
an amendment later on. The West Bengal
Assembly in 1957 or 1958 was the first
to pass a Bill of this kind, a legislation
of this kind. But the then Leader of the
Opposition refused to accept, as far as
I know, the amenities, the facilities and
the salary that was offered to-him as the
Leader of the Opposition in the Bill.
We do not expect the Leader of the Op-
position here to do a similar thing. Let
them have it we do not mind it. That is
all T have got to say on the Bill. I sup-
port the Bill in principle, not in details.

SHRI SAMAR MUKHER]JEE (How-
rah): Mr. Deputy Speaker, Sir, at the
stage of introduction, Shri Jyotirmoy
Bosu has opposed this Bill. Because the
time was very short, we could not give
amendments at the proper time. Very
hurriedly, this morning we submitted
certain amendments and most probably,
the Members might not have seen those
amendments.

The purpose of this Bill is to make
the leader of the Congress Party 2s the
leader of the entire opposition. We cannot
accept this position because of the com-
position of the opposition. There are so
many groups and parties who differ in
their programmes, ideology, policies,
basically and fundamentally. This Bill
is. the result of the immitation of the
British Parliamentary system. This idea *
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ressed lndl;l:l;lmted, o e s

has come out of the wdea of two-party
system which the %m: Party leadershup
1 welcomuing i Indi after the parlia-
mentary clections But we ar totally op-
posed 1o thiy 1dea

SHRI K P UNNIKRISHNAN  You
want only ¢ne parts rule

SHRISAMAR MURHFRJEL W hat
18 this two-parry system ? In place of
JangtaParty Congicss will again comy, mnto

r, that 1 1wo party sjstem In
mnm, in Amuiiea, this two party
system 18 there and jrom there you are
EOIDE 1O 1miLdlL thus 1dea 1his was the
desire of the fndian bourgeonic long be-
fore becouse 1n England capitalism s
safc winther Libour Party comes into

or the Conservative Party comes
nto er Hure this attempt was
started long bitore how the two party
aystumn_could be brought about  Bur
the Indian 1cihues are totally differert
from the rualimies in Cngland After the
Parliamentary  and Asscmbly (lections,

u can see the whole mcture of India

s the alternative 1n West Bengal ?
Aftec Janata, who should be the aiter~
nanve ? Now the West Bungal Janata
Party President, Mr PC Sen has told
that Congress should be mude  the
alternative_and not the CPI'M or the
left block To mahe Congress to be alter-
nanve, he has suggested that we should
help to revive Congress m its old glory
Ts it the task of the Janata Party to revive
Congress 1nts old glor{:ftcr ms30 vears
of monopoly rule and the rejecti m by the

people ?
SHYRIK P UNNIKRISHNAN  Why
are you gett ngstarud »

SHRI S AMAR MUKHERJTE What
will happen m Tamil Nadu + What 1s
the position there * Who will be  the
alternwve 1 the Tinta Party 2 There
are States where both the Janata Party
and the Congress are very weak But
they want to sce Congress as national
alternative ta [ 1ata Party and thatis why,
thas Bill has been brought forward to give
statutory recogmuon Lo the leader of the

ion The natonal  alternative
means that you want after Janata Party,
the Congress Partv should come into
But the pe wple of India have not
responded to thu theory of twosParty
alternative You have secn the results of
Assembly elections 1n hashmur, Tamul
Nadu West Bengal Punjab, Pondiwcherry
and Gos In the South, the picture 13
also different from North, which 18 not
in favour of Janata

In this context, this viry idia of
two-party system 18 absolutels wrong
and ungeghstic This will not help the

native to save them from their abject
cconomic and social hfe That 13 why,
I say, the entire deology of thi Bill
15 absolutcly wrong The way out 1s the
left and democrane alternative

We are tilkmg of a parliamentary demo-
cravy But the Wmldﬂs adwxmmuuh

Beyond parliamentary duemocracy, there
arc new types of deomocracus now n
uxistence 1 warious socialist countrics

There are peoples’ democratics; there
are Sovict democracies there are other
forms of prolatarian democracies The
world 1» advanung towards that But
stull 1 rudaton 1o totalmarianism,
parliamentary democracy 1s a very g
advance In that respect, we welcome the
deteat of the Congress Party which led
tihe conutry to totalttatiamism and near
acism

Now, by bringing forward this Bull
at such 4 stage, you ar. giving credibility
to the Congress although thire are other
opposttwn  groups, umuﬂﬂf to  the
Congriss position the fullest scope
to dewilop themselves as an alkrnative
Ihe Induan people are not prepared for
this thing  The o lion 1nust be there,
all sections of the opposition groups
must b given equal scope to express
thur points of view W have given some
amendments Unfortunatcly, they have
not been crculated

MR DEPUTY-SPEAKER  When
you move the amendments you can read
them out

SHRI SAMAR MUKHFRIFF 1
am explaning the idea behind the
amendmunts We want that equal facilities-
should be given to ladurs of all the
parties and groups in the « pposition We
are totally opposed 1o the necreascd pay
of the Leader of the Oppostion Nu extra

gy should be given to the Leader of the
&?mnmn The Leader of the Opposition
and the laders of other parties and
Eloups can function wathin the pay of

1000 per manth which sud
Mrs Indirs Gandhy increased to sausfy
her own party MPs and with Rs sI
daly allowance The Leader of t
Oppostuion end the leaders of vanons
parties and groups can also function from
the same ows which wre
occupying They need not requue bigger
bungalows to function more effectivel
They do not need to take the entire fi
throughout the country along with them.
Special provisions have been made in
this Bill for that We are opposed to

these thungs
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What we are prepared to accept s,
some scoretanal assistance, some tele-
phone concessions, some postage, some
conveyance allowanc. and things hke
that We agree that these concossions
should be provided 1ot only Lo the Leader
of the Opposition out to all the leaders
of parties and groups 1n the opposition

AN HON MLMBER Tuw ewn
Member

SHRI SAM\IR MURKHFRIEL
Ther. was such a prposal We supported
that That proposal s not here It
only n relation to this Bill that T am
speaking

As Mr Kamath sud when Dr BC
Roy bioaght forward this Bill in West
Bengal, oum party at that tme opposcd
that Bill and Mr Jyvoti Basu who 1s now
the Chict Minister and who was then
the leader of the opposition refused to
accept that posiion A simlar Bill was
brought forward in Kerpla also There
also, our party opposed the Bill and the
Bill was not pursued upto the last But
there one Stenographer and one h?mn
has becn provided to Mr T M 5
boodiripad He has accepted that facility
Beyond that, we have not accepted any-
thing Tt you do not pay cetra pay ot
Rs 2,500, that docs not mean that the
status of the Leader of the Opposition
15, 1n any way, down-graded by that
There 1» no need to pav extra salary,
there 1 no newd to give special facilities,
like tug bungilows allowing the entire
tamily to travel iree throughout the
vuntry, gung special air concessions
and all these things We are totally
opposed to those things That 1s why
we want that the amendment which we
have place 1 shwld be sccepted and this
wpectdl Dav, house concessions and other
faclitie _must be completely dropped
and this Billshould be called 1'he Salaries
and Allwwances of the Leaders of the
Opposition ani Paitics, Bill, In this way,
1t shoul 1 come so that all the Oppusition
Parties and groups should gt tacilities
to funcuon so thar they can reflect the
views anul probicms f the puople whom
they represent correetly on the floor of
this Ho»e

SHRI A BAT A PAJANOR (Pondi-
cherrvd  Mr Deputy -Speaker, Sir, I
congratulate the Mimster of Parliamen-
tarv Affairs tor introduging a Bill like thas.
e calls 1t a landmark, a milestone, ete
as everibody used to say But, while
congratulating him, I want to tell, as T
old hum earlier also, that 1t 15 not a reulis-
tic Bill and I can go one step farther and
sa¥ that it 13 not Pragmatic dus0

I am in sgreement waith Mr Samar
Mukherjte for many of the pownts
which has ramcd  (Imterruprions)
But I remember, in 1966 , when there
was a defection by the Congress, and it
was duwnbed 1in those days, which 1
used to ruad from thecpl{‘ers. as CONGE
TOREST TO THI CONGO DESER1
thev used to call it ke 1lus 10 those davs
I think that 1s how one day they demanded
Opposiuon Parties privaloges But 1 am not
very happy 1o call this Bill as Members®
Salaries Bill® or the Oppostition Parties’
Salaries and Facilites Bill It can by des-
cribed as facthties that ;s prileges to the
Dpimm(:n Parties, Natw any, the Leader
« f the Opposition 1s entitle to have the same,
But what kind of Opposition Party can it
breed 1+ the question ? Thar 15 why, I
WBTC“'-d to the hon Minysta concerned
while introducing the Bill, that it 15 not
realistic and pragmanc If we are prag-
matic, then he could hive seen the history
of this country 1n the past 30 vears s to
how democracy developed in this country

T am also 1n agreement about the sorry
tale of 20 months/ in which not only you
suffured but everyv onc suffered in this
countrv 1t happend not only during
that period but also during 30 years where
onlv one party ruled this country But
this thing was done first time 1n 1967 1n
Madras by our latc revered leader Anna
Even in those imes, we gave facilities to
the Members, not salary to the concerned
Leader of the Opposiion As far as 1ts
ttle 1s concerned, 1t 1s also to be changed
But 1 do not want to add a group or a
party sucl as my learned friend said

W ¢ arc all political lcaders of the Oppo-
sition Parties You may see how the
AIADMR  which rules two States
this country 15 junctiomng  We are mne
Mumbers here in the T ok Sabha and 10
Members 11 the Ranna Sabha We are 29
Mcumber< in the Parhament  But what 14
our posttion 4 We arc not having & room
on the ground flom W have to gotothe
thud floor If we go tothe third floor for
any relercnee, and meanwhile 1t there
15 4 quurum bell we cannot consult each
other and comeback  Then, naturally,
therc 18 a tendency amongst us to go from
that rcom to our house $So, you are
not dusveloping democracy 1n a proper
manner that 15 eapeeted of all of us, but,
on the contrary, vou give a lip-service
1 can also agree with Mr Kamath and add
some humour to the discussion But, T
do not want totake things in hght humour
because in the very beginming e with
Mr Ramath that this Bill may be consi-
dered navery lewurely and p-rooted
manner, not 1N a hury when everybody
15 wormied about the white paper or thg
black paper. Iamnotsure But, anyway
weare goingtodiscussit ‘That & manj,
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mama sod many of us were aaked to nwh
and pass 1t 10 order to give

Mr. Chavan s salary of Rs 3,500 and
to give . S !

s oIC Ong M
have not passed the Anti-Defection
mlmnum no 152

not democracy, but, on the other hand,
you are to subvert
this country, e, my hon and lear-

m because you had the privilege of
ruling this country tfor the past 30 years
(Interruptions) 1 say that you also rule
one of the States—not in the very
nesr future They had the pnwilege of

the « faciines for the last 30
~ears with the result that they know everv
nho::k and mlx:rnr of tll;:. h“:rmn“tt:rc‘m of
this country Not ouly that, to p
matic, realstic and honest, they 1
have sccess to manv of the facilities that
are available 1n the democratic institutions

Sn, they db n t ' quire any a5 14-
tance or any m rc f ci'ity th*n mny fus
wh~ e put, und r this ystem nt a
backw-zd and awkward prsitun § |
I request that th1 Bill may be p Stp red
fr s'me m re time and & Ser1 US € NSi-
d*ration may be given to the conterts f
this Bill If the Mim ter 1512t rested only
in having a discussion f r the cake f
discussi »n and want  t¢ pushit thr ugh,
Iam n>tg 10g t» moke eny m re ‘ugges-
t1 ns But I hope thet he will : pply hus
mind and give regird £ r our feelings alsna.
and aot cnly f r the feelings fthe

Congress of Indira Gand r the
Nan~nal s whatever ¥ u mey
term it ¥ am afraid, this number willn t

be the same I want you t~ take the Stotis-
tics 'n the wating prwer ¢ f these 152 Mem-
b'"""“h'a;a, hwinf us, the
ung prywer of t the voung
nfthe CPland of ther I my calculstirn
in that respect is right the mmority fthe
gavé youthe ma) 'ty vrrer and
ve enabled ¥ u t~ rule the country, and
the mrﬂwm the munrn I
the is situng us in the
Omirloummhfnummmg
1n this s It Hite o
the Unisld or of the

]
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Leaders of Opis, &
Bin

oraf Canads, This ocountry must kave its
rwdm'uu-g.lwhu ' aracy of
India, nt demy craty

not the dem~cragy of the USA.q’;tthe’

of Capada Becruse
mmﬂw n!Bﬂﬂlnd.Yﬂlﬂﬂg‘:
that, 1n n, it 15 the small parties

that are constituted into & <mall State.
Itis noteven ne—halfc f Temi] Nadu rr
one thard ~f UP 50 to apply the May's
Parhamentary syem ¢r to bmng in
the system fdem creey in the Unted
Kindgd m cr the USA m: ¥ net fit in with
the Indian demrcrecy I sppeel w the
Munister through you, Sir, t rec noder
this Ball end give real credibulity and
proper p “inon to the Opp “1hon partics
in this ¢ untry

An ther pant 18 thi  The hen
Marxist Member hes ¢ rrectlv expl med
1t See the prtteir ~f g verrmrentc n
the ¢ unthy  In the n rth, 1n Kachmir,
the Ntz nel C nference 15 rulrg In
the sruth , tw  Stotes are rvled by cur
Party, the All India Anne DMK , mn
Kerel 1t1°n t+ C ngre 1ule at 1 the
the CPI—C ngre < 2lli nc that1® r ling
In G a1t15 a diff rent Praty  In We<t
Bengel 1t 1 the Marm 1t P iy thet s
ruling In Punjabiti< the Akel1 D 1that
18

My learned fnerd from the C ngrese
said that th+y dud nct gwe these tacilities
to u” beciuse we were 26 27 and S0 o,
and as per_the C r fitution cr the rules,
only thet t1 n Perty whicl hesven

cent « f the t tal membership con
cme 1 rec gnved Opp micn Panty
That means, acc rdingt  my crlculaticn
itwrksour t §4 Thet: if «n Op-
g@;m nPuty i s4 Member 11 will
me n rec gni ed Oppranen Prry
My Party, rec rding ¢ ¢cme of you,
m y be aregional Party But upp ea
regional Par'y o mes :gln UP Then
whrt will h. ? 1t 15 the ressrn
why I wanted ¥y u to heve a realictic end
farghted view en thie  Suppeeen 1
or 1983, a rem. nal prrty or psup in UP
or r, and they cepture the entire feats
m the State and ¢ cther Stete hes
only 40 rr 30 trel De yout mesn
to Sgy that they alrne cen be the resl
Oppsition and the craliton thet m-y
frrm the G vernment rf the dey wall
be the ruling Party? So,
means

é‘
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you, Sir,

the
Opposition leaders are requred  to
hsve contact nct only with ther cown
Erﬂrb but also with the people, they
ve to reflect the ambimons of the
people m tms Heuse, so that
Government msy frame the oorrect
policles and g vern this country &
a better way. S0, I wiuld appealto
you on this gracious day, this bon ursble
Jayor the golden day cr the milestcne or
the landmark 88 ¥ u callit, that of
o really have the feelng 1in your
rt and 1t 15 not mere lip-tervice, 1o
withdraw the Bill f r the time bewng and
se<introduce 1t after framung 1110 & proper
form later on becsuse I am not in agree-
ment with thus, whatever views Mr.
Chavan t have reflected When

consensuS-—which we
been observing for 5t me time This is
1o Service to democracy ner to the pec ple.

While ccncluding, I ccngretulste the
Munster the for bnnging up the Bill but
I would congratulate him mx re
1f he comes up, instead, with a more pra-
gmetic and & mx re reshstic Ball lster on,

DR VA SEBYID MUHAMMED
(Galicut)  Sir, I suppcrt the Bill and
welocme it It'1s m t for the reascn, ¢
one <f the Hin Members has suid, that
the Lesder of the Opp sition gets 8 me
more monev 1t 15 far from that reas n
The Hon Mimster who imnitrcduced the
Bill applied certamn tests and he frund
that, 1n order 1> help the  efficient
working «f the Oppcsuition thuse prc -
VISI0nS are necessary As far as the detsl.
Ted pr visi ns are & noerned=—Rs 200001
Rs 2500, travelling allc wance ete —we
are nct 1t all concerned with them If
the Hcn  Manmister cc nsiders that these
things are necessary {i r the efhcient we k-
1ng « f the Oppositic n, 1t 15 up to hum snd
as far as we are concurned, we do mt
express any cpinun «n thit But we
suupport the Bill and welceme 1t £ ¢ very
sound ressons It 15 nct because at the

t moment ur Purty hs ©
ve the Leader cf the Oppesitkn in
a demx cracy, politiccl f rtunes change,
snd this bull 15 n tenlyf r the presemt
butf relltimestc ¢ me ‘Those who are
there 2t present a$ the mzjonty mey be m
the siion here leter juct s we who
were 1t op the cther side as  the
ma ity are here e w in the Oppotinon,
So, whether the proviuons of the
Bill affect us advercely <r are advantage-
ous to us at the presunt mement 18
immatenal ’I‘hemnuﬂlthmﬂisthtl,
as the Hon Mimster hes put it very
clearly, in a llamentary CracY 1t
uaagmcdmﬂrthe Opp¢ #icn has a im-
portant and vital role w pley and it iscn
the basis of this that 1n England, for a
long time now, and 1n Cangda and various
other ¢ untries which have already been
aited, this system f statutenly srd < fi-
mghm: the Oﬁ::dr:n wnd
viding facilities fi r the of the
siton has been provided for.
role of the Opfx sition is ‘to oppce’.
But that does m t mean that 1t cppcses
unressonably, destructively and

ctnnc tes that t ticn

s S L
sense for nsibiiny ¢

Leader of the sition, Shri Chavan

on varlous occas has unequive colly

and clearly stated that we extend our full

o the Gcvernment we
funcdon as a responuible

tive cpposition to the

L
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That is in the sense thet when the Grvern-
ment Pproprscs any mergure, Wl
G~vernment has taken any rcticn which,
aeC yding to«ur best lights, is intle lest
interest : ft¢ c untry, we will certainly
supp rtit. Thet di es not mean that on all
rccasi 18, We are prepared or we vre wall-
ing to act as a rubber stamp to the actions
and proposalsofthe Government. We have
our policies, we have our objectives and
we have our proga: mmes which are very
well known to the cruntry. In any
acti' n that the G« vernment trkes « ¢ any
measure that it intie duces, 11 will be cur
duty and cur p hcy to see ther cuwr
p"bcu.es and grummes which we had
while in the G 'wernment o3¢ net impeded
by the new measuies which the Govern-
ment may take in the legislarive rr the
executive fields. It 15 also our duty w
See that what we ¢ nsider t¢ be prog-
restive and the baac foundations of «ur
g;]iqr in the c¢c nemic and all other

1ds are not only tampered with, but
are also  implemented by the Govern-
ment, Our supp.rt i any acli*n or
prop sals by ¢ Goevernment  will
depend ¢n one lacter, whether these
measures arc in the best interest « 1 the
country or net. That is the p »itive
and constructive ¢ operation whachour
Leader of the Oppsitien has « flered.
Our opp siti n also means thet whenever
an attempt is made by the Gt vernment
which, according t» cur best lights, will
em unt to tampering with, destrucnon,
mdification oy annihileticn of cur poli-
cies and pregrammes which we c. nsider
in the bsstinterest [ the cruntry, we will
certainly oppose that, This is the scnse
in which we extend « ur cooperati n ond
that is what is understeod everywhere
when we say that the nppositinn has a
positive role to pley, a constructive
rule to ploy, and a responsible role tc play,

There may be occasions when the
Government will usc 118 majerity t. get
support for the measures which it prope-
ses to introduce in this House, bur in
the other House, where we have
2 majority, we willt¥ cur be' £ 1o sce that
no measure iv passcd which, xco ading
t u, is deterimental to the b-.-st interests
of the c'untry end  people of ¢ untry,
Itis notin the sense f ¢ 'nfrontaton in
the Rajya Sabha we bring some amend-
ments or with the majority that we
have gt there, certain Resolutions  are
amended. Itisn t in a sense of cun-
fr 'ntati n or nbvruction  that we  do se,
There is no meaning when some amend-
ments are brcught 'r rome Bills  are
opprsed in the Rnjya Sabhz, in sulking

ymg thotthe Rshm Sabha is stand-
ing in'the mg;f the Government. Tt
is “ur dury n we earnestly and genuj-
nely that cerfain meafures are
being inmdnoed which we cannot accept

AUGUET 8, 1977

Leaders of Opp. %2
Bill

o use the majority in the Rajya Sabha
whenever we cun. 1 am sure + when
we say thiv with the greatest sense of
n&ibility, the Gt vernment who cleims
ve the best ideals und objectives
nf democracy will vnderstand thiy and
appreciate this,

I want to rdd cnly cne thiog o re.
I do not wish to talk on the woricus
criticisms, I would say, 0 irrelevently
made, whatever hee f":s ned befi re,
frem time to time, « ur respe naible lecders
of various levels hive oapre we puine
regrett for certoan tha g whad Feve
happened. It is not that We ore fuppert-
ing unybedy er ory acticn vy iry po-
posal or any upfi rurate thing which hi
hoppened in this o untiy, which by wry
stancard « f demecratic moumt cinpet be
justified, It is not (ur idea. But
we  alw feel that while the govern-
ment is entitled end the members are
entitled to say that but they shiuld not
g on all the time saying as if that 15 the
main issuc,

While the ar gance, re semebody
mentioned, « f power 11 definnely detri-
mental t¢ the hest interesrs of this
country, I alse with to sey,.....

SHRI DINEN BHATTACHARYA :
Too Jate new,

DR. V. A. SEYID MUHAMMAD :
..that cheap vulgerity « f newly requived
pc-wer is disgusting and nauseating.

ot e g amew (@)
T R, WA s oot &
sy o frdiar dE & AR T Ay
or Sfrerfes frdow & 1 xw ofg-
fow frdaw # a w0 & frg ot
awa fafee fem war ¢ wg faeww
e § 1w faw % e W
2 ¥ w1 € fr sty o
¥ faaelt Sam 9 gfwwr w) a7 #
BT Tar fn & fr o & ar -
T 7 faweft Jamel & wgh -
wem A oA wfgy i e wwe §
oo gt &1 il T § and
% fog 9% o @t 39 W agfed
Wi ga ghra 4 ol iy |

¥ fawr &7 oy Siw ¢ Afen fawr
# o0 s fear mar § @ fad
FE W1 IAE daw H A F §
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FawaT g dwer af) 1 gRond WA &
wqy woeE) w1 frdge af | oawy
£ aadig Awam & o faoelt Sar
§ ) fod ardy 3 3 39, werw 3 Wk
o o apfra @ 3% ¥ & wqT gt w
Oy frlgaafrseawsy g o9 aw
frawft Far €1 gvETd wrEw aw g
W e ¥ wiewfa) 9% gy %
fau fadw wraar st fear s
oW a% ghieeadr wig Wt fanlt ww
FT JaT 49% A StF TR FEGA AG
FAFATE | THHTOF TE AT AR B )

T a7t ag & fi st el wmew
wgRsfremfaardsmaw ¢ s
fardty qur &Y ot T qrF gnir s At
argar & Sl ) @ sifee
% 8T ¥ 9 gad q@r f4Qdr are
ERT Fa¥F 50 dFa< § Wi gEl o g
g o % ot A ¢ qwfag ammw ¥
Jurfy A dw o afr & 1 qufy
ag Aferfas faw &, age wger faer
& w3 g www v i Wiy @
qT TE gar, Tt ot ga gewr wwg d
oY ¥ gEr F o ¥ AP fw o
W1 E@H grawrT @ 39w @y gu &
gawar g faeper =@ form &
Y §WW $T Wy afgar faw @man
T Wiy o1 M Ay & o duw
wueie g Sd w1 arwar faw @
o g rifeadt g s g
T AF |

atadiy a@t uEew ¥ G,
o forat S sty & Sxrew fag &
WET a% W &1 94E@AT &, gL agw
wE ¥ ag faromra W 1w
¥ wgr a7 :

e frat wfeg wre ¢ e

far arefr e firmr e wawm
7% fegemr Y gl s g e o
g e R, 3@ Y g% g o e

7o fradt wifgd, == *t ar ¥ Al
gy, arfr zw ofem ©17 @ |

e faq & wowiwm e & fod
st graar fwar aar & aw qOeTC WY
HUT AT FA WERT AT AT & AT
AgY &, TN 7 78 WA woiey A1 fadww
A€ T @ | v o & e
fear a1 fr @ ®) aferr wrftfas &
fag o o o fR @R asfa
w7 & faar w7 F fasgeams @ afifenfa
¥ warfas g7 1 Fomar 9w | EER
ama ag W ¥ fr aved T serer
dreT w7 g, I afaemm i gaEm
q &30, ag ST w1 447 AF AW, Wy
qreiee gt grft a1 faw & gem FA
g1 wrFd, ap faoefr q@ w0 Far aw
AT | §F AXE Y sqEedr A O 4@
fatgw #Y fove & 77 A & @
g3 |

9 & Fgr o v ¢ 5 o Oferfew
faer @mr mar B—1w W AR
qrw firar g, ¥fFA, suege  wET,
¥ 7E W & e oW Wi g &
W™ ga w1 v @ §, v & wrexamfy
a o o oY wwEr ofew vt
¥ foqg o 9w 1 Tafr 4 wod
wivgdT ¥ 99 Adt s afer &
7 wgma 1 o am % afw ag
a7 ¥ frdew v fr o fam foraar
tfagfaw &, sar # wgerged o 8,
™ fa¥ g 97 wiFar 7 frare 7@
% ard B9 ¥ @} Wraawq w17 a2, faw
¥ 5@ w1 awez qran afs Wy
agig A& srdar w+ e 57 F—
wr ¥® fas ¥ @y wwre gom, o
g § O w3 A oA @
ufeat @ Tt &

W & F aig ¥ gm0 6 gaary
LU
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SHRI M N GOVINDAN NAIR
(Tnvandrum) I oppose this  Bill
because youme putting the cart before
the horse

We arc experimenting with democracy
and democratic practices The clementary
thing 1n democratic (unibiomng v to
understand the wiews of the opposition
and 1f they prove to be correct, Without
standing on any lalse prestige to accept
it The opposition should also take
it to their mund that parhamentary func-
uomng should not be an obstich race

hese two concepts should lust be
accepted as norms ot fuwtiomne  But
thatis not done

Should I quote examples? It wall
mv time  So I am not quoting
examples Trom the dav the Session
started when the Opposition su i some-
thing which wa. sorv r lesant and
which everyone of vou et was eniect,
did you accept it You still sav v atfeots
your presug  You have not o rowched

that tage of accepung  Opposition
views with an men nund

PROI DILI™ CIHAKRAVARTY
(Calcutia Sourth) %3 many instances
are there

SHRI M N GOWINDAN NAIR *
Everybody has heard about [siac
Newton He was 1 brlhant mwn
scientist  When he bucome so renowned
he had hittle ume to lo ok atrer his work
He made an arrangement that hig
door should be lockei to keup away
wvisitors  But h~ ashed the caipenter
to mahe tw) heles for his two dogs
to come 1n Ounce his servant came
in He asked why did vou get the two
holes madc * Newton replied that i
was one for each dog—the big hole
was lor a big d>g while the smaller
hole was for th. small dog The
servant sand, ‘Cin't the small dog
com. through a g hole®* Then 1t
struck him to b correet Many centuries
have passed after this inudent  Can
any phe, because ot this incadent, convider
Sur Isauc Newton to be infenior n
mntelligence to his servant®> No Whocvep
mav bzthere tn th. ruling party, there
would be something or the other which
mav be hrought to notice by the oppositi.
on and there mav be some truth 1n whye
they point out and you will have to
exammne that, Paying allowances and
gving certmn facilines will be all nighe
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but what 18 important 1s, your mental
attitude. That mu.nchm’u: first. You
have not changed your mental attitude.

The practices of some other country
like Britain will not work here For
example so far as the Anna DMK s
concerned, theirr numbers will never
reach such a figure as to become a
big opposiion party They function
in a particular region Even if they
capture all seats from Tamul Nadu
this cannot be done Iam not pleading
for any special benecfits or previleges
for opposition groups or parties You
have to recogmse our situation in the
existing context in the country and
you c¢i not just follow the DBrniush
method  In USA they have Republican
and Democratuc partics, in Britain they
have Conser ative and Labour, thev
may have a fuw Liberals here and
there, but 1t 18 one ot these major parties
which are voted to power

In out countty what happuens? We
are taled by waves and wounter waws,
Omwe ware puts somebody an power.
Anothtr  wave removes that puron
and put somebody else in power
So, we arc sull 1n that wave-stage,
so to say  From there we should
reach a stage where policies and prog-
rammes  decide the fate of parties
Our country has not yet developed
to that stage lhat s why I sad 1n
the beginming ‘You are putting the
cart betore the horse®

T am not o) ing the Bill because
they gt bunefits, nor am I demanding
that we must also get a share of the
benetits av an Opposition party  'What
I say 1v that we should be poliucally
mature to accept opposition vicw If it
18 correct  You are not domng @ 5o
I oppose the Bill

PROF P G MAVALANKAR
(Gandhinagar) This Bill which the
hon Mimster for Parhamentary affairs
has brought today, which my esteemud
friend Kamath characterised as
‘good 10 mciple’, has got certain
very laudable objects and principles

Sir, 1t 15 accepted all over the world
in all democracies that the opposition
has a very special, honourable
esaential role to play, and an important
part to play in any democratic set-up.

And, as he rightly s d, the Opposition:
alternative to the Govermment.
B e ouley 1 ‘thet sithough I
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:‘-‘fmﬁ 1n prnciple, thus Bill kas some
ecive provistons, and it has alsp
some unsavoury terms-—and what 1
mors, [ am not quite sure whether
the famung or this is BpPropriate

As you know, Mr Deputy-Speaker,
Sir, tg.e phrase 'His Majesty’s Oppo
slion” wgs first coincd 1n nd even
before the [arst Reform Act of Parhig
ment was made that 13, brlare 1832
and, 1t was Mr John Cam Hobhouse
who omnadsthc pmﬁ His fnieu 'y
Oppogition® So, in nglan 3
they are having ‘Her Majesty's Opﬁg
siion’ which 18 an altetnative to

s Goverrnient In fact Her
Majesty’s Governiment Is incompléte
without Her Majcsty*sOpposition ere
m UK that prinaple 1s sccepted

I was telling that the timing 15 not
priate and the g:twl-.mm are
mnble and may I say alto that some
them are controversial Why such
a ? On the one hand they are
nof able to pay mummum Wages et
to & large number of e M varwous
ficlds, on the other d though it
13 symbolic here, and I_mgree, that
the expenditure will be Rs 2 lakhs
per year as the inancial Mumorendum
1n the Bill says and this amount 15 not
much they are adding these burdens
I can of course understand that 1t
151 qummwd atti tuvarnrds the
opposition . are prepared 16 pay
lgn much moncy to the Leaders of
the Opposition  But G wunment
are not prepared to pay to many of
the people 10 varwus wi of life who
arcmneed of strengtherung thorred=
poctrve roles by performing  theic dugies
in their respective fclds

As far as the questton of this Goyern-
ment's armitode to the Oppossioh 1
dongetned, ity arttude to the Dppomtion
15— would not say hnours of
The previous (overn-

This Government's attiyde

2 darmal, I repest If the Mumster

says that he 18 mmcun? the Oppasition
4

he 1 not doing any favour 40 théoh
That was expected. yU:m 1s utherent an

a democratic set-up
m" e, the = why !!5;}
TEE‘ e MPs, alyy I sisn
it Me »

A8 .
table where I could write I do not

hnvemlln}r tacrhity , u 4ar a8 Sec-
neta muwmg: although
we, M Ps. are on pat with ¢ 'wmm

we are on the same fpoung, we de
not get any such aspstance
are Motusters apdl they get more v
and so, they have more work Fhag
mmmmweutumww
All of 1a arc basically Mgmbers
you are @vang facshiles Lo the Minigters
and to Oppmuon Leaders; why
gidim tgt PE + ?ql‘hstv-

to this, Lhat of no party

fore, I say there v a case for the sep-
retarial aspistance and accamm
in Parliament House that 13, sgme
of cabin, small cubicle I believe,
n pravided for even in colleges
umuversitics, but not to embeps
of Pachiament ' We have to carry the
load of repirts with uy 1n hands and
we do not know when the reports wal)
wme up for discussion and we
them along with us  If we have rooms,
we <ad keep them and relex there and
be there urdisturbed  Theretore where
15 the huny f r making provisions to
the ] eadurs of the Oppo 1tien ? Bucause
my fime 13 limited 1 want o go th h
quickly The MPs Salaries and Aljo-
wances Act has alw been touched
this Wl As Mr Verma sad nﬁl?
thes 15 & sonsequenusl thing t
were & then remove also the pensipn
busjgess from this which have
1n that pariicular Act, te former mm.beﬂ
of Parlmment

T was telling that thas Bill was
in principle But what are the realirter ?
W are not here Loming as professionals—
w are nt professionals—w. are not
funcioning & Goviiment servants or
the 1 ke M Ps,. work s ot a job,
1t1s avalhing whichis dorie by us  bucalfse
of the public service 1dea  MNow Sur,
1n India there are lakhs of people whe
alter fher jobs an over arc not gétting
m{e%m: pent 1on¢  There are, for ek-
amplt e¢x servicemen from the
navy and the air force and, mn,lﬁ:r
ten to tﬁ%:m:;g% of service :; 50,

Yy B or 50 as punfion

L the ex Membus of Parliamént,
by mzrelv putting ode term of five yeaes,
are getong Rs 300 or whatever it 13
and that 13 going up to Ry $p0y
g-;mlh This pension provisidn

removed by him hﬁe he will
xee with me on thig he gives

that promine that he will get fid

of the_pensioh 1] )
then shall agree with thw B
(Interiupuons)

34

e3%

My nex. pomnt 15 this Though
this Ball nl really good in atsell, at s
rather u 1cal I“do not know
whather Ve !M‘
thus pyat Thus Byl hme m
the presence or a pre-exwionet of &
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two-party system Buot of there 1 no
tW2 party sy>tem in the country how
can you have this kind of Bill now?
We are a large country and we have
s0 muny parties in India We have
a muln-party system I am not for
the multi-party system 1 am progressi-
vely for a fewer parties 1 want inde-
pendents too to function because that
would be a good check on this or that
party And as long as they are genuine
and g)>d ingep~ndunts and dependable
mdeprndent not Ava Rams or Gava
Rams it 1s good tor us My point 1s
that 1n a country like ours where there
s no two party system why have
ths Bil wich prov do {or a Leader
of th: Op9yinon? Suppose there are
three Oppo 1ton Partics 1n the mext
Lok Sabha cach gettin, an cqual number
of scats Whom will you make the
L-~ai r ot the Opprion which wnll
b: an alternat vo to the Government?
Can you have three alternanves?

F nally Sir look at the ireny Two
tri nd from th Congress party  <poke
w 1l thor own wav dbout deme cracy
and the Congre party but it 1s jromical
that the party which only recently sought
to de troy dem craey hould be the
beneficiary of democracy today Now,
they are  avng it 15 good Where
were they durirg those mncteen months
They de troyed the parliamentary sys-
tem,

MR DEPUTY SPEAKER Please,
Mr Mavalankar, try to finsh now

PROF P G MAVALANKAR
Sr I wllony take one or two minutes
more In the pre s gallery there  were

ress corre pondents appointed by the
gp-aker and their acereditation cards
were cancelled and th:[y were  removed
from the prc  gallery during the Fmer-
g-n:g period by the Congress Government,

o, let this Congre s party not talk
of demscracy Morcover, Sir, after the

reat plit 1n 1969 when the Congress
?0) b-came an Oppwition Party for
the fir t nme—having more than fgo
members—a private members Bill for
reeygy ing the Oppo wion leader was
d:u’wuod Palnl?t this Howse (?R?ﬁ th; c::iha
Ruling y _[Congress ndy
that effrt Today who 15 ndiculing
whom? Sir the pnnciple belund the
Bull 1s good but uming 15 bad

Mlll DBI:}LTY—SPEBKER . mYnu
have al md}' much
conclude, now " . o
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PROF P G MAVALANKAR
Sir, only a few <entences more In

s country we want all of us to develop
;e clenl:mtlc ammdcil and there auat

the ernmenta responsibll

towards thf:w()ppm'tmn as well Tht;:
Bill 18 good because 1t shuws a good
attitude of the government to the Oppo-
siion  Opposition  must  appose
propose but not ob truct. Hav ng said
that, the point 13 that thoug: thu Ball
15 good 1n principle 1t does not meet
the requirements of time and I do not
thirk Janata Party need bring this
Bill to assure the entire country that
they believe 1n dumocracy ‘The very
fact that people have voted them
to power shows that they know how
they stand and where they tmd Let
the Congress p behave ro vnsibaly
ats:ld democratically and ther 1 k for
this

MR DEPUTY SPEARIR The
Mimster

SHRI DINEN BHATTACHARYA
Sir, before the Mimster spoiks I for-
mally move under Rule 109 w th vour
permission thatthi debate b wosiponed
and taken up in the mext Ses wn  Rule
109 say

At any stagc of a Bill wh chy under
discus 1on 1in the H u¢ a motion
that the debate on the B 11 be ady urned
may be moved with the «n ont of
the Speaker **

MR DrPUTY-SPIAKLR 1 am
not giving you the con ot

SHRI DINEN BHATTACHARYA
Under Rule 340 I do not requ «re your
permussion 16 00 hrs Under rule 340 stis
stated that after the motion has been made,
a Member may move that the debate
on the motion be adjourmd So, I
am bringing this motion

MR, DEPUTY-SPEAKLR -+ In
the first place, you will have o obtain
the permission of the Speaker to move
the motion and secondly I am not
vag the permission to rmisenn. There-
fore, 1t does not arise

INISTER OI PARLIA-

large measure of agreement as far as the
mr: behind the Bill 15 ¢ neerned.
Some hon. Members, of course s

that the Bill 15 not ve 3
mf’“.&ﬂmmenmm"ﬁum
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if one wants to male a duparture, i one
Wants to 3 new precedent If one wants
:mthwgahm msbmﬁm
,one has to a ng and
llmhqlnmghuto be from the very
ne cannot postpone a good
day, one should start 1f one feels that this
15 & measure whuch has to be bri ught 1n
Therefore, I do not think that my geod
friend who said that the measure 15 mct
timely, thunks that this measure 13 0 unti-
timely that this should not be discus «d
by the House I am not re
to all the points that he rassed I
like to be very brief 1n an*wening
debate  As I said earlier, there 1v &
measure of agreement as far as the
ﬂewls w:zccmed Ido hl;ot want t
a SCUSSI non t Uest1on
of whether the party wh:chtodu?u the
m.l'irm in ¢ ppx Sition has o ntrbuted
to the growth of democracy in this o untry
or has contnibuted at Jea.t at st me .1 g
1n1ts history to the destructic n and erosion
of democracy in this country

RREEAT E

1sa1d earlier 1t 18 not apart of my inten
ton to raise *uch contre versy whale Iom
on this Bill Irrespective « f what they
may have done, the Government 15
concerned with 1ts attitude ¢ the ¢ ppe
Sit10n, 115 attitude to the ¢ ppoatc nas mt
governed by what those who are tedry
Situng 1in opposition on that wde mght
or mught not say abcut the 1elc of the
mﬂl‘mn I wi uld have ke to bormn w
word of the hcn Member but I kncw
that 1t mught brirtle with meanngs whicl
one may m t tot be able tc accepr
s I hope he will parden me 1t
I do not jump at the word that he has
used and accepted Il wever 1t 15 ver)
clear that irpespective of what their atts
tude mught have been, the atutude of this
Government and this party o the Oppc

[

AN HON MEMBER It means
will behave whether they behnveormrre

bhon Member may add his comments to
what Lhavesaid ‘The very way m which
&“ q:a! public opinio o le
C O non
to m‘u by ul:lhllp an mml;:?u
mhp@?cm:m;zmly ‘thn
on those
;: must behave whether they are 1in
Gevernment or in the opposition  Now,
I think the man , 45 far o8 thy
Bill was coticerned, was radsed by my hon

Bill

fuend, Mr Samar Mukerjec and latcr v
to some extent by my geod inend,
Mr Govindan Nair  T.m nd t quate sure
whether Mr Govindan Nair was heie
when I imtiated the discusskn cn the
Bil That does nct matter The
point that Mr Mukherjee raised srd
which was later «n suppcrted by my
gut d frnend Gowvind. n Nair 15 ve1y impe 1
tant 1115 not thet we w nt to 1gnd re that
poant  We accept the fuct thet 1n d vav
big ot untiy like ¢ urs there mey ke meny
pnrtmmc‘pp{ sitkn © the Evarnun
50 many gn 15}::5 in oppeun to the
B vernment hey have all their legitn
mate place Ewven w thue has «
scme criterson by which we can devipha
1dentify what 18 the mamn thrust «1 the
thinking on the 1de ¢ f the ¢ ppositk n_in
oppcsition to  the government  Onc
hon Member frem this side said that we
should use the word real (ppcaitun as
distinct frc m numerical stres gth of the
opposity nn this House Thi , Ishculd
submut, 13 & very elwhe wallc 1 the wisp,
1t 15 dangert us to gecept such a defistien
After all, all of us who are here are here
by wvirtue ¢t the kgic of numbers In
elections, we gt elected by vntuecd the
k gicof numbers Here 1n this I use we
sit on this «ide of the 1ouse and my geod
tirend Mr Sathe sits on the other side o1
the House, perhaps recluctantly, becau «
of the logic of numbers  Thercicre, 11
very dafficult fcr us to 1gm re the logic < L
numbrs and say thatthere 1 no diffurence
between a party in ithe oppocinic m whih
hasa cergatn requisite number ot membe1s
and the other groups in the «pposntcn
who also perform a function as gruups
in the opposinon It 15 mot piSsable
1gnore those differences  In this couniry
almost everybody has said thet there
must be certain cunsc hdatien ¢f fureer
if not polansation o pt bueal forees |
do not want to enter 1to this diseussn
at this stage because 1t 15 & Very major
discussion and this Bill need not be the
peg on which one wants to heng such 4
task People have talked 1n this courtry
of polarisanon orof the need fir polinita
uon or at least for consohdats n 3 that
there may be some effectiveness brovght
into the ﬁmmomof{nwm the (p-
pasition  (Inzerruptions) Regicnsl partics
will always be there and when peopletalk
of consclidation,they talkof consc hdsty n
of the oppotiti n groups  (Inrerruplicn
I am not talkang of regicnal partics

SHRI A BALA PAJANOR W are
also a party

SHRI RAVINDRA VARMA You
can have s label attached, by attachung
a label to salt, salt will not be turned into
sugar. Therefore, T do not wunt to talk
of labels. If parties want to confine
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themselves to a parncula; ared, thc logic
of ‘their developments will be circums=
cribed by the logic of their parochialism.
In a big country like. ours, there ate,
fortunately for “us, many who  believe
thatitis possible to have national pol:mes,
national groups and nat;onal part:cs, ‘not
only parochml partres

SHRT A. BALA PAJ ANOR Ours is
not a parﬁchlal party :

- SHRI RAVINDRA VARMA i I am
n)t refcrnng to any pirticular partyard
am. talking of political parties in” this
country which may invelve at'some pomt
of time some people.  There are certain
political tendencies in this country which
cannot be ignored or wished away. I
wish T conld wish them away but unfcr-
tunately it is not possible. -~ But the' main
point behind what Mr:- Mukherjee said
is that perhaps our object was to make the
Congress Party the only opposition’ party
or to recognise only the Congress Party
as the oppositiop.” T should not like to
use any objectionable word as far as my
good friend is concerned-but I-sheuld
like to submit that this is ah-nost an-un-
ciiritable interpretation.” --It is not to
enshrine * the Congress~ Party-'as the
opposition party—particularly after-what
they have done, as my friend says thatwe
have brought forward this Bill. - Today
they are in the Opposition ;temerréw Mr.
Mukherjee might be heading  a-group
having behind him -enough membcrs to
be - recognised as an-oppositionparty.
Or it may be Mr. Gmrmdan Nair,

AN HON. MEMBER Why not you ?

SHRI RAVIN‘DRA VARMA ¢ Tam
commg to that. Don’t be ina hurry.. We
are here now. But-we may:be there
tomorrow, nottomorrows; but onca-future
occasion. . We have been there: long
enough, but you have not been here. leng
enough and the country willkeep-you there
for long enough. . (Imermpnms)

i I am.-always .wﬂlmg to aeoept ym:rmvi—
tation ‘provided it is mot to: Karnataka
Bhavan: 1 do not know . where it is.
' Leaving ‘that aside; therefore: the ques-
tionis.notwho isto.enjoy the facilitiesand
amenities that the Bill provides; but it is
the question of providing the Opposition
which has this largest strength, which,
therefore, can claim to. be recognised as
the Oppositicn Party with certain facili-
ties and amenities. I would, if*the hon.
Members Mr. Mukherjee and Mr. Govin-
dan Nair feel that the Government and the
Hbuse itself should' considerthe desirabi-
lity and the necessity of providing certain
facijities, if not similar facilities, which
will enable ‘every. group.-to func,ugn
effectively, consider it.. But thatis a
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Bill
different ‘question which s Hot hcc);l
0

‘eovered by this’ Bilt. - Of course,.
underst&nd that questmn bemﬂ' raISed &

M)r good frxcn-d "Mt Mav&lnnka qﬁt
llttle furtherand snid thateven }nﬁh‘i&’;ﬁél
members'~ should* “have ~facifiies, < “Of
course, they should- have facilities.” But
“I"'do ‘not think they are mot having any

‘facilities today.. This Bill" does not deel

‘with thnse facilities.” The hn. Member
knows - that _there is Committee -¢alled
Salaries and- Allowances Commiittee, if -1

=

am not recalling wrongly and alf  such “~

matters can certainly be broughtup itthat -~

Committee and Tam sure nobody i this

H-use, whether he s in the Opptsitich
crinthe ruling Party; would Tike 16 take
a'stand which wculd teduce thE effec-
tiveness the ‘hon. “Members " of  this
House. Everything® should be dane, of
course, ‘within our ‘means, to” magimise
the* effectiveness - of ~the”~ Mcmbers of
Parliament; their ‘effectivencss Scr\'iﬁg
their constituencies and “this “~Ht use.
Therefore, such matters can  always be

discussed.

g2 1

When my good __'fric-r'la' “as.speakmg,
I was almost reminded:of the: nursery

-rime about ‘Baba black sheeptand-aitne

for the little bey cryingin the lane,. . That
would not be an exact depictioniof/the

position.  Ttis not so bad as the case ¢f 4
‘the poor boy who was wailing in'thelare

because there was no wodl of Lher black
sh.ecp (Interruptions): i

- PROF. P. G. MAVALANKAR- Do
You mean: to say-that the. MemberS of

. Parliament are getting adequatc famhtics ?

A5 oLl

- SHRI RAYINDRA: VARMA niMay-I

~say to the hon: Member that certa:nly—-

as I vaid earlier; I shall repeatthat~=svhat-
everis necessary 1o increase the effective-"
ness of the hon.:Members must be igén-
sidered and this Government:will net be

. found wantingin cons:denng that- m.._ #

My.fnend_ Mr. . Pa;ancr said thM m:;
Billds: neither pragmatic ner praciicable,
T am/not quite sure whether:that wss!ehe

condistent tone :that was cevident insal] *

parts of speech. I do think as conditions

- stand todaz, tlus “bill is pracucablé and

perhaps, thls is the -enly.pragmatic Step
that we could ha@e tcken s

>

iAre

r :M= friend MrFYadav who spike fiom
here, said that the prcvisions of. the Bill
are ncteneugh. - Unfcrtunately LJ0de ne t
~see_him around. He said thatithe:provi-

siens:of the Bill ar=:nct enoughrand that
~more facilities should . be made: avv-llab'leto 3

the Leader of the:Oppasition. Samewhsre,
‘one has to meke a beginningiz:As Psaid
earlier, this was a matter ef: cvoluﬂnncf
“certain attitudes, evolution c f:certéin cir-
cumstances where certainfacilities become
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and certain facilities sre used

E;ﬂu av*mmon benefit of democrecy snd

coustry A has to be mede

Pil, we have t to make a

. By and large, the Bill di es

‘3 mtst of the considerdtn ns that

wged by hon members T we uld,

therefi re, commend this Ball for the
accaptance of this House,

MR. DEPUTY-SPEAKER  Shn
Vinavak Piased Rac wn his *pecsh has
glttady sead that he is withdrawing hus

ment Hws he the leave of the
use to withdiow it?

HON MEMBERS * Yes

dmendment No 1twas, by leave withdaun

MR. DLPUTY-SPEARER The
qQuUestIc N ib

* That the Bill ¢ prowvide fr the salary
and elk wances « | Leiders « f Oppeatien
an Parlisment be tiken inte o nudagatcr

1 ke motion was  adopted

MR. DEPUTY-SPEARBR  We shall
take up clause-by-clwine o nsiderauon

Clause 2=(Defimn)

SHRI A K.ROY (Dhanbad) Ibwg

me ve
Page 1—
() line 7,—
for “Leader of the Oppusinon”
subsiitute *‘rcal Leader ¢ f the
Opposinicn™
(n) hine 19,—

for “Leader of the Opposition”
substitute “‘real Leader of the
Oppositi n"(3)

Page 1,—
() line 11,~—

for “numerical strength” subs-
tirute “‘political strength™

(1) bne 16,~—

Jor “numencal strength® substi-
tute “political strength™ (4)

SHRI HARI VISHNU KAMATH
T beg to move ,
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Bill
Page I,m~
after Lige 33,1507t

“Previded th t the strength of such
party in the Councy or the Hrure
shell be not less than cne-tl
of the toml berthup of
f(."t gnu!r r ure respectively.”

15

SHRI SAMAR MUKHER, H
begto meve JER : 1

PagL Iy—

Jor Clause 2, substitute—

“2 Teader of an oppositn party or
group means the leader of an oppo-
SItL N DAty (r Rroup recrgmsed
#s such hy the crnventien snd
practice « f the Parliament ™ (23)

SHRI AK ROY (Dhenbady  Sir, T
wassurpriced when T sow this Bill because
we hve g t e menev fi r the werkers to
be mivin bopre We canme t affrrd to
rcturn the CDS nvmcy  Frervwhere
W1 mvine g loctureson  usterity end
whatn t  Tusttedsv I rerd in the pepers
that « ur Presidont 18 coming cut of the
Rathtiap~t1 Ph ven to Ieed » mere hum-
ble life  Tn that context we are westing
the time of the Hruse wn deciding the
silarv and allowsnces to be pard to the
liaders «f oppesinon T eonuder
~ n msult to the whole npposition
Have we get ne nther functions rxcept
ratractine m re facilities frem this Hruge?
T was lstening to the speech of an
hin  member whi was dc manding more
facilintes for crdinery members I am
cppesed te that alse We  ordinery
members have gt suffictent privilepes
ot mpared to the poor necple of India
T want th~t n» nrvileges should be
cxtonded and «ven "ome existing privileges
t f the Members msay alio be cu
Any extri me ney to the Opposition lea
who hsnpent this time to be the leader
nf the Congress Party will be con
1 the countrv at large #< g honus for
Fmergency  They bre ucht Emergency
out us inte torture pnd this Government
has come out with a bonus for them

Annther point which I oppose vehe-
mently and politically 15 the eecrnomie
aspeet of the thuing  But I have substitu-
ted “duties and resoonsibilities of the
Leader of the Opp sition *  Sir, we are
1n the transitrsnal pers d The country
15 standing 1t must take a rurn and in that
p sinwn the responsibllities and  dutler
« f the Opposition wall be a very vital e,
Bven our hon Mimster has seid *
mocracy means the rule of reasnn?, X
Iwould like to read a few lined ..
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MR. DEPUTY-SPEAKER : I told
you to take only two manutes. You have
already taken five minutes.

SHRI A K.ROY . Please give me one
or t#o munutes I shallbe very bref.
Harold Lasks tn s ‘Democracy 1n crisss’
writes . .

¢ The rule f demucracy was to be the
rule oi reason The party which
best grasped the purpose of the
clectorate wiuld win mawornity in
the legislature and 1t would uc
the normal, c nstituti nal fi rms
to gnve effect to that purpose ™

“]he flaw in the argument was an
abvivuy one It assumed the
absolute vahdity of the form of the
political state regardless of the ece-
nomic character of the s cety 1t
wds supprsed tv represcnt. 1t
did not see that such ccrnomic
regime gives birth to a pobtical
order which represents the interests
of thise who dt minate the regime,
whn pssess 1n it the essennal ins-
truments of Lc nomic power ™

My pant 15 this  Dem wracy docs not
man parhamentary democracy.
It 15 oot Ssynonymous to parlia-
mentary democracy and parliamentary
dem>cracy 15 not synonymous to the
Britrch type of parliamentary democracy.
L wever, democracy has got 15« wn his-
torical backeround tor evoluton and n
India we cannot afford to take any other
dem icracy ferm outside and that 15 why
on bith the counts [ oppise the salaries
and allywances ot Leaders of Oppisition
T want to substitute wath * the duties and
responsibihities of the Leaders of the
Opposion™ so that 1t can lead to the
Indian type of democracy

SHRI HARI VISHNU KAMATH
Mr. Deputy Speaker, Sir, clauce 2 seeks
t» define the Opporsition and which party
leader will be entitled to amenaties, salaries
and all thewe things, The criterion has
been entirely left to the Speaker for thys
H ruse and ¢ the Chairman for the other
Howse. But I would like that thus pp -
vision be embidied 1n the ctatute 1eself
and nnt left to the hon, Speaker here and
the Chairman ot the other House. |
think 1t 15 dewirable that this crateryo n,
this yardstick, should find a place m the
statute itself I, theref re, seck to pres-
cnbe the muumum, The Speaker then
can certainly rec gmse the party which
has the majonty numencally, but 1n mv
humble mJe.nnm. the mimmum <hould
be one-sixth of the tutal membership of
the House, not one-tenth  Today, as far
as 1 am aware, the ruling of the hon,
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Dadasahch Mavalankar, the Speaker of
the First Lok Sabha, snll stands, the
yardstick st1ll stands and 15 still in force—
that for the Oppsition to be reco,

a$ a Party, the Oppositicn Party should
haveatleasta strengthcf 10 per cent of
the House.

Numerrcally, 1t 15 equwvalent
t  the quorum  of the = House,
Unfortunatcly, except in 1969, there was
never a 109, strong Opp &twen 1n this
House ince 1952 In 1969, there was an
Opposiion _having more than 10%
strength  Even then, the then govern-
muntdid n textend to them the facilities
which we ase seeking to give to the Oppo-
sition through thas ball,

I would Iike that the preseribed mim-
mum strength shiuld be inc rperated
here 1n the Statute stself  The House 15
well aware that 1n the election law, the
mimmum ¢« i the t ta] votes pc led has
beenfixed—( rsaving the scounty depe sit
~—a5 onc-sixth and not1f10 or 14 If you
et less than 1/6 ot the total vi tes polled,
3 Jose your deposit,  Not that T went
10 putiton a par waththis  But I think
there 15 some logic in 1t 109 may be
tw hrtle, and 25% too hugh  There-
Iire, 16-2/39%, 1v the golden mean. 8o
T would very much desre that this man-
mum~l 1/6 should be fixed 1n the statute
wtself  Therdfore | commend the amend-
ment tor the whole-hearted acceptance of
the House

MR. DEPUTY SPEAKER [ shall

n'w put amendments Nos 3 and 4 of
Mr A K R ytothe voteofthe Houre,

Amendments Nov 3 and 4 uere put and
negatived

MR DLPUTY-SPEAKER . 1 shill
n»w put smendment No 1§ of Mr
Kamath to the vote of the House,
Amendment No 15 was put and negatived

MR DEPUTY-SPEAKER + I shal)
now putamendment No 23 of Mr. Semar
M rjee t the vote of the House.

IThe Amewdment No 23 was put and
neganped.

MR. DEPUTIY-SPEAKER . The
question 18

“That clause 2 stand part of the Bull.”
Fhe motion was adopted
€ lause 2 was added to the Pl

Clause 3—(Salary of [eoders of
Qppostion),
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MR DEPUTY.-SPBAKER = Now
clause 3 On clause 3, are you 51
your amendment, My’ Roy 2 T8

SHRI A K ROY Yes

MR " PUTrY-SPEAKER Mr
Roop Nath Singh Yadav, I think you are
not mowing 1t

SHRI ROOP NATH SINGH
YADAV (Pratapgarh) No

MR DLPUTY-SPEAKER Mr
ﬁmat;:. e you pressing amendment
o 16 ¢

SHRI HARI VISHNU KAMATH
Yes Itusnlist No 5

MR DLPUTY-SPEAKLCR Now
Mr A K Roy

SHRI \ K ROY I move

for “tw thousind, two hundred and
fifty rupecs per mensem®™

Substiinte—"five hundred and one
rup~ ~ per mensem™ (5)

We M mbers of Parhament get
Ry €99 18 our salwv wnd Rs svo/-
as th oomstitucneyllowance You
knw  Sir, that when we make a
wat Monn we make a  symbolic
cut of Re rf towards disapproval
ot th pohev As the Luader of the
Opp wihon 1s suppoded to disapprove
the mohuv, mnaturally he can be
giv'n only Ke 1f- more for s
pertormance

SHRIT HARI VISHNU KAMATH
Imwve

for 1 1~e 3, substitute—

“3. Lach Leader of the Opposition
shall bz enutled t) roceive as alary
of 1 v> thousand two hundred and
fifty rupees per mensem ™ (16)

T seea, fi st of all a hinguistic, a stylstic
change, and I will c\:p{‘::n the rationale
betund 11 The rationale v very sound,
in my humble judgment, and what Shr
Samar Mukherjee has savd has reinforced
what I have m view, when he made his
observation on the motion moved by the
nght ho1 gentlcman from Ranchi, that
in West Bengal the then Leader of the
Omammn refused to accept the salary
whach was fixed 1n the Bill The Govern-
ment will find itself mm an awkward
position or a confretemps, may be

thetical, I am not sure, 1f the Leader
of the Oppomtion refuses to receive
the salaiy, accept the salary That 1s why
I sav “entitled to recave” mnstead of
“pad tv lnm*. Y)ru can take the horse
%0 the water but cannot make 1t dnnk
So also, if he declines to accept, 1t will
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put the Government 1n an awkward situa-
tion Will they hand over in a rhadh the
amount, or a cheque for Rs 2,250 ? I
think lugally also the construction of the
+lause 13 unfortunate Because, 1f you
see the next clauses, clawuses 3, 4 and 5,
about fringe benefits, all of tL:m say
“entitled to recewve” But here it 13 smd
“paud to him”. I do not see the rationale

behind it

Comung to the amendment of Shn
A K Roy, which suggests that the
salary be frx.d at Rs 501, I do not think
1t1s reaso ible Becauve, 1 think he for-
gets or oveilooks the provision that once
4 peison 15 declared and recogmised as
the Leadcr of th= Oppositon, he wall
not be enuitled to th salary and allowance
of @ Member of Pudiimene We get a
salary ot Ry 500 and an allowance of
Rs 500, which 1 tax free, and during
a sesston we are paul about Rs 1,500
per month by wn of DA There-
fore, during a session we gut Rs 2,500
Ecr month %o far av the salary of

% 2 250 15 conwerned T do not thunk
1t 15 tax free T do not know whether the
Minister wants to mahe it tan-free So
far as a Member 1s concerned his daly
alowance and tiavdhing all wance are
tax free onlv Rs 500 will by raxed As
wt have rase | the caling for tax exemp-
tion, that also will be tax Iree So, during
the session a membor gots Ry 2,900
tax frec Thorcdore, T do not think thas
figure to Rs 2,250 18 very high I accept
the Bill in pnnaple

MR DILPUTY-SPPAKIR 1 will
now put amendment No s of Shri A.K
Roy of the vote of the House

Amendment No § was put and negatived

SHRI HARI VISHNU KAMATH
3ir, before you put my amendment to the
vote, let us hear the Minister

SHRI RAVINDRA VARMA I
have listened with great attentuon to
what the night hon gentllman from
Hoshangal has to say 1 do not think
the clause as 1t has been drafted m the
Bill necds to be modificd 1n the fashion
he has suggested I am, therefore, sorry
1 am not 1n & position to docept his amend-

ment

MR DEPUTY-SPEAKIR I Wl

now put amendment No 16 moved by
Shr Eﬂmnth to the vote of the House.

Amendment No 16 was put and nega-
teed

MR, DCPUTY-SPEAKER  The qu-
eslion 18 .
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[Mr Deputy Speaker]
“That clause 3 stand part of the Bill”

The motion was adopted
Clause 3 was added to the Biil

Cleune 4—(Rendence for Leaders of
opposi tion)

BHRI A K ROY I beg to move

2,
}:;.e clause 4, substitute—

¥4, Bach Leader of the Opposition shall,
s0 long as he cootinues as such
Leader, be duty bound to focus the
of the 10 ihe
policies and acuon of t trnment
with & clear socio poliucal alterna
tive to thes present systum cau ing
those gnievances ** (6)

SHRI HARI VISHNU KAMATH
1 beg to move

Page 2,—
Jor ines 4 and 5, substitute—

“to the pro muntenw, of such
residene.” (17)

SHRI A K ROY My man em
shuh 13 this that the Leadur of the
pposition would be duty bound to
tocus the gricvances HOf the people to the
policies and acuon ot thu Governmunt
with a clear socio poliical alturnative
to the present system causing those grie
vances That means that the Leader of
the O ition shiuld be really the Loa-
d=r of the Opposition and not counter
fat Leader of th~ Oppounon It 13
mt our Mimster of Labour and
enuge Affurs do;.-: not want
to muzzle voice ot the opposition
unbke the previous Government But
what he 15 dong 15 more dingerous
He wauts to sweeten the voice of the
opposition We are talking of ‘parliamen-
tary democracy in England But look
at the lustory There the parliamentary
democracy took more than 200 years
to take the present shape Today, if we
want to comc 1n the torefront i the
sodle of bourg=oi democracy, we have to
gallop and in that galloping 1f we have
adopted the present stage of their demo-
cracy, we will be making a mistake
You know that in any historic develop-
meat, contradictions play & most -
tant part Contradictions, bll‘llgxlm.
ween the opposition and the Government
are th= guiding force that pushes the cou-
atry ahead Sg, ANy measure to eweeten
any measure to collude, any measure to
have gn undemtanding so that there 1s
e havrs i sl ing
erest, having same philoso
same social and pohtieal outlook, must
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That s why I have swd in other
cﬁu:a that oumerical strength does
not matter What matters 15 the politital
strength  If you wish the birds of the
same fcather to flock y It will
nst help the country 18 why,
eny attempt by the Govirnment to some-
how mancouvre or b:omchnw uﬁs the
opposition, must opposed Cause
1t s the struggle, the confrontation
buiween the opposition and the Govern-
ment that pushes us forward

SHRI HARI VISHNU KAMATH
Here the clause says

Each T cadar of the Opposition shall,
s0 lng as the continues as such
Teadir, and for a penod of one
month immudiately thereafter, be
entitled without payment of rentto
the use of « furmshed residence and
ny charge shall fall on the Leader
of the Opposition personally 1n respect
of the maintenance of such residence »

Look at the wastage of words What a
plethora ot words ' T did not expect the
Mimster to fall & vicum  to such plethora
of wiards A poet—I do not know which
poet—has nightly said  Brawvity 18 the
soul of wit” I do not wish the charge
to bu levelled aganst the Mimster,
the Membor from Randhy that he s dull-
witted Fl¢ 15 not dull watted at all
Theretore, my amendmcnt 15 very brief
I seck to delcte the Jast bit Please look
at 1t, ‘no charge shall fall on the Leader
of the Opposition pursonally m respect
of the mantenance of such residence’

T seek to amund 1t hike thus

Each I eadur of the Opposiuon shall,
50 long as he ¢ mtinues as such Leader,
and for a period of one month im-
mediately t ter, be entitled with-
nut payment of rent to the use of a
furnished residence and to the proper
maintenance of such residence ™

How briefly 1t looks | How convinerng !
So, the Minuster, as a lover of language
and style, should accept this

SHRI RAVINDRA VARMA I do
not thunk that I am n & pomnon to
acept my hon frnend, Mr Kamath's
amendment As far hus that
there 15 a plethora of words in clause,
T do nit know who should complain
about the plethora of words

MR DEPUTY SPEAKER 1 first
put the amendment moved by ShnA K
Roy to the vote ol the House

Amendment No 6 was put and negatved

MR DFPUTY-SPCAKER Now, I
pur Mr Kamath’s ameodment to the
vote of the House
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Amendment No 17 was put and nega-
tived

MR. DEPUTY-SPEAKER The que-
stion is

“That Clause 4 stand part of the Ball »
The motion was adpted
Clause 4 was addud to the Bl

it T a1y fag arew AT Ay
o1 %1 A7 gaT4 w9 A ¥, grenfw
Tga aeq a1, gAftar q qw Ag
wET |

MR DEPUTY SPHAKLER lleis nut
moving the amendment

SHRI HA&E VISII-E;IU MLAI';M’I;]I
In clause re 1% the word * farmily™
That has gﬁn been defined 1 hat should
be defined What 15 famuly” » There
13 no definition of that

MR DEPUTY-SPEAKFR The
Mumster will take note of his sugg stion

AN HON MEMBLR e 15 2
elor

MR DBPUTIY-SPEAKER Ihough
he » a bachelor, he 15 concerned about
the famuly

The question 1s

* That clausc § stand part of the B

The monon was adopred

Clause § was added to the Bull

Clauses 6 and 7 were add=d to the Bill

Clause R
(Amemties to Leaders of Opposition)
SHRI HARI VISHNU KAMATH
I beg to move
Page 3,—
omut lines 1 to 3 (18)

SHRI SAMAR MUKHERJEE
(H wrah) [ beg to move
Page 2, line 39,—
after*‘Oppsition" insert—
“‘parties and groups” (24)

Bill
Page 3, hine 2,—~
after “‘Opposition” insert—
“parties. and groups™ (25)

SHRI HARI VISHNU KAMATH
Su, my amundment seeks to delcte sub-
clause (2) of clause 3 It reads

‘(2) subject to any rules made in
thus bohalf by the Cuntral Government,
each [ eader ol tht Opposition shall
be cntitled to a conveyance allowance
ol three hundred rupecs per month **

MR DEPUITY SPEARTR It 1s
self-explanatory  Why do you want to
mike a speech on that 2

SHRI HARI VISHNU KAMATH
I want to give ruavons why I want to
deleted that

Bricflv, the reasons are  the Leader
of the Opposiinn s wlready entitled to a
salary ot 2500 and othcr facilities and
amemutics mentioned 1 Clauses 4, 5, 6
and 7 All these Clauses prtw:ge for
vatiyus am mnes and  faulies  There-
tore T believe and T am convinced, that
this addinonal bty of conveyance
lmwance of Ry 30¢ per month 1s not
willed fory prrtieulatly when the tme 18
alsy inappropiadle to QIve  oxtra 1emu
noaon I hope the Government will
be wise wnough to do wway  with this
provision of convoyance allowance of Rs
300/ pur month, beades what has
alrcady boen given w a4 ¢onscequence of
the clauses which have alrcady been ad-
opted L hope the T eader of the Oppost
ton wohuld not mand it the Oppostion
will not mund 1t beeausg it 1y 1 paltry sum
compar.d to what has alrcady beun sane
tmed by the IIouse [t ank the Housc
will be reasonable  cnoush 1o accept
this amendment deloting sub dlavse 2 of
Clause b

MR DFPUTY SPI AKIR I now
put the amendment b Ms Kamath
to the vote of the Honse

Amendmne No 18 w3 pur  and
negatived

MR DIPUTY SPLAKIR® I now
put amendme 1 ts No 24 and 25 bv Mr
Samar Mukhenee to the vore of the
House

Amendment No 24and2sw r put and
ncgatived

MR DLPUTY SPFAKRTR The
questions 1s

That  clause 8 stand part of the
Bl

The m wion =as adopred
Clause 8 was added to the Bygl
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MR. DEPUTY-SPEAKER : The
question is :

“That clause 9 stand part of the
Bill.”

The motion was adopted.
Clause 9 was added to the Bill
Clause 10—(Power to make rules)

SHRI SAMAR MUKHERJEE : I
oeg to move :

Page 3,—
Omit lines 14 to 21 (26)
Page 3, line 23,—

after “‘Opposition” insert—

““an opposition party or group”(27)

MR. DEPUTY-SPEAKER : I now
put amendments Nos. 26 and 27 moved
by Shri Samar Mukherjee to the vote of
the House.

Amzndments Nos. 26 and 27 were put and
negatived

The question is :

“That clause 10 stand part of the
Bill.”

The motion was adopted
Clause 10 was added to the Bill

Clause 11—(Amendment of Act 30 of
1954)

SHRI R.D. GATTANI (Jodhpur) :
I am moving my amendment No. 7.

I beg to move :
Page4,—

.
for lines 1 to 5, substitute—

‘(b) after sub-clause (i) the
following suh-clause shall be in-
serted, namely :—

¢(ii) a Leader of the Opposition

as defined in the Salary and Allow-
ances of Leaders of Opposition

in dParliament Act, 1977; and”;

an

(¢) the existing sub-clause (ii)
shall be re-numbered as sub-clause
(iii).” (7)
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SHRI RAVINDRA VARMA : Not
merely to dispute the hon. Member from
Hoshingabad’s charge of cassedness and
the substance of this motion, we accept
this amendment No. 7.

MR. DEPUTY SPEAKER : The
question is :

Page 4,—
Jor lines 1 to 5, substitute—

<(b) after sub-clause (i), the follow-
ing sub-clause shall be inserted,
namely :—

“(ii) a Leader of the Opposition
as defined in the Salary and Allow-
ances of Leaders of Opposition
in Parliament Act, 1977’% and

(c) the existing sub-clause (ii) shall
be re-numbered as sub-clause
(iiy. (7

The motion was adopted.

MR. DEPUTY-SPEAKER : Shri
Annasaheb Gotkhinde, are you moving
your amendment ?

SHRI ANNASAHEB GOTKHINDE
(Sangli) : No.

SHRI HARI VISHNU KAMATH :
I am moving my amendment No. I9.
For the words <an officer of Parliament®?
the words ‘as an officer of Parliament®
shall be substituted. That has been
perhaps accepted.

MR. DEPUTY-SPEAKER : No
it is not. You are moving vour amend-
ment.

SHRI HARI VISHNU KAMATH :
I beg to move :

Page 4,—

omit lines 12 and 13 (19)

I draw your attention to the same rule
8o. It says :

«“The following corditions shall
govern the admissibility of amendments
to clauses or schedules of a Bill :»

If you ruleitout,it willbe aninfringe-
ment of this rule 8o : Admissibility of
amendments. It further says :

c¢An amendment shall be within the
scope of the Bill and relevant to the
subject matter of the clause to which
it relates®,
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Now the clause itself 15 a jumble here
In clause 11, s0 many amendments ot
various hucs and kinds have been put
here It1s a rumble tumble so as to sa)
and I do not know whether this kind of 4
mix-up, you would allow in a serious
statutory legislanon of Parliament
There 13 one. earlier al o regarding
the Leadcrof the Opposition  In clause
11, there are verbal amendments and thas
one also come 1n 10 this amundment—
officer of Pailiament  1hit amendment
I fear, has no locus-stands 1 tats Bill
because 1t 18 neither within the  seopc
noris it relevant to thesuject matter of
the Baill Thercfore I thoughtit better, I
said so earlier al o, thatif the Billhad been
introduced minus these st two clauses
and passed two more bills should have
been introduced and moyvud amending
the Memburs of Parhilament Salary &
Allowances Act 1954 and another Bill
seeking to amend the Prevention ot Dis
quahfication Act 1959 As it 1s, 1t hay
no place

SHRI RAVINDRA VARMA 1
do not accep' his amendment

MR DLCPULY SPEARLR 1
shall now put Mr Kamath"s amendment
to the vote of the Hou ¢

Amendment N» 9 was put and mugatived

MR DFPUTY-SPLAKLCR - The
question 1%

“That Clau e 11 a amendud  stand
part of the Ball *

The motion was adopt ]
Clause 11 as amended was addid to
the Bull

Clause 12 was added to the Bill

Clanse I—(Short tule and comme
cemant)

SHRI HARI VISHNU KAMATH 1
beg Yo move

Page 1,—
for hines 5 and 6, substnte—

*¢3) It shall come into foree on
January 26, 1978  (14)

Thus 1n my judgment 1% the most im
amendment that T have tabled
s 18 an amendment to Clausc I—
Short Title and °* ncement
Through this amendment I =eek to
provide that this Bill wall not come into
effect at once but will ¢yme 1nto  effect
st on Jamoary 26 1979, uacuse
1t wall serve the purpose of also cosuring
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that the ill-timung of this Bill has been
looked 1nto, and we have provided for that
objection also—for the 11l timing of the
Bill And I believe that this interval
betweer now and then— this august
Housc1s discussing this Ballin the month
of August —this interrugnum between
now and then, will be useful in moie
ways than one, because by that ume,
perl s the Government also would
have the time and e to bring
forward Bills with regard to bonus—
which has been a bone of contention,
whith has been nghtly agitatng the
munds of all the people intide and outside
—and other matters But more than
that the next two months will also show,
will also disclose to us how exactly that
Party which sought to  desteny  demon-
cracy how the Congress Party which
sought to destroy democracy during the
last 20 Months, will shape = The shape
of things to come we do not know yet
By January 26 1978 we will know whe

ther they are rcally rupentant whether
they are really loyal to edemocracy which
we want them to ne 'Then only can there
be a reciprocity Therefore b-lieve
this iterrugnum between now and
then wall very useful The Bill
should mot come nto effeet till January
-6 1978 because you  are well aware
that rhis date 26th January, 13 a very
important day 1n our annals pcrhnin the
most important day 1n our political
annals  First 1t was the independence
day , before India became independent,
it was only _independence day—the day
on which Pandit  Tawah Mehru
movedthe Resolutiyn othe banks of the
Raviin Pumab in  January 1930—the
Poorna  Swatraj Resolution n the
Constitution  was promulgated and it
tame 1nto force on the 26th January, 1950,
twenty years later  We should there

forr make such a provision—about
oming into effec —in the Bjll itself
and should not leave 1t to the Govern-
ment because Parliament 1v supreme
in a Parbamenary democracy I think
the  Parhament sh uld  have the
pwwer 1n some matters at least, lest
Gavernment should seck te  appropriate
to 1tself more and more power 1 think
the Janata Government will nor do it

but the Congress Government was an
cxample 1t went on Vecoming more
and more powerful Now _there is a
reverse trend the Janata Governmenr
hat set a gond trend The  Hon

Mimister for Information and Broad-
casting announced that equal facilities
would be provided to the 1tion
11 regard to Radio time and time

that shows the earnestnevs of Govern-
ment’s iotemons in regard to this Ball
toa  What more can you have ?

50 there 18 no harmif the Bill dous not
come into affect ot onee 1L can come
into effect later on  If 1t can be held
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over till the mext Stasson it would be
far better, bui 1t 1t camnot be 3o held
oms.'u ca@ come into effect in Jarmary,
197

So, that L. my plea, and I hope 1t wiil
commend ifself to the acceptance of the
Hoyse

SHRI RAVINDRA VARMA Clause
to 1 (2)cowvers all the cvuntualities and
p» sibilities tho hon Memb.r has referred
to and, therefore, I do not accept  lus
amendment,

MR DEPUTY-SPLAKER he
question is

“M 1,—
for lines 5 and 6, substilute~—

“(2) It shall come nto foree on
January 26, 19787 (14)

The motion mar negatwed

SHRI SAMAR MUKUERJCE . 1
move
“Page 1, hne 4—
after  “OpPP WIPON" INICH e
‘parties and groups” (22)
MR DEPUTY.SPFAKER e

shall now pur amendment N 22 to the
vote of the House

Amendment N» 22 was put and
negatved,

MR DEPUI'Y-5PEAKER The
questt n s

B“I’Tnat Clause 1 stand part t) the
1l

The motsn was adopted
Glawse T w b added to the Bill,

1 ke Fnacune Firmula was added
to the Ball

LONG TITLE

SHRI SAMAR MUKHERJEE :
mve

That in the Lng Title,—
after “Opp Sition®® wmsert—
“parpes ind groups” (21)

MR. DEPUTY SPEAKER I sholl
now put amcndment No. 21 to the vite
ot the House,

Amindment No 21 was put and
Negattved
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MR DEPUTY-SPEAKER * The
question 13

“That the Title stand pdre o1the
Bi"

The motion was adopted.
The Tutle was added to the BF

SHRI RAVINDRA VARMA * Sir,
T mwe

“That the Hill, as amunded be
passed *

MR DEPUTY-SPFAKER The
quistion is

“That the Bill, as amended, be
pissed ™

The motron was udopted

17 hrs

Motion R} White Paper on Mivase
of Mass Media during internal
emergency

MR DIPUTY-SI'FAKER We
now take up discussion on the Whate
Paper

SHRI P G MAVALANKAR
(Gindht Nagar)  dir, I rive on a
point of rder I nvite your attenticn
to tww mattees which T think are  scrious
and I want your ruling on them bef re
we priceed with the discussion ¢n this
Report.

Wi sue frcm paragraph § on p 6,
t wards the end of the Preface, that this
White Paper 13 batwed predc munently
«n the Das Commuttee’s Report Sub-
mitred to the G vornment on  June 12,
1977 It 1s sad that this Whte Pa
has been prepared «n the basis of that
teport as well as “cther material avail-
able to the Government® My point 18
that this Das C mmittee’s repirt Was
not lasd on he Table of the use It
was mide avarlable to us in the Librs
as late as  daturday afternron  and,
1 between, came  Sunday, while today
we hove been dealing with other matters
that were befi re the Jouse, So, cven
when an  important White Paper like
this1s 1o be discussed, and 1t 1itself says
that 1t 18 on the basis of v me repe rt, that
basis 13 not made availible to us
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Smﬂe ‘otht materfal avaijable
t* bas also nc tbeen made
avalible ro us  The <ther materul
is also mot avalable to ws Tt v «f
crurse, avalablk to the Gt vernmunt
butwe do nst have the m el o n which
the discussinn  has to be based

Thirdly, kindlv Sec page 29 «f this
Whrte Paragroph 21, which
abouy it e guidehines o ceny r.up 56y

“AfL these guadelines were framed
with the appraval { the Mimistur
(1&B) il

The Minfstey was Shr1 Ad7an’s pre
deéesd r Shn V C Shukly

“ITe wrotc to Shri Raghutamaiah
on Janugry 1, 1976 to btain the clear
ance « [ the Speaker fthe ik Sabha
and the Chanman of the Rajys Sabha
to pre censopshup There 1 n thayp
available 10 show what happuncd there
gfter  Sh rtly afterwards aromm
Parliament H usc was set .side fur this
purps '

This 15 vory serk e matter  Fusther
nformation should have been wurliceted
fiom Parbament Flouse

MR DEPU1Y SPFARI'R You can
discuss all these sert uy thungs 1n your
speech  No more pant of crder

st Fugw (J|far) - wwd
SR WErEd, § qw f ww wrer
g f—ae W ¥ f5 el wd
ot RU-TW T HWIAT WIS T W
W ¥ faY g w2 favaw ceardwd
et ¥ qwre g § €W fag ¥ ag
gy %< forat o fie oo 12 R W@
ww &7 AmAr am &Y o ?

MR DEPUTY-SPEAKER Thas
18 not & pownt of ¢ rder

SHRI VASANT SATHE (A W)
Srr, this question 15 really ymportant
Beven hours have been all teed for u dls
cuseion on ths White Paper  H the hon
Mingster 18 gung to make s speech
a detatled sprech—on the White Peper
A8 be dadan the Rajya Sabha, he will teke

20 homr or & hat I would ~uggest
i1 thyt he shauld not speek at all He
bat aheady gaven the te Paper Let

Skri Unmkrishman mike &  spesch
taday. We do pot sgree to  ourtmal tRe
tsme feong sewen bours, that snll aot be
fur o us. It should not  be curtesled

of Mass Medwa

at all Either we st teday i}l 12+00
O"ulock, if the House ~grees, ard if that
15 not agreecble then let us net hive a
truncited di cus w¥n Jet US P SIpc ne 1
to the next sesinn nd we s spreeable
to  that (Turerruptions)

SHRI KANWAR JTAL GUPTA
(Delhn Sudar) Yiu are playmg
o subtle g me, ¥y u den t want t¢ tece
the Hiuse (Tnterruprions)

MR DEPUTY-SPEAKER  Let us
notstirta discussu n Jike thee

ft udm e wERw, &
T g A fragEgr .. .

MR DEPUTY-SPEAKLR Yeu
cipmt nse agin and pg.in Plesse
take ¥ or Seat This 15 net the way
Yeu have been an expemenced kegislar r
and o Parbament 11 o yu conngt get
up apun and 18 i ad mrathw 5y
b dy clse to ratse & poang of ¢ rders

ot gfern wgge (Mage) o
W WG, T AREATC W
& o< ol apa € ww ad el af
¢, W av A gEI A g, A A O
q agw AEr g fgd o

MR DEPUTY-SPEAFER  Thal is

not a podm of order

st awew et (NEqr)

JINAL AR, AT IFEV A & fr ¥
e YT 9% 7 N &7 wny fer s
§ Wit qfie ¥ @ at wuf ww gt
=ifeg | w0 AT # 7 few gE
wear wifgy sve formr feopwm €=
o W1 % wen Wi | | we
¥WA | g NS SWW )

‘MR DEPUTY SPEARER It {s How
v five The Miniter

i v e 3 then o fo
ang t e few
tnembers can take part 1o the dicuss
and ot about 7 or 7415 FM We can dls-
perse und the discussian be
paned to the néwe 4edsion
SHRI VASANT e do
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MR DEPUTY SPEAKER: Then I
will put it to the House, that the Housc
do agree to sit ull 71§ p.m. and then
carry on the discussion to the next session.

- SEVERAL HON. MEMBERS : Yes,
es.

SHRI VASANT SATHE : These are
not matters 1n which you can bulldoze
us.

MR. DEPUTY SPEAKER - You
yourself said that the Minster should start
the discussion and then Mr.Unmiknishnan
“:11. speak, That 15 what you have sugges-
te

. SHRI K. GOPAL (Karur) : We can
8it TOMOITOW. |

SHRI V. ARUNACHALAM (Tirunel-
5:11): Opportunuty should be given to all
arties.

MR. DEPUTY SPEAKER : No
tomorrow. The House will adjourn today.

The hon. Minister.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L.K. ADVANI) : I beg to move:

““That this House do consider the
glhkz Paj Ion mnu“lus]ea of mass mri‘di;
ury i nte mergency, la
on ﬁl‘? T:'hle of the House on the

st August, 1977."

Members ite need not be worried.
I am not g t: take long. I have just
remarks to make I

because
when the issue o:‘un:;?hdmy
was belng considered government
and it was proposed to a a commis-

G
Eégig
i
ey
éi‘gi
okt
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at that stage, was whether the of
reference should include the al of the
mass media. At that stage the

ment felt that while the other :rg:ﬁ
actvity whuch have been included in
the terms of reference by the Shab
Commussion need a thorough inguiry,
need & th rough prbe, nced an
examination of both sides of the
picture, e.g. there me allegations that
persons who were 15 years old were
forcably steribised, that those who were
75 years old were forcibly sterilised and
then there are allegations that certain
persons were tortured, there are allega-
tions that lawyers who appeared as
Counsel for detenus, were arrested for
that reason. MNow all these are matters
which can be established only after a
thorough inquiry. You have to call for
evidence, you have to hear both sides,
you have to hear the t’s point
of view and then only it can be establish-
ed. And this whole process 1s bound to
take a few monthsfseveral months, if
not a year or more. It was felt that ao
far as mass media are concerned, promi-
nent among them being those w are
under the control of Government like
radio, T.V., censorshup of films, relacse
of raw stock, various instiutions in-
ing to cinema in which case there is
no need of guing through an extensive and
prolonged judicial enquiry. The records
are there to speak for themsclves, Why
can the Miontry of Information and
Broadcasung not bnng out a White
Paper on the basis of what 18 avalable
there 1tvelf ?

Of course, vou can invite from the
peoﬁﬁ from the press, irom the cinema
wor!

complaints they want to make and on that
besis d‘you sec what corroborates the
recor

I can tell vou frankly that T myself
know at S0 many which are
not there in thc White Paper. I know
about them, but just as a judge
somethung does not take cognis
it, he can take isance of

:
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Lng| llwy can be rderred to the
Shall’lx%omwmml Let the Shah Com-
mmussion examine them This s the reason
why many ot you would fcl that what
has appiared 1n the White Paper 1s
wm-adquate 1t dous not cover the whole
Ero which I do not dispute

Mr Mavalankar now and carhier some
other Mumbers had urged that the Das
Committec Report which 1 the bavs
for this Whute Paper alse 1o made availa
ble to the Munbars of the [Twse  Day
butore yeutiiday I hd diecnons from
the Speaker in this regard and 1t was
made avalable  Although my  own
feeling was that an I ngun  ommitted
Re as such which had alreardly becn

ed for by the Das Conmussion, has
been called £ 1 by the Shal Commission
Che Shah € ommission has  alvo called
for all the 1ecords all the fils tf ot have
been gone through by the D i Comnurtee
I tcdt that that ¢ould be 1eft 1o the Shah
Commussion  What I have  wmcluded
"Il:l this 1s sometlung which 15 undisput-
able

IThere are certun depaitmics also
One depurture 1 that having established
that the abuse of mui s me fie wois because
of the Government tha w § wer b v
cstablished 1t to the halt that mght ©1 ym
the Prime Minster o the Alimstor
Incharge of this Department ar that
stage, they were all hrecung the whole
thing and it way under than duccion
that this absue of mass media Lok plice
1telt that the simple concepl o1 minuster
al res, ibility and othoal ane nvmaty
lhwlﬂf adhercd to so Lir . White
Paper 1. concurned

The Das Commttec mentioned several
names, and designations of officials 1
felt that except where 1t 15 necossary,
we may refur to it otlurwise we may
aunbute 10 the Mimistry » such  That
13 the diffirence between this and the
Enquiry Commuttee Report Also  after
the Das Commuitee had complited ns
work, the Minstry aself cume across
certmn files and papers here and there
which gwedmalteml which has lu:en"h
incorportate t 15 mnot n e
Commuttee’s Report Therefore, 1t 1s
mentioned, predominantly on the basis
of Das Commuttec’s R{.gﬂﬂ and certamn
other material also which 15 avulable 1n
the record

SHRI GAURI SHANKAR RAI
{Ghazipur) What 1v the difficulty n
making 1t available to the Members?
What about other materials ?

SHRI LK ADVANI Das Com-
muttee Report has been made available

of Mass Medwa

Regarding other matunial~ there arc
certaint documents of the (overnment
which cannot be made available

A I sard earhier, If I were to go into
cvery one of these tacts and chapters and
editorialise the whole thing 1t weuld
take a long tme  What we have dinc
15 this  If you carefulis go through this
White Paper you will notice that except
for the caption ‘mususe’ whith has been
deliberatcdy  used  there v no other
change It was 1n fact in the terms of
rference of this committee becau o
about thar there was no doubt whatso-
ever The other chapter in captioned
‘Approach to Media® Those are the
portiens, that 15 the first captun® and
the “Approach to Mudia® where there  has
buer seme hind  of value judgment
artached to it There has bun sume
kind of editorsaly 1ng  « 1o 0y  Other-
wise the 1<t of them are all cold facts,
no comments no value judgment In
fact there mas scme value-judgment or
comment in the Das Commuttee Report
We saw to 1t that that 1s also excluded

Let the people, let the Parliament,
lct the Press let the Mcdia themsclves
make then own judgment 1hey made
their own judgments and the judgments
which have appeared are very clear.
Fven though some may characterise
them as inaduquate even though some
mav characterise thom as the ‘op of the
iceberg’, what hay come out really makes
oneshudder of the horrid state of « fairs =
nothung short of it,—that such thing
should have been done

Therdfore I want to plead with the
House that this White Paper should not
mercly be regarded as an indictment of
what ha happened 1n the past, but it
1 much more than that

This 15 1ntended to arouse the demo
cratic conscience of the people This)
intended to make them resolve and o
make them pledge themselves that this
king of a thing shall never happen
again

Si]-lilul-l: P UNNIKRISHNAN (Bada
gars, t 13 happening even now
You have started 1t again

SHML L K ADVANI Please bear with
me and I can tell you this. I was telling
this to my friend on the other side when
he pointed out that 1n certain cases on
Television and Radio_some publici
was given to me or to Government
that the opposition was blacked out
I said this I am telling you agmn
There has been an earnest attempt during
the last four months to see that the mass
media behaved 1n 2 balanced manner, in
an objective manner. Despite these
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things, when there werelap ¢s here and
there, when they were pointed out to
me I had ¢orrected tham And the only
explamation 14 that “‘sometimes habigs
diehard *  Thati$ the only explanation
that I have to make

AN HON MFMBI'R Hibits snitiated
the other side when they were in the
OVLINIent

SHRI L K ADVANI We arc not
g%mz todoit Justas myhon collugue

r1 Ravindra Varma sard whule pilotung
the other Bill that *“that Bill has nothing
to dv with the attwude of the oppo-
sihon' , similarly here, as far as this
Governm nt 1 ¢ rned Jls atfitude
to demcracy, 1ts atuiude to democratic
values (1ncluding the most precious of
thee valucs, freedom of waprussion and
freedom of infurmavon which wae
completely subvertud by thay abuse of
Media) 18 thdt freedom of eaprossion is
not just @ polital 1ssue, but 1t 1 an
article of faith w th this Gowvonment

Right from the beginming cversime
we have asumed office, cvery singlo
gl that we have made 15 bung Tul

lled and I am fucling very proud w say
tus It has beh aid that something
should be done for converting the Radio
and [elevision into autonom )us curpora
tion , and frecing the nuws media of
Government contrdl of any kind Al
the & thing are o rtainly bemng given
effect 10

I would like to appeal to those Oppu
site to think as to what ha happencd
during tho ¢ 19 nr 20 menths ? 1 thiok
you witl acuupt this that 1t was an aberra-
tomn Lot th m reahise that this was the
re ult of 4 tendcnicy towards the authori-
tarignism and dictatorshup  You cannot
say thar 1t wa fecessary 4. s0me people
stillg? »n avingthat, fasumilarsituation
arises as obtained in Julld, 1975 again
there will be an emerg.ncy W are still
bemng threatened by umurgency I am
sure that t1 at the view phintdoes not re-

resent the viewpnnt ol the Congross
I Y I hnpe at least that 18
s0. | hope that vesee is a lone voide and
3t had no support during the course of
these 19 months There wa an smpor
tant 1ssue1n an tant ca e thal came
up before the m%
It was the case
daya gt!md, whrch was subjected to
cemorship and virhmal buoming  was
ordered  When they went to the court,

“T= very formimmonof the dicta-
torshrp lies m the strong devire on the
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part of an individual or of
individuals  to entrench ﬂ&m
into power for ever of what
the people want or desire Such a
desire on the of am imdevidual
or a group of individuals cun be
succe sfully achicved onby if he or
they are able to sell theidea”

How does the dictatorship come about ?
How 13 the democracy converted into a
dictatorshap # This 15 what the court
18 teying to analyse 1 quote =

“If he or they are able to scli the idea
either by press cemsorship or other-
wise by nomr‘ietr.iy controjling the
ma s media ol communications, that
what thev did 15 always correst and
admuts of no error =

This 15 what the outgoing Government
tried to do or,1f, T exel the Govern-
ment, the caucus tried to do, thanks to
vigilance of the pecple, thanks to the
commutment by the Janata Party to
the whole nation to freedom of s10n
freedom of information, that ths had
not vome about

Sir on this occasion, well may I
ntigre a debate on the White ';}pa ?
1 have nothing more to .8y excepting 1o
say that I look forward to this degm
on this White Paper a debate assocrared
with it, the strengthening the commit-
ment to the people the freedomr cf
cxpression and freedom of information ?

17 30 hrs

SHRI SONU SINGH PATIL sn the
(.Amr] !

MR CHAIRMAN Mr Unmbkrrsh
nan

SHRT HARI VISHNU KAMATH
Before {uu call him, 1 want fo seck
some clarification On the 14th or
15th of July when the Denmands far
cm:réa m‘;n to the Inmrmum“;;tdl
Broadea ting Mims wete gud »
I raised a gquestion 3&«!:«1: a’:g};abk
date, 1n this session, not marely the
White Paper on the mususé of miads
mudia but the cntire working of the
Information and Broadcastin nistry

d stErrWas

good

wte A 1t¢ Paper
Eﬁw whether the discussion i golng #o
be only on this White Paper or it includes
the entire gamut of the Infow
und Broadcast Minlstey 1 2
clanficanon with regerd to #hik
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SHRI LK ADVANI Of course,
Sir, technically, the motion 18 on
Whute Paper , those who have gone
through 1t would have noticed,
Whuernﬁzrmm almost all the depart-
ments and sections or various instirutions
pertaining to the Informatton and Broad-
casting S0, with a focus on the White
Paper, you can say so many things

PROF PG MAVALANKAR Sir on
page 29 of the Whate Paper 1t has been
stated that

«Ther. 1» mothing to show  What
happened thereafter ”

This sentence 1+ with regard t< the
1t‘llrcss: censorshup, precensorship of Par-

amentary  pri cectings The @ cu-
ment says that ncthing 15 svalable I
want t¢ kn w how 1s 1t that nothing 1s
avaslable frem the Lok Sabha Secre
tariat Why did the Minster ot ¢ btaan
the files and other matertals available
from the L k Sabha Secretanat? 1
d not know why he has not replied to
my question

MR CHAIRMAN What 13 the
explanation

SHRI L K ADVANI I am Ssurc
Prot Mavalankar wi'l appreciate that
for any enqury by Government it
would never try to enter the ﬂwnm
of Parhament And this fact hss been
ment1 ned and that 15 S¢mething for
the Hruse 1tself to ¢ nsader and met for
the Mimster to consider

SHRI VASANT SATHE Su tr-
m reew we knew nothing else wall
ar 1n the Piess exccpt the cpeech

of the Mimster The same 15 true <f
TV and radi Let us see what happens
This will be the pr «f (Interrupnons)

MR CHAIRMAN Mr Sathe 1t is
not proper

SHRI SAMAR GUHA Sir, the
remark that has been made by Mr
Sathe 18 not only unchantable but
¢bnoxious  They should have
down their heads 1n shame (Imterrupisons)

Sir, the cther day I spoke ab< ut one
hour and forty five minutes about mv
Resoluion on  Netay, ¥t in meny

there was ot even one line

and not a Single line
1 did o~t c>mplun It I upto the Press
(Interrupuions)

1313 L B—5
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MR CHAIRMAN May I request
:.Efk I;on'ble Members not 1o hneu;on-

SHRI L. K ADVANI Sir, I had
no intenticn whatsoever of—in the very
operung remark—making a ocontrover-
s1al remark but Mr Sathe hat pr voked
me int: saying 5o by referring to the
objectivity and the balanced -
tion During the last four months that I
have been 1n office I have been con-
stantly having sample surveys made cf
the relevant preporticn «f time being
given to the government and the op-
prution T have hefcre me the reocrd
of first week of May, 1977, which was
an eventtul wich  (Inrerruptions)

SHRI VAYALAR RAVI (Chirs-
wikl) Sir you called Mr Unm-
krishnan tc speak and after that he w can
vou call the Minister m-between ¢/

SHRI K P UNNIKRISHNAN
Str, you can call the Members 1f there
15 any p int « f ceder but e w ean you
ask the Mimister & reply to something ?

MR CHAIRMAN Itis true T had
called Mr Unmksishnon but then Mr
Sathe had a cniss-iglk Mr Guhs
talsed curtain pomntr My Advam
wanted t explan certein things It fs
nct that he had started Ml speech
agmn I have alse gven a direction
him that he shruld be brief This 15
the usual practice  (Mmrerrupticns

SHRI K. P UNNIKRISHNAN
Once ¥ u cill & Member to start hus
spcech only points «f rder ¢ p be
rassed 1f aryb dy wants t© interrupt
(Interrupticns)

MR CHAIRMAN But ycu did not
start when T called you (fmrerrupiy ns)

SSHI‘RIE C N STEIPHEN (Tdukia)
ir ave & point O
says like this order Kule 343

“342 A mcuon that the policy or
situation for Statement cr eny other
matter be taken 1at o nsideraton
shall mot be&um the vote of the
House but the House shall procede
to discuss such matter immediately
after the mover has corncluded hus
speech and no further queshon shall
be put at the conclusion « f the debate
at the apprinted hour uniess 8 mem-
ber moven mbmm‘;:c motien 1n
appropriate terms to d
;ﬂf? and the vote of the m&
shall be taken on such motion

(Interruptions)

Now, the mover 15 entitled t© make
his operung speech With that openung
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speech, the motion 15 moved and the
rule 15 that the House has acepted
to discuss this matter After he has
made his speech, if some hon Member
raises certain p-unts, the mover can
answer those ponts at the end The
mover is not entitled o answer those
ants at cvery stage The procedure
that the mtion must precede the
on re, immediately the
speech 15 over, the House shall proceed
with the discussion on the motion
‘That 1s the rule. Now, the question 15
how to proceed with the discussion
After the h n  Mimster's speech, the
Opp sition Member opens tg:e discus-
5170 1n answir to the statement made
by the Mimster Now, whatcver he
wants to say, the h n Mimster can
reserve 1t f r hus specch that he would
be giving agamn at the end of the debate,
but n t at this stage Theref re, here
it violates the rule (Interruprions)

MR CHAIRMAN Mr Stephen
has brought to my n tice rule 342 I
apprectate s argument Bur he must
also kindly refer to Rule 358(x) which
say> hke thus

“358(1) After the member who
m> es a m t1 n has sp ken, cther
members may Spuak to the m tion
in such «rder as the Speaker may
call upon hum »

I say that I called up'n Mr Unnikn-
shoan t speak He had n t started his
s}mch In between Mr Sdthe tarted

(Interruptions) Then Mr Guha started
raising some p ints, Then I allvwed Mr.
Advam t» speak There 15 n p nt of
order The Speaker 15 entitled to allow
such things under rule 358 The p int
of order 15 over-ruled (Imierruptions)

SHRI K P UNNIKRISHNAN
D>y n>t think that you can brow-
best me L~t 1t be ¢n rec rd that your
ruling goey ageinst all the rules (Inter-
ruptsons)

SHRIL K AD(}’ANI I h'\“?! Just
one pownt to say (Jmterraprions am
talking of Doordharshan Out of gg
Persomo{t!unﬂmzplﬂym‘c
eaders of the ruhng party, the oppo-
sition . (Interruptions)

SHRI VASANT SATHE S, tn
this I have a pwant of crder

MR CHAIRMAN Under the garb of
st of order, speeches are made

tions) Hon Members  must

please 11 ten to me ‘There must be

only genwmne p ints of order Under

the garb of a p int of order, if you

Want to say some thing, 1t 15 not cor-
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rect, I will decide whether ycu sre
using this garb and whether 1t 1¢ a pcint
of order t i* your pant of crder¥

SHRIC M STEPH EN 1
358 .

MR CHAIRMAN I allowed Shri
Sathe

SHRI L. K ADVANI 1 dec not
want t¢ spcnk, I am nct spe.king

MR CHAIRMAN Shr Adveni hes
agreed n vt speck Sc let Mr Urri-
knishnan speak

SHRI A K ROY (Dhenbad) We
should, be allcwed to sperk alsr

MR CHAIRMAN 1 will go scecid-
ing to the crder

Hon Member whase rubstitute me-
t1 ns to the Guvernment Mcncn have
been arculated may, 1f they defire to
m ve iher subStuutc morens  sond
slips to the Teble wathin 15 minutes
indicating the o118l numbers « f their
substitutc m 1 n they w uld hike 10
move,

SHRI K P UNNIKRISHNAN
I was happy to hear the prcliminery
remarks f the Minwer when he <aid
that the White Paper was alsc intended
to uphold demc cratic valucs and<arcuse
the democratic conscience”, he also
added very sigmficantly that 11 wes nct
a matter of party and that freedtm
of press was an article < f faith wuh
hm I would gc beyond that and <ey
that what 15 inwclved in this 3+ not
only not a party matter but 1 impertint
to the very survival cf this country
because this cCuntr) <rn survive as B
naticnf only 1ts diver<ity 15 accepted andg
meantaned  (Interruptions) here 15
geographical diversity, regional diner-
sinies, cultural dwerutv gnd frecdtm
of speech and expressin must nccec-
sanly attract the deep ccncein of sll
the pecple whe want the unuty of the
country to be mamtaned I welerme
Mr Advani’s ascurance though I em
not sure from the performance of the
last 100 days or more that he has at-
tempted to uphold or live up to it.

I should also like to spy that T em
not here to defend anybedy, cr tb de-
fend t:; former rmms;g t;«uf: m\
party has taken action and 1t has » parti-
cular view of the problem based cn
our assessment and the AICC when it
met in Deflu a few weeks sgo pessed a
political resolution snd I we mvite
Your attention to thst pohvtics) retrlu-
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tion and sy that we are nct, as a party,
what has been revealed as—

party to
personally I feel—‘a massive pattern of
abuse' shaking public confidence 1n
this country This White Paper does
reveal a particular pattern of abuse and
I can personally vouchsafe, and Krishna
Kantp kncws because he was also a
witness, that I opposed some of these
things publicly

HRI KANWARLAL GUPTA
Mimster ?

S
What about the fc rmer Prime

SHRI K P UNNIKRISHNAN
I am nnt here to defend anyboedy ,
wh ever 15 resp nsible, pick them up
privided you do it legally, ¢ nsutu-
tionally, pr vaded alsec y ud 1t mctan
a vindictive. m nner, so thit we can
get  ut Of the situatin s that 1t may
never be repcated by Mr Advam or
Nanajg Devhmukh r S mr Guha
(An hom Member Or Unnikrishnan)
or anyb dy Thai 15 the p aint I w uld
ke t meke Wed n twentto bdi
cate  ur tusk® We shall fully ¢ operate
withy u 15 a party nd m stcf us even
a8 individuals 1in this to k But let us
gt ahad lktusd 1t n twitha spint
«f vindictiveness I find fr m van us
pr n uncuments that tha 1 defimte
pattein  { vindictnene pamllel v Y e
tiven. 5 15 al  emergu g

Mr Advami p mted ut tht the
White Paper tells 1ty wn 5t 1y 1 must
say that I was frankly dii1pp inted
with the White Paper N t nly that 1t
has n t revealed mivthing m =TI
have a grievance n that ¢ unt—=hut
aly  that it indulges in m ny plices
m cheap sensati nah m T ke fr ex~
ample, the quesi n t Candy sffair
which has buen sensatirnshsed by the
cheap press inthis cuntry I d nt
thinkthataquests n ftliskind f whet
they themselics call the unauthry ed
entry” f a shp f girl called Candy
to the P (m film institute decerve a
place 1n a White Paper There are m ny
m re serious crse® which I will charge
this Mimster and this C mmittee
having debberately ¢mutted This 1s
my charge Candy 15 referred to 2gmn
and again 1n page 7 and puge 1oo!

There was a man called K N Prasad
1in this Mimstry Where 18 his neme ?
151t the ¢ ntentirn of the h n Mimster
for infrrmaticn that he hes never heard
his name ? Is 1t the contenticrn « f the
officials f the Minstry ¢r the Chair-
man of this Crmmittee that they have
fiever heard his name? This man was
the mam operat r ¢n behalf«f the dy-
nastic h and he was an cperatcr
on behalf fthe extra-c nstitutiona] sour-
ce of prwer in that Murtry Whet
wal hus role? From where wes he
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brought and what did he do then?
Does 1t find any mention there 7 Whe m
1t he to shield? Who 15 trymng
to shield whom ? I weuld hke to sska
quetticn as t© what are hus o« rnecticns
with RSS2

I hope Mr Advami has also heard
shout a newspaper called Patniot®
There weas a newspaper called Patrnot®
;tndmhere stull “oft was also a
the activities 2 particular gr

of people 1n the Ministry Where n‘:‘t’g
You can mention Statesman®, you can
mention numerous other papers What
happened to ‘Patriot’ ? 0 was tele-
phoning the theatie owners of Dill
and saying that they should not release
newspaper advertisements to Patriot »
Who nstructed DAVP to treat Patnot”
on a separate focting? Why 15 1t that
Patriot® 1 kept out of the White Paper ?
Is 1t becausc that it does not toe the
line of Mr Advam?

I know that there are scveral other
memorandums which the Committee
has reeaved Why as e that they are
dehiberately kept out from this White
Paper ¢ I know about Hinduttan Timaes
Commuttee 15 uphald the jcurnalists®
rights and ethics 1 know about several

commttees memorandum where
many significant pomnters ard views
were gven  Wheie manmy  sigmificant
views were eapressed Wky 1 1t not
blished or mentioned in this White
aper + There was an appudl to Dass
Commuttee regarding the judgmert in
Verghese cose Thiw w s a demand by
many jcurnalists of this ccuntry t publish
the judgement in the Verghese case 1 hat
Jjudgment was 1ot published T his
should be published It was spcc fically
appealed tc the Commutice a1t
ould form an appendin to thin White
Paper It 15 not there

Niw I come t¢ an ther puo 1t Mr
Samar Mukherjee mught hister 1 me
for a change Over 200 jouirehsts
were arrested durirg the cmergercy.
1 am <peaking as a professiors] col=
league ere 18 the list of those jour-
nalists 1n this White Pag:;" Is it be-
cause only verv few of & beking io
Mr Advan"s component gﬂugem the
Janata Party® Mcst of them belorged
to the left groups not onlv of the Janata
Party but also of the CPI(M CPI
and others So thur names need not
be published! Baleswar Aggaiwal’s
name must be published He must be
pushed around as a great vicum of the
emergency He must be projected tut
not many other journalists who sufe
fered Not only were they dis-accre=
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dited, but they also went to jals and
suffered with most of you There 18 no
list of them 1n this A Marxst friend

particular journal m Bengal Ths
where I say I am disappointed with this
white paper It does not attempt to
give a complete list or a total view
18 where my charge comes

-
e

g

Judging not only from this whate
paper, but from the other activities of
the minustry, a clear trend 18 emerging
which 1» a very disquienng and distrub-
:ﬁ trend, whether it 18 1n Samachar,

India Radio, Door Darshan or
anywhere else There 13 continung mus-
et af mress modie wheek 1 ovkall prave
conclusively I challenge the Munuster
1if h+ would dare lpg::mt a parhamentary
conmittee to probe into the specfic
charg*s [ am making There 18 a con-
ceal*d e:msorship sull operating in thus
c©rantry because there 1s a strange jute
pr 35 1n this country It will be inter-
esting to see the ownershup pattern ot
th press, where it stands, who owns
what and also whose prees freedom
s m* people want to safeguard It is the
freedom of the newspaper barons, not
th: freedom of the journahst The
journalist may rot in jul or go any-
where eclse, but the freedom of the
newspaper barons who own the news-

> who happen to be mostly jute

ons and barons of ‘various other

kinds—their treedom musvt be protec-

ted! Ths government, ticularly

ths Mimstry  1s  interes In  pro~
tecung their interests

It 15 not only the case of the press,
but sy the case of various other limbs
of the mumstry As the white paper
8%y 11 PagE 9, the newspapers are still
classificd 1nto three categories ‘frien-
d\'  neutral’ and howule' This whole
ap» sach, disquenng and disturbing
apprixch of conunwng the mususe of
th miss madia 13 verv clear from the
manag'ment of Samachar I for one
never agreed with that contention, the
need tyr a single agency, even tmutiatly
1 sent a sirong note opposing the mono-
hthie haracter of creature called
‘Samicnar® There are many interests
m the Mimistry who still want to keep
it up Much of the abuse has come
out from this monstrosity called Sama-
chir Any news agency performs a vital
funcuon towards the rcading public and
the ‘m"p'ﬁ‘ Its credibinty should
be totally above board

1 invite your attentson to some speci-
fic cases of mmuse There was a ques-
ton in the Rayya Sabha the other day
sbout runming special trmns for Mr
Samjay Gandht It was answered by
Mr Madhn Dandavate It wes not only
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broadcast, but it was gven special
attention obviously by glmu:hn 1
hummmpl;-;t:nbmgmﬂu&ﬂm-
question was 0 2438,
on §-7-I by my%::d. Mr Vl?lL'
Ravi “Were special tramns hured for
RSS Chief, Shr1 Balasaheb Deoras, in
Kerala ?" Simiar reply was given—
the conditions governung the release
and use of such specal trans Bt
Balasaheb Deoras’ specal tramns  are
never mentioned by Samachar, Door-
darshan or All India Radio I am
telling hum that if he does not know,
he must know because there are also
many groups, I know, in huis Mimstry,
and probably his own friends are not
very py with lum T also know that
But specific instructions wire sent that
answer to tfus quesfion on Deoras need
not be vovered But on Sanyay Gandhi's
tnip to UP by specul train, both the
question and the answer in Parhament
were broadcast, but the quesunon on
Deoras got blacked out Is this not
mususe > I would bike 1o pose the quus-
won Is it nususe of mass media or 18
it s proper use?

Mow there s a gentllman called
Mr Baleshwar Agarwal who 1s chara-
cterised s the virtual boss of the Sama-
char news agency  He was brought, when
thiy Mimster came, into the  Managn,
Commuttee along with Dr Singhvi an
Mr PC Gupta Impally lis hono-
rarium was Ry 200 and 1t wae rased
subsequentlv to Re  1000- Mr
Baleshwar Agarwal 1< the onlviournalyst
mrths country who watks sn Samachar
news agency and al « accredited o r hehalf
of another new. agency on behalf of
‘Yuga Varta® He was accredited on
12th April 1977 He can get things
done on telephone Ile works 1n
Samachar He 1s a2 Member of s
Managing Commuttee, a member of the
Staff ittee and he 15 also simul-
taneously accredited on behalfof anagency
called Yuga Varta' because they alwo
k1ow that this show cannot go on and 1f
this show has to go on lel arran
ments have to be simultaneouslt made
So,inviolation of the practice of accreds-
tation rules, Mr Baleshwar Agarwal
who1s the kmgpin of Samachar network
today and 18 the boss who decides what
15 to be given wnd wh‘:; need not be

ven, and he was accredited concurrently
5‘,, 1ath April, 1977 You change the
accreditation rules If you think it 18
g:m to ui‘cmiat any one, the mm;e
but Samachar under his hmwnm
shup has established & new record of
concocting stories, distorting news acting
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as a willinginstrument of mis-use of mass-
media, which you have condemned,
which I condemn and all of us condemn
on this side. That is the perfection of
a technique which Mr. Sanjay Gandhi
and his friends sought to impose on this
country, which we condemn. We shall
not allow you or Mr. Baleshwar Agarwal
to repeat this in this country again That
is precisely what you are trying to do.
(Interruptions)

You must listen. If you do not listen,
Youdo not deserve anyspecial treatment.
I have expressed my views. The whole
technique perfected after the Emergency,
is to suppert the idea of a monolithic news
agency. And I shall give you another
example. There is a case going on in
the Delhi High Court. Oneadvocate,
one R. K. Jain of Madhya Pradesh
has filed a petition in the Delhi High
Court in the bench of Justice Gill.
Hearing is going on in a case challenging
the order of withdrawal of whatis known
as the Baroda Dynamite Case. The
Solicitor General argued for three full
days, and the defence arguments went
on. A man was sent on the beat ;
but instructions came saying ‘Nothing
about this shall be published.” Matters
of public importance are not to be
published. The arguments of the govern-
ment in this vital and very important
case should not be published by Samachar
or broadcast over All India Radio.
Samachar does not cover it, though the
beat reporter goes there every day to
coveri1t.

17-59 hrs.

[SHRI M SATYANARAYAN RAO in the
Chair]

This is what I said is the continuing
misuse of mass media. I am sure the
Minister will enlighten the House
about how all this is happening in
Samachar, and in the All India Radio.
As far as Samachar is concerned, as I
have said earlier this kind of a monolithic
news agency would have been possible
only under conditions of Emergency.

If this monolith is not split into two
or more agencies and if it is allowed to
endanger the plural system of communica-
tion, we cannot get better service.
Newspapers cannot get a better service.
To-day, whatever you may say about
parliamentary coverage, most of the
reporters and others are not interested,
because the moment anything is handed
over, it is transmitted at I0-30 or 11.00
It never reaches, in many cases. But
if there were two agencies or more, there
would be competition. If youeleminate
this competition, you cannot build up
a free Press in this country. Itisa very
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vital thing ; the whole concept of 2 mono-
lithic agency is alien to the system that
we want to build in this country. We
may have other differences about the
nature of the system. As long as it
remains a monopoly, there is temptation
also to misuse it, as the: monopolies of
communication will always be misused.
It will be used by Shukla this day. by
Advani the next day and by a third
person on the third day.

In this connection, I would like to
quote from an eminent journalist. Harold
Evans who was a famous Britich jour-
nalist. and Editor of ‘““‘Sunday Times.””

“Governments cannot govern well
without reliable reporting and criti-
cism. Theydonothavethe knowledge.
No intelligence system, mno bureau-
cracy. can offer the information provided
by competitive reporting. The
clever secret agents of the Police
State are inferior to the plodding
reporter of the democracy. It is
one of the strength of a society with
a competent plural system, the free
communication, when  feed-back
happens automatically.”

18.00 hrs.

SHRI HARI VISHNU KAMATH :
Did you quote it than ?

SHRI K. P. UNNIKRISHNAN : I
have.

SHRI SAMAR GUHA (contai) :
I am glad you are undoing your own
sin.

SHRI K.P. UNNIKRISHNAN : I
de not want to get into all these things*
That is why I say that whatever to be
problems of revenue, whatever be the
problems of resourcesMI know there are
you should never allow Samackar to
continue in its present from. I know
the Review Committee is there . I hope
the Minister will share his views, with the
House. Probably he may say that he
will not be able to do that until he receives
the report of the Review Committee.
In any case, T hope he will see to it that
two or more agencies come inte existence.
That is a very crucial point I want to
make. I know they are in debts. But,
at least as far as this year is concerned,
they are getting Rs. 83 lakhs more than
what they got just on the eve of the
Emergency for all the agencies put
together. They were getting about
Rs. 17 lakhs at that time, Now they
are getting more than Rs. 50 lakhs.

I know there are other aspects of this
problem. Now we have about 300
newspapers subscribing to ‘Samachar.
If the newspapers, particularly the bigger
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ones, are compelled to pay more, say
five paise for each copy of the newspaper
that you get, and charge 30 paise, the
nsws agancy gets only one paise or less
than one paise, whereas the distributor
gets 10 paise. Thatis the way we have
aworked out this economy. I think
if the IMinister is determined, he will be
able to improve their revenue so that we
can have more than one agency.

Tha:nthereisa clear link also between
agzncy and newspapers. You have now
given the concession of duty on news-
print, which has enabled most of the
papars to have a surplus margin not only
to imolement the Wage Board award
but also to go beyond and help in the
creation of one or more agencies.

Now I come to a marginal matter,
about the Non-aligned News Pool.
I hope hes will continue to take interest
in this project and evolve it, because I
do not think we can afford to have an
international agency.

Now I com= to the All India Radio.
Tnere is a lot of material and it has
bzen discussed for a long time. I do
not want to go into the question of the
set up of the radio from the time of the
Chanda Committee Report ; a debate
has been going on. But I just want to
draw your attention to page 69, para 3
of the White Paper, which says :

“The distortion of news started
immediately...... The .coverage = of
news, including the proceedings of
Parliament by AIR became one-
sided” with the focus on the ruling
party. A sample survey - recently
undertaken show that in Depcember
1976, 2,207 linss in AIR bulletins

ere pronouncements of the ruling
party, as against only 54 lines devoted
to the Opposition. - As against this,
in December, = 1974 - ‘(before = the
Emergency) 571 lines were given to
the ruling party and 522 lines to the
Opposition.”

You know the opposition that you
had at that time. You were 160 in
Lok Sabha altogether, and 26 was the
maj~r group. -Now we are 240 in Lok
Sabha, And the  biggest group i.e.
ours, is ar~und 150. I would like Mr,
Advani tv tell h'w many lines he has
given in AIR bradcasts during this
Parliamsnt  session. I have a very
sorry taletd tell »nthispoint. I know
the Miii ter °f Inf rmation & Broadcast-
ing can never afffird to listen to all the
br adecasits, but, I think, It is high time

1t frarthe. >:iiinis ver, he li teng
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to the tapes and also, if it is possible
share a bit with some of us at this side.
I do not want tc say much on this. But
what heppened this morning ? I had
moved a motion of privilege against the
hon. Minister of Informaticn & Brced-
casting. Though the motion was dis-
allowed, my charge was substantiated
by the Speaker in his decision. It is
not that only one day it has happened.
The other day, there was a censure
motion bere and Shri C. M. Stephen
made a speech. I think, it was cne of
bis best parliamentary perfcrmances,
But where wasitin the Samachar, AIR
and particularly in the Hindi wing of
Samachar and Today in Parliament 2
There was Industrial Policy debate in
this House and I initiated the debate. I
spoke for 40 minutes. I was given
only a quarter line whereas Mr. Madan
La] Khurana of Delhi who spcke scme-
where elce, got the third place. Is it
not abuse of the mass media ? Thatis
why, I said that take all the tapes, news
casts and tell me where is it gcing,

In your guidelines vou had said and
I quote :

“(1). It should be status quo ante
a$ it obtained before 25th June, 1975.

(2). There will be n> aggressive
one-sided, naked propagandist approach
as in the past in discharging their
duties in project Government Policies.

(3). The media should adopt a
balanced approach.

{4) Various points of view, includ-
ing criticism of the Government’s
policies and programmes and their
implementation, should find a place
in their programmes and releases.”

Tamsorry, Mr, Advani has not fulfilled
these guidelines. Now, there was
a circular letter written by Mr. Advani
to all the MPs inviting cur attention to
a programme called ‘Last week in Parlia-
ment’ in TV. The less said about this
the better. On one specific oecasion, not
a single name ofany MP from both
the sides, wa2s mentioned. Only the
statements of  Ministers were there.
What a kind of sycophancy is going on,
My chargeis thatit is partof a deliberate,
pre-c nceived plan in focussing a parti-
cular line.

This ic true also of the publications
Divisi n. Thereis a menticnon p. 81
of the White Paper that we should not
allow chistory to be tainted at its source.?
But possibly ou are at least aware
of who taints what. I am aware of the
objecticn teken to the histcry texts
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wr1tten by a famous h.mrmn of this
country of whom I am proud, Miss
Rﬂm.tl.lThnpumdmnyoth:rpec h
mr.h whom I do not m Iike,

Chandra Bocks mre
objec‘l.ed to by Mr N‘nmu Deshmukh
tn a letter to the Prime Mimster

That 15 the cructal peint the question

of intellectusl freedem The cructal
point 1n the whnle exercise « fthis Whate
Peper, 1n the whnle excrase of Your
agprﬂndato mass media, 15 the question
intellectual freedcm ngl-n to dissent
That 15 the cructal quesnen  And
tc day, by releasing this new Mc Carthy 1sm
of hwunding f dissenters, whether
they are 1n the academic circles or
elsenhere, and by trying t  refuce to
provide the same facilitics f r the Oppesi-
tion, I wi uld g2y, youare c nunuing
process ¢ f msuse f mass media I
wisht warn the House againstit

About the Accreditation Commuttee,
T wantto invite the Minaster’s attention—
he has been a journahst , I have also
been a journahist—to this the question
abut the Accreditatun C.mmittee's
¢ mpositien 15 wery important  There
has been & practice and 1t has been
a sound practice that it should ¢ nsist
mostly ot journalists or editors frem
Delh1 because Delln  being the capatal,
the people from Delhn will be able to
assess notonly the performance of enrres-
pondents but also « f requrements cr
situations in Dellu reconsguting
the Accreditanon Commuttee, he has
decided to make 1t a naticnal bcdy
Apart from the fact that you can pay
them the travel fare, I do not know
how 1t 15 going to help exce; Pl that you
can accommodate snmn of your own
people.

This Accreditation Com:imnce ha:ns
Very ind aspect mentio;
sbout Mr BP Agarwal. The Com-
muttee has been abused in the past
It was sought to be abused in the past
as the White Paper reveals to disaccredit
some people Some of the best jour-
nalists were ditaccredited Mr Inderyst
who 15 the edxmrrfJNfdéemmn
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you will have to pay a lotof more attention
to all these thungs

Then, there 15 the question of editor-
owner nexus Thic 15 & very wital
question ‘The first charge that I made
earlier 1n this session alse was abcut
en editor who wathstcod the onslaught
of these people and You permitted him
to be removed, thatis, Mr V K
Marasumhan  When the mte-barrn
owner, Mr Ramnath Geenks wa® 1n the
back alleys cf Safdarjung Rcad
to operate thie ugh Mr  Kamal Nat
and vari us other intermedinnes, Mr
Narassmhan wa~having a battle 1n hus
rocm You did not permit hmto  go
and attend the Amsterde m Cr nference

Mr Advami, I regret to say that you
permitted him to be removed because
your pmy'a patron Saint lives 1n that
Express Tower Thatis & most s
ful thing that the man who siood for the
freedom of the press and tought for 1t,
was allowed to be thrown out from his
-ia:lt 'c'm;n knnwmlhl;én Verghege case

0 not have judgement but you
must g» through 1t  You must take
mrm.thms irom it because, as I said,

udgument 10 this case 1S Very important
k!h- should not allow 1t and I am sure that
a substantial number of people would
agree that ., (Interruptions)

AN HON MEMBER You please say
something about 1t

(Interruptions)
MR CHAIRMAN You please con-
clude

SHRI K P. UNNIKRISHNAN
The most 1mportant thing m this1s this
T would nvite your attention to delink-
mg and diffusion [ know  you
do not share my views on the delinking
and dtg::rlymho“h‘:: are m] 1] le
1n your who s my views t,
there 15 no other alternatine for you ulti-
matel (Interrupiions) So,
the main question in this country s that1f
you want to ensure freedom of the press,
then you have to ensure freedom of the
journalists, freedom of the employees, not
freedom of the newspaper barons

Indian monowoly press has become
soclally melmn‘ because do not en-
sure freedom of the 1sts , you have

ensured only the facilities for these cpera-

mlsh Ram Nath Goenhdmd that ‘{:f
am twistiog on and because

this sz ,'u:l:nem people who
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are1nterested in textiie industry, chemical
industry and they want to give a publicity
to a section of influential cin tdhe

set up on guid pro guo and a
%::rnﬂut 15 thrown outinto a in or
18 forced to become a public relations
or contact man, and the entire freedom of
the press and :ts structure suffers on
accountofthat 'We have to ensure moral
and professional discipline of this pro-
fession It can only be emsured if you
delink or at least diffuse ownership pat-
tern

The basic questionis notso much free-
dom of expression which our Constitution
has ensured us but a free enquiry, the
right to know, and this 1s the crucial ele-
ment for decision you deal with
mass media So, I conclude by saying
this I quote a verv famous editor who
was eduior of the London Times—SIR,
WILLIAM HALEY He says

T aceabie carmency. All those

& Currency t

1n Broadcasting and Journalism,
all of us without exception, have
a trust 1o see they not be-
come devalued Words are
the armaments of freedom *

I hope you will keep 1t that way

SHRI HUKMDEO NARAIN
YADAV (Madhubani) I beg to move

That for the onginal motion, the
jollowing  be substituted,
namely =

“This House, having considered
the White Paper on Misuse
of Mass Media during the In-
ternal »1aid on the
Table of the Sune nuthhe Gl;:
August, 1977, directs the
vernment to take immediate
action nst the guilty per-
sons under the 12n Penal
Code * (1)

SHRIS KUNDU (Balasore) 1beg
1o move —

That for the o:lgeml motion, the
following substituted,
mmely —

‘““his House, having coneidered
the White Paper on Misuse of
Mms Media during the In-
ternal Em ,laid on the
Tubleof the anthe 1t
August, 1977, strongly con-
demms the mengcdt; use
the media " and
mmn Shrymati

t
Indita CGundhi for she est-
ablishment of a dictatorial
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rule in the coutitry and to-
wards this end, they used the
media as the ugly instrument
of ewil pmopoglndl to project
and focus Shrmat) Indira
Gandhi1 and Shri  Sanjay
Gandhy, tospread ltlh.:’ hatred,
calumny against oppos1=-
tion leaders and other per-
sons who opposed Shrimat:
Indira 1"s rule andin a
systematic, planned and cal-
culated manner to obliterate
intellectual understanding and
dissent and paved the path
tor one party rule and there-
by committed gravest crime
against democracy and hum-
anity and, therefore, recom-
mends to the Government
to 1dentify persons, political
and non-political, who were
responsible for thas notorious
activity, fix up responsibility
and mstm:}t: criminal c;*:\
agmnst sucl persons, wher-
ever possible ” (2)

SHRI A K ROY (Dhanbad) 1
beg to move

That for the original motion, the
following be substituted,
namely -~

“This House, having considered
the White Paper on Misuse
of Mass Media during the In-
ternal  Emergency, laid on
the Table of the House on
the 1st August, 1977, directs
the Government to take 1m-
mediate action to diffuse the
cownership of the Press to the
Cﬁ?:nt:m of the Press
w rs with full sutomomy
both from the Government
and also from the monopoly
houses controlling the mass
media 1n the name of demo-
cracy

SHRI HARI VISHNU KAMATH
(Hoshangsbad) I beg to move

That for the original motion, the
following  be substituted,
namely —

#This House, having comsydered
the White Paper on Misuse of
Mass Media dum? the In-
ternal aid onthe

Table of the Houss on the Tst
August, .tvm condemns the
oman

misuse of mass
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necessary and  adequate mea-
sures to  compensate the
vicims, and award cond gn
punishment to those who mis-
used, or abetted the mususe
of mass media during that
darkest od in free India’s
history ** (4)

SHRI SAMAR GUHA (Contm) I

‘beg to move

That for the ongmnal motion  the

following be substituted,
namely —

“This House, having considercd
the Wiate Paner no Muuse
ot Mass Media during the In-
ternal Fmeigency laid on the
Table of the House on the 15t
August 1977  exprusses its
indignant disapproval of the
atrociolls measures pursued
by the former Congress Go-
vernment during the black
davs of Bmergency in muzzl-
ing the organs of free ex-
pression of the views of the
people and the opposition
gm—mn and prohibiting un-

indered publication of the
proceedings of the Parliament
and conspiratorially abusing
them 1n  unabashed justifi-
cation of its attempts to per-
petuate & rule of t v
over the Indian people, and
urges the Government to
set a Commuttee of the
Members of Parliament with
powers to recommend to the
Government to take necessay
steps for —

(a) undo:;g the muschief com-
mitted 10 misusing the mass
media,

(b) restoration of freedom of the
mass media, maimed and
mutilated during Emergency,

(c) taking deterrent  measures
agunst those who delibera-
m misued or wallingly abe-

such misuse of mas®
media,

matigaty VArous imjustice
@ done towthme who coura-
fi

y resisted or refused to
lement the sutocratic
parusan policy of the
ormer Govermment in re-

R

SHRI UGRASEN (Decris) I begto
move :
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That for the onginal motion, the

following be  substiruted,
namely —

“This House, having considered
the White Paper on Misuse
of Mas« Media during the In-
ternal Eme; y laid on the
Table of the House on the 1st
August, 1977,1s of the opimion
that former Congress

Government headed by the

ex-Prim.  Mimster  had

throttled Comstitution  de-
mocracy and all established

Parhamentary conventions in

the  coumtry by misusing

these media and resolves that

2)) those  respopsible tor i

should be pumished ” (7)

SHRI BRIJ] BHUSHAN TIWARI
(Khalilabad) I beg to move

That for the oniginal motion, the

following be  substituted,
namely —

“This House, having considered
the White Paper on Misuse
of Ma«s Media during the In-
terial , laid on the
Table of the House on the 15t
August, 1977, directs the Go-
vernment to publish the
names of all those guilty and
corrupt  officials who des-
tmﬁthe democratic values
by misusing the mass mecia
and to take drastic achon
agunst them and the House
may be rised of the action
taken ' (8

SHRI KESHAVRAO DHONDGE
(Manded) I beg to move

Tlmf for the onginal motion, the

ollowing be  substituted,
y —

“This House, having comsidered
the White Paper on Misuse
of Mass Media durmﬁthe In-
ternal , lmd on
the Table of the House on the
1st August, 1977, 15 of the
opimon that strict action be
taken agamnst all those who
misued the mass media after
declaration of Emergency *'(9)

SHRI LAXMI NARAIN NAYAK
(Khayuraho) 1 beg to move

That for the ornginal motion,

the following be substituted,
mamely —

“This House, heving copssdered
the White Paper on Misuse of
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Mass Media during the In-
ternal Emergency, laid on
the Table of the House on the
15t August, 1977, directs the
Goverament to take imme-
diate action under Indian
Penal Code u’)nna.t the guilty
persoms ™ (12
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W fawr & w@ W & oagw ¥
SI2T gy, WRTHrT gwr Wie s &
a9 ge a<g § waneht g 1 wed
wrefit € famrar war Wie ooy =
¥ wrafidy w7 9T W@ | IR ¥
wrzver ger—droqmonrfe #r Efiwar
fead ox & ol Y, s fF Foerd
FrO A w6 ) O W oER
T @ o @ WX ETET A &
& & | g orar o1 fif Erodye ¥ ww
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[t wae firg ]
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SHRI SOMNATH CHATTER]JEE
(JADAVPUR) We hstened with
scme interest to Mr  Unmkruhn ns
speech  He has studsedly averded 1¢forr-
mg to the White Paper cacept she wing
some sort of & lipservice to what hes
been stated here

He stated abdut huc Pony’s sc-colled
eommitment to  freedem of speech
freedom of expressn and ycu knaly
see the Congress Benches Nt a «ingle
member 15 present

SHRI §. KUNDU
pnsible Opposiicn 7

SHRI SOMNATH CHATTERJEE
they d¢ not wantto listen

. because
(Interruptions)

Is this @ res-

Mu&mﬁﬂhlfm disturb
r Chatterjee , 1t to
own party W}wdom-ba:ban 2:
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them?  After all his speech 15 on

record

SHRI SOMNATH CHATTERJEE
Itshows that what Mr Ur nknshoan

belteve 1n 1t He
cases after Janata Party ceme nto
power If there are any Such instences
y uwll go into them and satify elicf us
that such 8 thing has nct heppened end
if any *uch thing has happened yru
should take proper stept 50 thet we
must be clar in cur mwnd, thet the
people «f the country must be clear
mn  therr mnds

SHRI S8 KUNDU Only Mr
Lakkappa did not b yeott

MR CHAIRMAN  Mr Lakkappa's
presence 18 more than enough

SHRI SOMNATH CHATTERJEE ;
The Mimister according t¢ me, has de ne
; great service by publihing the White

aper

It has given us an ¢pportusuty of know-
tng in greater details the dist i ns
that hrd taken place I welcome this

~rtumty to have discusun on thas

te Pa We find that this White
Paper unfolds many unteld stc ries < f vile
misdeed , black acts of subversion &
aberiation  There was a great mususe
of p wer and autho nty .

When one goes through the White
Paper,ithasa stunmng (flect  Spealung
fir mysulf, I for one had the feeling
that the se perscns whe are caprble of
such sordud acts their proper plece 1
mnaude the iatl and nct outsde end
those whem I call marruders «f public
rights, they scculd nct be allt wed sgem
to get an oppcrtunity to  crussh  the
pet ple and denude them ¢ f their valueble
rights and freedcm We have tc  “ave
the ple of this cruntry frem the
clutches of such perscns whe are now
trying to stage & o me back by machine-
toins and mancuves threugh  thesy
stcoges and henchmen by means of
orgamsing dinners and what nct The-
retore, we have t¢ be very cauticus abcut
these people and, therefcre, 1t 18 necettiry
that the people of thas cruntry should
have the t detals 85 0 hcw  ell
the institunens m this oo oniry have been
masused fi r the se ¢ { one individue]
and a famuly and hcw all the ncrme of
pohitical behaviour were peliuted dunin,
nineteen or twenty minths ¢f be
rule 1n this country

One would ask, who were the res]
targets of those attacks s n vile mucdeeds
There 15 no doubt that the real tergets
were the people

d t0 srme
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[Shei Somnath Chatterjee) Therefore, we believe and we have
The Congress party under the leader- felt and now we have got the ty

ship of Shrimati Indira Gandhi was
equated with this country with the
drum beating of Dev Kent Barocgh, he
and his leader have been sent intc
oblivien, They wanted a mute and
muzzled cren le wh»  would be denied
truth an It be fed with deliberate
u1trutk so that th se people who had
let 1)05e a reign of terror in this country
c uld avoid the people’s wrath and anger.
Kindly see how they have proceeded
from one evil to an ther to avcid the
c nsequences of a judicial verdict. They
declared a fake and spurirus emergency.
To justify that spuri_us emergency they
hid t> go «n misinf rming people, t0
keep them ignorant of the real state of
affairs, To do that they had to think
of draconian cens~rship laws and to
maintain that censrrship of laws they
had t» m%hhilysa and \;-lm noet in t&
¢ untry. let] « se false propega

and w: remember how Chief
Ministers { different States in this
¢ untry swing allegiance to the C ngress
Party had th se days descended to the
Nudir of sycophancy. Was it not
¢ *wardice Toe eulogise her they
tried 1 bolster up their lagging m-rale
with the m st calculuted and rempant
abuse of the mst media and by taking
recrarse to the G ebblesian methad
of reprosenting filsch od they  tried
ty justify and moke believe people the
situsti ‘ninfavour f what I call the great-
est m nstr Sity in the country, wvis.,
em:gency. Everything wes dene for
one indiviiuil and h:r immature product,
‘Tnis was the po.iti nin this ¢ untry.

Allof us would remember in those davs
that nfficially-sp-ns«red and nfficially-
organised dem >nstrations cf so-called
supp 'rtt0 the then Prime Minister were
h=ld in front of N, 1, Safdarjung
R ad, by freing pe 'ple like eattle inside
the DTC buses and dropping them bef re
that building.

We also rem:mber h'w the mass
m:dia was utilised to drum-beat the
s)-called achievements of their leader.

We also remember how the then Prime
Minister was soughtto be projected to be
nytonly infallible, butalso i ble
to this crantry,

We also remember how she was equated
with the country. We also remember
hw even a  half-educated play-boy
was projected as a ‘Rising Star® of
the ciuntry, and, lster on, as a “Nationa]
Leader'.

We have seen allthese things., We have
scen how the mass-media was mis-
utilised in this country.

to ugjr.hls openly,  Shri V. C. Shukla
and his like, (including thore who were
sitting in the Benches then and
who are sitting in the ¢ ition today)
behaved a¢ rhameless infantile parasites
and c~wards under the leadership
of their Mafia-chief and as traitoss to the
basic, constitutional humen rights of
the preple of this country. Sir, that
was  their atritude. Thet was their
stand during that period.

We have seen freedi'm in every Sense
being denied to the people. We have
feen hi'w freedrm «f the pecple had
become an anathema to the congress
regime and t¢ en indivdusl in this
country, They were afraid of
pevple. That 15 why they reok awsy
freedem of the ught, perple’s personal
freedi m, frecdom « f Speech, freedtm
of expression—ind lest bur mct the
least, the freedem o f the Press in this
c untry.

What is it that they wanted to awiid 2
They wanted vy ovosd the  scrutiny of
their acti rs by the free pec ple o f this
country. They wented to avoid the
scrutiny of their actiont by the Press.
They wanted to aviid the Scrutiny of
thetr actic ns by the Courts. They did
s tleave even the Crurtsalone, Inshort,
they wanted w. hide fi cts fre m the pecple.
1 feel that < nly those peeple want to hide
facts fic m the people whe heve facts to
hide, because, « therwise, therc was no
reay n whats~ever to hide facis,

These are the things which we have
scen during th se twenty months of
emergency, It is nccessary to remind
the people nf this ccuntry thatwe should
not enly et rid of the past, but that
we <hould also encure and be careful in
futire that such cecurrences do not take
place at all, for ever. under no circum-
stances, whether Mr. Sathe wants it
or not,

Sir, t stiffied all vehicles
ofTet:c?i'mp of hgpusht. They, stifled
a1l vehicles of ion of opinion and
all channels of communication. We
have seen all ferms of freedom gettng
obliterated.

Sir, the functicning of the Ministry of
Information and » under
the Jeadership of one of Mr, Sathe’s great
menters, Shri V. C. Shukla, pro
according’ to me, most  inglerious
chapter of Governmenta} functioning in
this country.
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It was proved clearly that dunng l-lllt
only lip-Service was paid 1o

mmutnnun. o puhnmemu'y
and demacracy and the mnghts of l.he
people

With your kind pernussion, Sir
1 m.ly encroach a the time of the
hon Members,—I would like to quote
what I had occamon to speak i1n this

Hyuse, in regard to the Dmmdlofthc

Mimatry of Information and Bradcase-
1ng, n April, 1976 Ithengaid and I
quite

“Mr Shukla will have the unenviable
disunction of master-munding, 10 the
company of some morc-eminent and
SOMC fedS=enTl Mt 5 Clte o
hilation of and giv an ndecent
burial to some of the basic concepts
of free people 1n this country

What we call the freedom of tho
the freedom of speech and f
of expression have become his \ncnms
The record of thus Minmtry for the
year under review 18 the record of
partisan propagands and cemoh!up
of false calumny agmnst the political
nts of the ruling party and of
u wng eulogies of some of their
leaders including those unelected and
offi ally glonfied of mppmﬁn; tnn:h
and encouraging make belhieves

I had the occasion to say 1n the last
House while we were discussing the
Information and Broadcasting Mimustry
Im:mg:;m) and I only read it because

find that the Whitehl’sw had yustified
everything that we tried to say
We were getting 1nadequate information
and, of c:m:.:_,‘ 'etheMCP c::-&d how
our party e been
their mmm m Mr V C Shukia’s
time

SHRI VASANT SATHE I do not
how much information he was
getting from China?

]

SHRIMATI AHILYA P RANGE-
NKAR (Bombay North Cemtral) Do
worry about that You worry

motherland Kr convider long
you had that Sir, the Infor-
mition and _Broadcast Ministry
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Ruhnsh:tymthnmry by means
censorship ;l-gch was  applied

mducnmm]y comprehensively
nst all g, of course, the
embers from Ruling Party who
been number one hike Shnn V P

Sathe
They singled out their own favourites
hrl»f;eu of this kind of freedom
g;cpewh n th.l‘;dw.lum the“&eedam
eXpression so freedom of press
We have witnessed bere that our voices
were not allowd to be heard outside
the precincts of the House = what we
said here could not be published We
had not the liberty of publuhtn; or
circulating our own speeches and
we had to wait uml the Lok Sabha
debates were printed and were made
available to us only a few months back

We did not have that much of freedom
as the repnwnunm of the le of
this country Have they a war
on the people «f thm country That
was their attitude Not only that
A series of legislations were made We
have seen how Feroze Gandhi Act
was repealed shows?; ltulk’:bmnm
or t respect for t great
Parllmtmml Then, by the Preven-
tion of Publication of Objectionable
Marters Act and then the Immunnty

Puilmm proceedings Act
the fm:dom was taken away Then
the Press Council was repealed Last
but not the least, the Press Censorship
was enacted wh1¢h was 1] I do not
think even from Shn Umnikrishnan who
has knowledge of journalism—he now
says he 13 a journalist—we have heard
any protests as a journalist inside the
House He was only sometimes raising
both his hsnds and probably his two
feet and when the tme of voting came,
they were competing amoung themselves
by showing their allegiance and obsisence
to their great leaders who were reminding
us always (Interrupteons )

SHRI K P UNNIKRISHNAN
Sir, on the question of cemsorship, I
said earlier Idid notget detracted dun::
the f&tm:e hm}d{olla had gone oth
notonly inthis Re, YOU CAR g0
it but also in the Committee of Parlia-
mentarians (Interruptions)

MR CHAIRMAN Mr Unmkrish-
nan, you had already made your position
clear while speaking that you oppose
this bill

SHRI SOMNATH CHATTER]JEE
Today Mr Unaikirshnan comes and
sayn—I am not mnh‘lg‘luu with um on
thus——that even after the new Government
has come 1nto force, the masa-media has
been misused  It1s now the duty of the
Mimister, as I smad earhier, that akes
dpmnmpnwmmmu 15 not misus-

I have said that We are discussing
Whste Paper which deals with the
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misuse of the mass-mecdha during those
mneteen months Mr  Unmikrishnan
says he 18 a journalist—I believe he1s a
journalist of repute and of nobility—but
we did not see that expression of nobility
::En‘ those nlnetﬂ months 1 a}n; not

A aspersion e 1
one ’:‘I;}' goodmfnends What I am
saying 13 how his independence was lost
and how his thought process was moulded
and polluted by the ‘great’ leader

Sir, we have seen—parliamentary pro-
ceedings were cemored, judicial proceed-
ings were censored Anythm% and
everything not to be likened by the
ruling party was censored during those
mineteen months We felt and I saud 1t
1n the last House also that those were
the actions of a t 1n panic

A e that theh:: actions
would not supported by the people
if they were allowed free exurcise of
their franchise that 1s why they acted
n panic because they wanted to avoid
the say of the people They wanted to
perpetuate their hegemony by inconceiv-
able wa of dracomian powwrs  That 14
why they extended the period of this
House from five years tosix years They
wanted to avold the electorate of thas
country whom they kept at the receiving
end for all those nineteen months of
black period of this country All news
about the legitimate grievances of the
working class and the peasants in this
country could not be published We
could not publish anvt 1(1’}3 about the
problems and the miseries of the common

le of this country Nothing could
g: published 1n the newspapers except
what was directed towards drum beating
of the so-called achievements of one
and a half persons in this country  This
was the position The people of this
country became the penple who were
un-informed or ill-informed The
true information never came to the people
of this country Even the people could
not know what thesr representative were
doing 1n Parliament

SHRI PRASANNBHAI MEITA
(Bhavnagar) Sir,may I sayaword? I
published a book contsining the speeches
‘made by the Members both in this House
and the other House That book was
forfeited the workers who distributed
that book were arrested and my house
was scarched by the police  Thas was the
condition

SHRI SOMNATH CHATTERJFE
I am sure Mr Unmikrishnan‘s journalist
heart goes towards the miseries that were
faced by Mr Pmuamnbhai Mehta
There are certawn things 10 the White
Paper which I would like to _highlight
One thing 1s very important The Prime
Minmster of a wmrg‘-mnt I do not
understand what credibulity means. “What
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is the credibility of the newspapers
which day 1n and day out printed false-
hood’’ Sir, what did not suit her
nal ends or her party ends or her political
thend;ta and which |dl'.lnutsu|t thr%endof
‘great’ son everything, according to
her, was falsehood 18 15 na.onng
to her false I do not know what credi-
bility meant The Government lost
credibility They say that the credibiliny
of the Government s no wonder
we did not know of this ‘great® utterance
of a Prome Minister of this country who
had sa1d that we got to know of 1t only
when this White Paper was out

So far as censorship w» concerned,
many things could have been sad,
which had not been smd

19 hrs.

MR CHAIRMAN 1 have given you
more tme Please conclude

SHRI SOMNATH CHATTTRJFE
What happencd tothe newspaper  ‘Jana
Shakn®, t Fvcmngqbuly. agunst whom
7 Show Cause Notices were msued

uring this period * Twice their 1ssues
were forefeited On both occasions, the
newspa weLnt to court {or nterven-
tion ‘I'ﬁe Chiet Tustice Mr Mitra asked
the Government lawyer whethor anythin
wrong had beun published which h
gone wrong How you object to
the publication of something which was
true The Government lawyer admutted
that what was publishid was true even
then they 1wsued un order for forefesture
of the newspaper What were the news
items ? The news items were with re
to the stoppage of trams m = rulway
station and it was true, but according to
them 1t was an objcctionable matter
Now, some persons were actually killed
in the Premdency jal in a police finng
That was a correct statement and for
that reason the newspaper was forefeited
One ncews paper was leit alone

1903 hrs.
!

[MR SPEAKFR in the Chair]

They have made up with Mr K K
Birla, They have made up with Mr
S P Jun It was an interesting and a
spectacular scene to see Mr K Birla
leading a procession to 1, SEMunPg
Road, side by sade with a Congress M
tn obeisance to the “great” Indira
e.m. And now todsy we are heaning
sbout the concern frr the journaluwts
When the journalists had been dismussed.
not a mipgle protest was rated, Where
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was the leader of the Opposition who 18
n w th.leader »f the Opp wition » Where
was uur champion of the freed m
of press ¢ Where were they ? We never
heard utter a single word of protest.
We have seen how rur friends and the
ess have lost accreditation had

n barred frym entering the tral
Hall of the Parhament House, not a uingle
pritest was rased. When ) urnalists
were arrested and put 1n jul under dra-
cnnian law, y u never pritested You are
suddenly trying t find out with magni-
ising glasses what Mr Advenihad failed
t achieve or has not achieved duning
these 4 or § mmths I shall not hold
any brief frr Mr Advam If there 1s any-
thing remuss 1n s Muimstry, he must
rectify it or stherwise he must face wur
cnticism That will n t d». But the
puint 1% thereby y u cannot wish away
or wash away your sin Y u must take
the full responsibility as asccomplices,
a8 the abetters t, the enme and today
you pose that ycu are the savi urs fthe
ple of this ¢ untry, this pos. 13 what
expressed an anther occasin as a
pose of an injured innocence That does
not fit 1n wel{ with your activities duning
those 19 to 20 mnths Then, 1n the name
of guwdelines, kindly see the report

I refer to page 28 gudelines which
were 1ssued t replace the censorship
order, 1t sard that nothung shouli be
published without pre-censorship rclat-
ing to Bangladish procadings 1n
Parliament and Legislatures and Supreme
Court proceedings onthe petition of Smt
Indira Gandhu Kindly sec what kind
of attitude had developcd Parlhiamentary
proc.edings could not be publ hed,
Supreme Court arguments could not be
published bacause she has to somechow
win Mr Frost was told in the intcrview
that there was no doubt If so, what was
the difficulty in publishing what was
taking place 1n the Supreme Cou 1 the
arguments that were advanced, the « bser~
vations of the Judges , she was sayir g that
there was no doubt about the judgrment
Those were the ways 1in which the entire
system of admunstration was polluted

I am ha that hon Prime Mumster
18 here and I should particularly draw his
attention to 2 21, where a reference
has been e as to how censorshup was
introduced 1n a form in the precincts of
thus House I am ¥s Speaker,
thhn:eyou-rebuckln Chair It says

“All these gudelines were framed with
the approval of the Minster (T & B)
}-Ie wrote to,GShn . lam:a.h ol‘ll

anuary I, 1 to o clearance o
the Spraker of the Lok Sabha and the

of Mass Media

Shortly afterwards, a room 1n Parlia-
ment House was set aside fir this
purpose.”

We do not know if censorshup inside this
House was introduced stealthlly and if
so whether the then Speaker had know-
ledge of 1t If at the instance of the
Minster of Parliamen Affairs and the
then Prime Mimster Shrimati Indira
Gandhi, censorship had been introduced
inside the precincts of this great House,
then 1t 15 & matter which calls for inqury.
I request the hon Speaker to take u
this matter scriously and I am sure w-uﬁ
cooperation from everybody you will be
able to find out how s ly a room
in Parhament Housc was set aside for the
purpose of arranging pre-censorship of
what was happenung in the House 5
matter cannot be deemed as a formal
executive Act of a draconian nature,
this 18 a deliberate attempt to take away
the mdffmdm of this House and inter-
fere with the indepcndence of the House
whach 1s the of the rights of the
people of this country Kindly mnstitute
an inqury into the matter the hon
Leader of the House will, I hope, agrec
with our uuﬁ}mm You must take up this
matler 1N SETIOUSNESs

We have seen how quotstions from
Rabindianath, Sarat Cgmndn, Marx,
1 cmin, Engels and even of Pandit Nehru
and Mahatma Gandhi were deleted and
were not allowed to be published
I1he excuse was why should you quote
thega oul ot context ¢ Jawaharlal Nehru
Al

To my mind treedom of press 1s
not just an empty slogan Frem the
larger point of wiew 1t 1s an essential
attribute to democratic process 1
would rather have a completely frec
Press with all the dangers involved 1n
the wrong use of the freedom than a
suppres «d or regulated Press ™

This was supposed to be out of context
and was not allowed, great respect had
been paid to the father by the daughrer

So far as we arc concerned, we know
that the Press did not play fair with us
always, 1n 1967 and 1969 1n West Bengal
and even during the last clections and
even now some Newspepers specialise 1n
spreading mlumné and maknr g false pro-
paganda agaunst CPM and i ther frontal
orgamsations of the party,  We believe
1n the form of government and we also
believe that n our souety freedem of
press 18 an essential attribute to the frec-
dom of the pecple That s why we say
that we must have a free press
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With regard to stoppage of advertise-
ments, one should know as to how at-
‘m were mlde to :.mpote ms C
sanctions aganst newspapers Some
g;.':lpupm, nml:l,omedm and even hcu'

newspapers, who were not toeing t.
lines, were ved of Government
advertssements [ know, Sir, that Govern-

ment advertisements are not intended to
be s rmttu- of patronage, executive pat-

I feel t 1 the
DAVP has a very important job 1n

that really small and
get the advantage

But they were singled out But
like ‘Hindustan Times’, ‘Tumes of mu ,
‘The Hindy’, ‘Surys” and so on and
forth—a list is there 1n the White P-per-—
got special rates I do not know ho‘w
much Mr Unniknshnan®s paper ﬁ
do not know with which pa 18
associated I do not know whether
special rates But “Surys® got under
t‘& editorship of a ‘great” journalist in
this country—agmun the word ‘great’
within inverted commas

I am sure, Mr Advam wall
assure the House that adver-
tisements will not be utibsed 1n future
for the purpose of granung executive
patronagt Of &8 &N cCONOMIC sanction
aganst any newspaper i1n this country

DAVP and the so-called ‘Sanu’ and the
so-called new journals do not get

MR SPEAKER Mr Chatterjee, you
have only two minutes more

SHR1 SOMNATH (;.HAT’I‘ERIEBd
Rgglﬂ.lmg arrest of pressmen an.
thewr !uumnem we have seen how their
houlmg facithities were withdrawn I have
saud loss of accreditation ‘The other thun
wanted to mention 18 about how some
our journalist friends started crawling
when thcy could only bend This has
hnpgf\ Among some nNeWwspapers,
we have seen, how the competition Iud’

8
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The Government machinery cannot be
utiised for the purpose of qumnz
a

About Samachar, I hope, tllegible my
journalist friends wall try to mmntan their
new-born freedom or the freedom which
has been restored to them They wall
remember that i1n future by surrendering
to dracoman power, by surrendening to
r:thlmh pmr,hrhey do “;; c:ghmee
themsclves nor t ereputlnon the pro-
fession to which they bel

With regard to Samachar, it 1s a matter
ch req :hedo‘e e and we
are awal result 'lhl'l
{:}t»|r|.|:|11ttteucll,8 ‘Kuldip Mayar Cnmmtmg
Report’ and what was attempted there
was a deliberate and forable fusion and
It Was given out to be a voluntary um-
ficaion Such deformities came In We
have seen how Radio and TV were mis-
utiised I need not go into detmls T
would request the hon Minster to look
mto the case of one Officer of All Indna
Radio or TV, Mr Narula, who seems to
have been fecling of beng deprived of
all hus legiimate dues, mnularly, Mr
Raghavan's case and other cases—I do
not want to mention here the names
Mr Raghavan of PTI and some other
journalist friends have obwviously been
gven a raw deal

What should be done ? We demand
that there should be such K::tmnlmem
E\\r:ntothes\uhy persons t nothing

ke thus can ever happen 1n this country
!lgm It 18 not a question of compassion

mpermnwho have wg:wdwnhthe
mp!f-‘. have mus-

uned the const: powm for their
OWN PUrposes polluted the
sireams ot‘thcusht ulzcidcl’::mhm‘d:;-

ession, peo] who have c
f;ch sordad I.Cll--giﬂl' only plal:e in
behund the bars They cannot be all
to remain outside to go on with ﬂmr
d:p"del:nc:xm be sncndbypuhhnh.
matter can be 1 -
m;awlnteplpetwbyhamsznﬂu-
hour discussion m the Lok Sabha

hment should be gaven to all perscns
r:xtni:lttheymrnhuthnnobod
get away with pla n;wllhthellmlnd
munds of the people

sons like Mr Nehru who were
numung cam- oosttronr You

T:ol [ m from lus
lp:cc 11 they be placed m positicrs
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of powar and influence ? Forget about
;camsassion Compassion for whom ?
Whare 1s your compassion for the e
w"> have been deprived of bonus, S
and other dues ? Where 13 your com-
sion for pzople who are unemployed
this country * I take 1t that you arc
trying to do something for them. What
18 the compassion you are trying to show
for paople who have baen gulty of acts
like thess ? You owe a duty to the people
of thus country You must take adequate
steps agunst them so that nobody in
i\ll;ure can think on these lines, far less
it

AYvsat diffinor and :l=lmhuE.}p. wa

hiv: a surfeit of assurances Mr Guyral's
rzgilar duty wis to give assurances Hs
was not allow:d to do anything Hz was
shaated off to Myscow and was replaced
by that playoay I regasst the Mimster
to tell us what 18 th: pohicy of this
govarnment abyut delinking You cannot
gt nd of all th: aberrations in the
n:wipapsrs unless you really diffuse the
owirship and d:link them Till today
in this couitry those who marched 1n
rOC2Ss10N Ul the leadershup of Mr
K Birla for th purprsc of paymng
th*r ob isance and tripute to the former
Prim~ Minuster, drumbagring her achieve-
m-nts and congratulayng h r on the dec-
laration of the en rgency and taking
away the rights of the pevple—they are
still 1n cotrol of npwspapsrs You cannot
really solve the fate ot the journalist
friends, protect them gnd bring about
p journalistic ethics unless there 3
diffusion and dehinking 1 do not want
you to control them, but you must create
4 situation where the press 1s not control-
led by a handful of people in the country
who are controlling the sugar, jute and
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@other industries The jute baroms and
other barons cannot be allowed to control
the press any more So, I would like to
know from the Mimster what 1s the policy
of this government m this regard We
should create a situation when nothing
like this can happen in future We have
appreciated the steps so far taken by the
Janata Party and I must thank the
Minster for restoring the treedom
press and freedom of thought But there
are still many things to be done and
request the Government and Mr Advam
for whom I have the greatest persomal
regard, to please see that these angulan-
ties which are there in different fields,
are removed and certain essential
like diffasion and del take place
and propsr pumshment 1s given to the
gulg pmnne Toank you

SHRI VASANT SATHE Sir, 1
have a scrious matter to bring to
notice of Me Advani Whule we are dis-
cussing this here lodl(!’; we had & valedic-
tory maeting of our General Body I am
just now informed—and that s I
cam* here—that the Samachar has mus-
represented and twisted and put
1n the mouth of Mr Chavan which he
had never urtered I would request Mr
Advam to kindly venify thus even before

Otherwise 1t
another blatant proot of how
these things are done ((Imterruptions)

Akashvani 1s still with hum, I believe

MR SPEAKER Now, the House
stands adjourned mme s

19*23 hre.
du!"h Lok Sabha then adjourned sine

—a 2
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